BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
Original Application No. 22 of 2024

IN THE MATTER OF:
SUO MOTU ....Applicant(s)

VS

District Collector
Medchal — Malajigiri District,

TelanganaandOrs . Respondent(s)

REPORT OF THE HMWSSB 3rd RESPONDENT

Counsel For 2"Respondent

place: Chennai Mrs H.Yasmeen Ali

Date:18.12.2024



S.NO PARTICULARS PAGE NO

1 Report filed by the HMWSSB 3RP Respondent 1-13

2 Writ Petition/Affidavit of WP No. 28313 of 2021 filed by 14-93
the Petitioner on 09.11.2021 as Annexure-I.

(translated copy)

3 Counter/Reply Affidavit filed by HMWSSB on 94-111
27.04.2022 as Annexure II.

4 Contempt Case No. 97 of 2022 filed by the Petitioner on 112-163
04.01.2022 as Annexure - IIL.

5 Counter/Reply filed by HMWSSB on 20.04.2022 as 164-175
Annexure - IV.

6 Hon'ble High Court Order passed in WP/28313/2021 176-177
dt. 16.11.2021 as Annexure - V.

7 Hon'ble High Court Order dt. 11.03.2022 in 178-181
CC/97/2022 as Annexure - VI.

8 Hon'ble High Court Order dt. 22.04.2022 in 182-184
CC/97/2022 as Annexure - VII.

9 Hon'ble High Court Order dt. 27.04.2022 in 185-188
CC/97/2022 as Annexure - VIII.

10 Hon'ble High Court Order dt. 29.07.2022 in 189-192
CC/97/2022 as Annexure - IX.

11 Hon'ble High Court Order dt. 21/27.07.2023 in 193-195
CC/97/2022 as Annexure - X.

12 Hon'ble High Court Order dt. 01.02.2024 in 196-199
CC/97/2022 as Annexure - XI.

13 Sketch/map showing the survey nos.with overlap of the 200
land area (petitioner vs Respondent)

14 HMWSSB has also written a D.O Letter No. 201-203

4814/2020/296/3890, dated 10.09.2024 requesting
the Collector, Medchal-Malkajgiri (copy enclosed as
Annexure - XIII) to expedite the decision in over-lapping
dispute between the Petitioner's land and HMWSSB's
land.




BEFORE THE NATIONAL GREEN TRIBUNAL,
SOUTH ZONE, CHENNAI

Original Application No. 22 0f 2024 (SZ)
(SUO MOTU)

Between:

‘News item titled “Snow-like Chemical foam haunts”
Appearing in Express News Service dated 08.09.2023. «.....Appellants

B, |

And
Telangana State Pollution Control :
Board and Ors .....Respondent(s)
[HMWSSB/Respondent No. 3]
D 1I0NAL AFFIDAVIT/REPO BY
HMWSSB/RESPONDENT No. 3.
l, Vasa Sathyanarayana, S/o. Seetharamaiah, aged 59. years, Resident
of Hyderabad, Occupation: Government Service, working as the General
Manager (Engg) in Projects Division - IV, Hyderabad Metropolitan Water

Supply and Sewerage Board (HMWSSB), Head office, Hyderabad, State of

Telangana, do hereby sincerely state on oath as follows:-

1. I 'submit that [ am the deponent herein and Respondent No. 3, I am

working as the General Manager (Engg) in Projects Division - IV, Hyderabad
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Metropolitan Water Supply and Sewerage Board (HMWSSB), as such 1 am
well acquainted with the facts of the case as also I am authorized and

competent to file this Counter Affidavit on behalf of Respondent No. 3.

2. The Hon'ble National Green Tribunal has passed an order dated

18.03.2024 in OA. No. 22 of 2024 (SZ) as follows:

“ ...The HMWSSB is directed to verify the facts mentioned in
the report of the Telangana State Pollution Control Board and also the
relevancy regarding the copy of the order furnished in W.P. No.28313 of
2021. Let the report clearly and categorically state where the STP is
now being constructed and how it is connected to the private patta land
of the petitioner in the Writ Petition".

3. In compliance of the above Order, HMWSSB submit below for kind

consideration by this Hon'ble Tribunal.

(A) HMWSSB is directed to verify the facts mentioned in the
Report of TSPCB:

(i) HMWSSB has verified the Report dated 25.09.2023 submitted
by the TSPCB. The Status Report of TSPCB is factual position
about the problem of pollution caused “Snow-like Chemical
Foam"” flowing through the Nala and joining the Pariki Cheruvu
Lake. The major drain carrying domestic sewage, flowing from
upstream of colonies and joining Pariki Cheruvu Lake.
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(ii)

(iii)

The other points narrated in the PCB’s Report are as per the
assessment made by the PCB and the PCB finally in its Report
concluded that foam generation is largely due to the sudden
physical impact of waste water outflows. The filamentous
bacteria having the inherent bulking nature and turns in
sustained foam during oxidation process at the water fall point,

etc.

It is to submit that no industries are located in the upstream of
Pariki Cheruvu and domestic effluents from the surrounding
areas are joining the lake. The study conducted by Engineering
Staff College of India, Hyderabad has inferred that the cause for
the foam formation was filamentous bacteria. To ensure
treatment of Domestic Sewage joining the lake, HMWSSB has

taken up the construction of STP (28 MLD) as explained above

at Para - (B). M "

General Manager (Engg.)
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(iv) HMWSSB has proposed to construct a Sewage Treatment Plant
(STP) of 28 MLD Capacity on the upstream of Pariki Cheruvu
Lake to treat the Sewage generated from the colonies. The State
Government has issued Administrative Sanction Rs. 49.87
Crore towards cost of STP and the civil works have been

started for construction of STP.

(v) It is to report that the solution for treatment of domestic
sewage is only the way to treat such sewage by diverting into
the proposed STP of 28 MLD Capacity on the upstream of Pariki

Cheruvu Lake.

(B). Relevancy regarding the order passed WP 28313/2021 dated
16.11.2021 by the Hon’ble High Court, Telangana.

(i) Proposal for construction 28 MLD Capacity STP at Pariki
Cheruvu Lake.

The proposed construction of STP on the upstream of Pariki

(.0on3) - Cheruvu Lake to treat sewage flow from the surrounding colonies

VI .on noie p SETS
el 9”%“3 treated water will be let out in to Pariki Cheruvu Lake.
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The construction of STP was already started in November, 2021 at

a cost of Rs. 49.87 Cr.

General Manager (Engg.)
Project Division No. IV,
H.M.W.S. & S. BORAD,
: Goshamahal, Hyderabad-12.
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(C) levanc e order .11.2021 passed by t n'bl
igh Court i No. 2831 2021.

(i) The Collector, Medchal-Malkajgiri District vide
Proc.No.LC/2067/2021, dated 21.09.2021 in pursuance to
requisition filed by the HMWSSB, has allotted land to HMWSSB
in Sy.Nos.183/2, 190/2 (Ac.1.07 Gts) and Sy.No.336 (Ac. 3.33
Gts) aggregating Ac. 5.00 Gts for construction of 28 MLD
capacity Sewerage Treatment Plant (STP), ancillary units, etc.
and the HMWSSB has taken up the construction work of STP

during 2021-2022.

(ii) During the period of work was in progress, the Petitioner, (Sri
Chintapatla Hanumantha Rao) who is the owner of the adjacent
lands, i.e., Sy.N0.183/1, 190/1 has filed a WP No. 28313 of 2021
during November, 2021 before Hon'ble High Court of Telangana.
The Hon'ble High Court has passed Interim directions in the
above WP No0.28313 0f 2021 on 16.11.2021.

“Written instructions dated 12.11.2021 on behalf of
respondent No.5 is placed on record. However, a perusal of the
said written instructions would indicate that while the
respondents claim that they are proceeding with the construction

"
e v er (Engg.)
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of sewerage plant in Sy.No.336 only, but the same does not address
the contention of the petitioner that the said Sy.No.336 is situated
on the south west of the tank, while Sy. No.190 of the petitioner is
on the south east of the tank and more so the said Sy. No.336
where the respondents claim to be constructing the sewerage
plant is behind the Sy.No.183 and near the bund of the tank. Thus,
the written instructions do not provide any clarity as to the claim
being made by the respondents.

In view of the above, pending further order, there shall be
interim direction not to undertake any construction of STP in the
lands of the petitioner in Sy.Nos.189/1, 190/10f Moosapet Village,
Kukatpally Mandal, Medchal-Malkajgiri District. “

(iii) The Orders of the Hon’ble High Court have been complied by
this office and stopped the construction work of STP. However,
the Petitioner has filed a Contempt Case No 97/2022 claiming
the violation of orders passed by the Hon'ble High Court in WP
No0.28313/2021 dated 16.11.2021, where the Hon'ble High
Court has passed for the orders dated 27.04.2022 as under in
the above Contempt Case:-

« _.this court is of the view that the respondents are to be
directed to make a request to the Commissioner of Settlement to
depute a Senior authority for the purpose of conducting the
aforesaid survey, upon conducting of joint survey, as directed
above after issuing notice to the Petitioner, the Respondents shall
place the Report before this court by the next hearing date i.e., on

17.06.2022",
QQ - = ‘) '
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General Manager (Engg.)
Project Division No. IV,
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(iv)

(v)

In compliance with the above orders of the Hon’ble High Court, the
Collector, Medchal-Malkajgiri District vide Lr.No.LC/2067/2021,
dated 25.05.2022 has requested the Commissioner & Director,
SS&LR, Narayanguda, Hyderabad to conduct Survey in Sy.Nos. 336
of Kukatpally Village and Sy.Nos. 183/2/p and 190/2/p situated at
Moosapet Village of Kukatpally Mandal, so as to submit the Survey
Report before the Hon’ble High Court at the next date of hearing, so
as to enable us to get the Stay Order vacated and take up the
construction of STP in the subject lands. Accordingly, the Regional
Deputy Director, Survey & Land Records, Hyderabad conducted the
survey of subject lands and submitted Reports dated 27.10.2022 and

18.04.2023.

The above Surveys have been necessitated by Hon’ble High Court
directions as there observed to be overlapping of lands of the
Petitioner and HMWSSB. In the process, the 1¥ Survey, 2™ Survey
and 3" Survey (by RDD) have been conducted and Survey Reports

have confirmed that there is over-lapping of lands between

et

General Manager (Engg.)
Project Division No. v,
H.M.W.S. & S. BORAD,

Goshamahal, Hyderabad-12
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Petitioner’s Sy.Nos. of 183/1 & 190/1 with HMWSSB’s Sy.Nos.

183/2 & 190/2 (Ac. 1.07 Gts).

(vi) The Hon’ble High Court has after considering the RDD’s Survey
Report dated 18.04.2023 has passed the following order in
CC/97/2022 dated 01.02.2024 as follows:-

“...Sri G.V.Maheswara Rao, Deputy Director, Office of Multi
Zone -ll, Commissioner, Survey and Land Record and the then
Regional Deputy Director, Hyderabad present, and had shown the
village map of Kukatpally and Moosapet and would submit that
there is an overlap between the Village boundaries.

It is also to be seen that the Assistant Director, Survey and
Land Records, Ranga Reddy District, at an earlier point of time, had
submitted a joint inspection Report regarding the boundary dispute
in respect of Sy. Nos.187 to 190 of Moosapet village of Balanagar
Mandal and Sy.No.348/1of Qutubullahpur village and Mandal,
wherein it has been stated that there is an overlapping area between
the village boundaries, and as per the CCLA circular No.
S1/1009/2011 dated 18-05-2011, the resolution of village boundary
dispute should be dealt with under Section 90 and 91 of the AP (TA)
LT Act, 1317 Fasli.

Admittedly, the said Report furnished is pending
consideration before the CCLA Authority for its consideration and
no action has been taken in spite of nearly a decade having been
passed by.

This Court by taking note of the aforesaid aspect by order
dated 16-11-2021 in 1.A.No.1 of 2021 in W.P.No.28313 of 2021
restrained the respondent authority from undertaking construction
of STP in the lands of the petitioners in Sy.Nos.189/1,190/1 of
Moosapet Village, Kukatpally Mandal, Medchal-Malkajgiri District,

Yy

General Manager (Engg.)
Project Division No. IV,
H.M.W.S. & S. BORAD,

Goshamabhal, Hyderabad-12.
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since it is contended that the 5" respondent A uthority was
proceeding with the construction of STP claiming that the lands in
Sy.No.336 of Kukatpally and Sy.Nos.183 and 190 of Moosapet
village have been allotted by the 2" respondent authority for the
aforesaid purpose.

However, as per the Report submitted by the Assistant
Director to the CCLA Authority clearly indicates overlapping of
boundaries between the two villages. Thus, it would appropriate for
the CCLA to finalize and take action on the Report submitted by the
Assistant Director, Survey and Land Records, Ranga Reddy District
in the year 2014 or in the alternative, the respondent authorities
may explore the possibility of acquiring the land of the petitioners
initiating appropriate proceedings under the Right to Fair
Compensation  and  Transparency in  Land  Acquisition,
Rehabilitation and Resetlement Act, 2013 for construction of
Sewerage Treatment Plant (STP).

List the matter in usual course. Liberty is granted to make a
mention in the case of respondent authorities finding a resolution to
the issue...."

(vii) It may be observed from the above Interim Order as per Para 2 and
5, the following options have been suggested:-

(a) Over-lapping of the Sy.Nos. 183/2 & 190/2 has been identified

by the Revenue Department in the year 2014 and such matter

has been referred to CCLA, but no decision is taken in spite of

nearly a decade passed by; and

General Manager EE“W )
Project Division No. It
S. &S. 12.
e Nahal, Hyderabad-12
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(b) HMWSSB may explore the possibility to acquire the land of the
Petitioner by initiating the appropriate proceedings under Right
to Fair Compensation and Transparency in Land Acquisition,
Rehabilitation and Resettlement Act, 2013 for construction of

STP.

(viii) HMWSSB has examined the entire issue taking into consideration

the directions of the Hon’ble High Court (matter is pending before
the Hon’ble High Court), while keeping in view the urgent
requirement of the land that the first option as per the Para (vii) (a)
above has been suggested by the Competent Authority of
HMWSSB. That the issue of over-lapping of both the Survey Nos.
was noticed sometime during the year 2014 vide Joint Inspection
carried out by the Officials of Revenue Department and the matter
was referred to CCLA and the Competent Authority of CCLA has to
decide the dispute of over-lapping. The Hon’ble High Court has
observed this dispute that a reference was already made to CCLA
and accordingly passed an Interim Order as above (Para-2 and 3 of

the Honlble High Court order dated 01.02.2024.

- o i(‘-) 3
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General Manager
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Project Division No. IV,
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Interim Order as above (Para-2 and 3 of the Hon'ble High Court

order dated 01.02.2024.

HMWSSB has also examined the second option given above to
acquire the land of the Petitioner to the extent of Ac. 1.07 Gts in
Sy.N0.183/2 and 190/2. But this option may not be feasible in
view of the said land was already acquired by the Revenue

Department from the Petitioner herein and allotted to HMWSSB.

We have requested the CCLA to expedite the decision in respect
of dispute of over-lapping as explained above in view of
reference made to CCLA during the year 2014, at the earliest so
that we will be able to restart the construction of proposed STP
of 28 MLD at Pariki Cheruvu. We would also like to inform that
there is an urgency in construction of the above STP both from
the point of view of treating erratic flow of sewer in the
surrounding areas as also to adhere to the time line fixed by the
Hon'ble National Green Tribunal, Principle Bench, New Delhi,
vide its order dated 29.09.2022 in OA No.606/2018.

b

General Manager (Engg.)
Project Division No. IV,
H.M.W.S. & S. BORAD,
M Goshamahal, Hyderabad-1?



4, We enclose the following Writ Petitions/Contempt Petitions
(Affidavits), Counter Reply Affidavits filed by HMWSSB and Orders passed by
the Hon’ble High Court since 2021 till date, for perusal by this Hon'ble
Tribunal:

(i)  Writ Petition/Affidavit of WP No. 28313 of 2021 filed by the

Petitioner on 09.11.2021 as Annexure - I.

(ii) Counter /Reply Affidavit filed by HMWSSB on 27.04.2022 as
Annexure - IL

(iii) Contempt Case No. 97 of 2022 filed by the Petitioner on
04.01.2022 as Annexure - I11.

(iv) Counter/Reply filed by HMWSSB on 20.04.2022 as Annexure -
Iv.

(v) Hon'ble High Court Order passed in WP/28313/2021
dt. 16.11.2021 as Annexure - V.

(vi) Hon'ble High Court Order dt. 11.03.2022 in CC/97/2022 as
Annexure - VI.

(vii) Hon'ble High Court Order dt. 22.04.2022 in CC/97/2022 as
Annexure - VIIL.

(viii) Hon’ble High Court Order dt. 27.04.2022 in CC/97/2022 as
Annexure - VIII.

(ix) Hon'ble High Court Order dt. 29.07.2022 in CC/97/2022 as
Annexure - IX.

(x) Hon'ble High Court Order dt. 21/27.07.2023 in CC/97/2022 as
Annexure - X.

(xi) Hon’ble High Court Order dt. 01.02.2024 in CC/97/2022 as
Annexure - XI.

{.epn3) 18psns’a | (3]
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(xii) Sketch/Map showing the Survey Nos. with overlap of the land
area (Petitioner v/s Respondent) as Annexure - XII.

5.  HMWSSB has also written a D.O Letter No. 4814/2020/296/3890,
dated 10.09.2024 requesting the Collector, Medchal-Malkajgiri (copy
enclosed as Annexure - XIII) to expedite the decision in over-lapping

dispute between the Petitioner’s land and HMWSSRB's land.

6. At this state we are finding it difficult to shift the STP from the location
where we have already started the work (But stopped the work due to
Hon'ble High Court order). Hence, we are waiting for CCLA’s decision in the
dispute.

7.  The Report filed by earlier January, 2024 may please be treated as

part and parcel of this Report.

8.  This is the submission of the Additional Counter Affidavit/Report
before the Hon'ble National Green Tribunal for consideration and necessary

further order or orders, if any as deem fit by the Hon'ble Tribunal.

Un—y-

Date: 21stSeptember, 2024 Deponent

Place: Hyderabad. General Manager (Engg.)
Project Division - IV
HMWSSB, Hyderabad.

General Manager (Engg.)
Project Division No. IV,
- H.M.W.S. & S. BORAD,
13 Goshamahal, Hyderabad-12.
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MEMORANDUM OF WRIT PETTTION
(SPECIAL ORIGINAL JURISDICTION)
(UNDER ART. 226 QF THE CONSTITUTION OF INDIA)
HIGH COURT FOR THE STATE OF TELANGANA AT HYDFRABAD
WP.NO. Q%\%L  OF 2021

Between:

1. Chinthapatla Hanumantha Rao S/0.Ch.Venkaiah
Aged about 82 years, occ: Business, R/o.
H.No.5-3-113, Kukatpally village & mandal
Medchal Malkajgiri district represented by GPA Holder
Ch.Anil Kumar S/0.Ch.Hanumantha Rao, aged about
54 years, occ: Business, Villa Ng.37, Devi Stgna.
Venkatrao Nagar, Kukatpally, Hyderabad.

2. Chinthapatla Jamuna W/o.late Chinthapatla Padma Rao
Aged about 65 years, occ: Househpld,
R/o0.H.No.Villa No.48, Devi STana Venkatrao Nagar,
Kukatpally vilage & mandal
Medchal Malkajgiri district. ..Petitioners
AND

1.The State of Telangana,
Rep.+by its Principal Secretary,
Municipal Administration & Urban Development
Department, Secretariat, -
Hyderabad.

2.The District Collector,
Medchal Malkajgiri district.
At Keesara

3. The Revenue Divisional Officer
Malkajgiri division
Medchal Malkajgiri district.

L5

4. The Tahsildar,
Kukatpally mandal
Medchal Malkajgiri district.

5. The Hyderabad Metropolitan Water Supplies &
Sewerage Board, Hyderabad, rep. by its
Vice-Chairman and Managing Director
Khairathabad, Hyderabad.

6. The Mega Engineering and Infrastructures Pvt. Ltd.,
5-2 Balanagar, Techno Crates Industrial Estates,
Andhra Bank Road, Hyderabad, represented by its
Managing Director. ...Respondents.

The address for service on the above named Petitioners is that of
their counsel Sri.A.Prabhakar Rao (35), Advocate, Plot No.252A, MLA's
coloify, Road No.12, Banjara Hills, Hyderabad — 38
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For the reasons stated in the accompanying affidavit, it is hereby
prayed that this Honble Court may be pleased to issue a writ order or
direction particularly one in the nature of Writ of Mandamus declaring

action of the respondents in proposing to construct sewerage treatment
plant in the land- In Sy:No. 190/1, to an extent of Ac.5.00 gts surrounded

by basement and a wooden gate, belongs to the petitioners situated
adjacent to Pariki Cheruvu towards east, satuated at Moosapet village,
Kukatpally mandal, Medchal Malkajgiri district on the gu15e of treating the
above land as Government land in Sy.No.336/P admeasuring Ac.3.33 gts,
situated at Kukatpally village and Ac.1.07 gts in Sy.No.183/2/P and
Sy.N0.190/2/P, situated at Moosapet village, Kukatpally mandal, Medchal
Malkajgiri district, total extent of Ac.5.00 gts, without following due
process of law, as lllegal, arbitrary and consequently direct the

 respondents not'to construct STP Plant in the land of the petitioners in the
above survey numbers, and pass such other order or orders may deem
fit and proper in the circumstances of the case.

HYDERABAD
DATE: 30.10.2021 Counseiﬁh—c%ﬁti_mers
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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD

W.P.NO. Q33 OF 2021
LIST OF EVENTS
n -1

S.No

Date of
document

Description of the Events

Page No.

Para No.

the present writ petition is filed questioning action
of the respondents in proposing to construct
sewerage treatment plant in the land in Sy.No.
190/1, toan extent of Ac.5.00 gts belongs to the
petitioners on the guise of treating the above land
as Government land in Sy.No0.336/P admeasuring
Ac.3.33 gts, situated at Kukatpally village and
Ac.1.07 gts in Sy.No.183/2/P and Sy.No.190/2/P,
situated at Moosapet village, Kukatpally mandal,
Medchal Malkajgiri district, total extent of Ac.5.00
gts, adjacent to Pariki cheruvu, without following
due process of law, as the same is illegal,
arbitrary.

02.09.1968

The father of the petitioner and the husband of
the 2™ petitioner i.e., late Chinthapatia Padma
Rao purchased the land in Sy.No.183
admeasuring Ac.12.29 gts, in Sy.No.184
admeasuring  Ac.16.15 gts,  Sy.No.186
admeauring  Ac.17.07 gts, Sy.No.187
admeasuring  Ac.15.05 gts, Sy.No.188
admeasuring Ac.10.18 gts, Sy.No.189 Ac.13.24
gts, Sy.No.190 admeasuring Ac.19.04 gts total
admeasuring Ac.104.22 gts under registered
sale deed dated 02.09.1968 registered as
document No.1225 of 1968 from Mir Fazalullah
and others. Since then the petitioners are in
possession ‘and enjoyment of the afore said
land.

31.03.1978

the Government has acquired the lands of the
petitioners in Sy.No.183, admeasuring Ac.10.20
gts out- of Ac.12.19 gts, Sy.No.184 Ac.11.31 gts
out of Ac,16.15 gts, Sy.No.186 admeasuring
Ac.1.17 gts out of Ac.17.07 gts. In Sy.No.187
Ac.4.22 gts out of Ac.15.05 gts . In Sy.No.188
Ac.0.14gts out of Ac.10.18 gts, in Sy.No.189
Ac.8.39 gts out of Ac.13.24 gts, in Sy.No.190
Ac7.18 agts out of Ac.19.049 gts, total
admeasuring Ac.45.01 for pariki cheruvu and
award was passed vide proceedings
No.G/4270/LA/ 72 dated 31.03.1978 awarding a
sum of Rs.17,988.97ns by the Special Deputy
Collector, Land Acquisition General Hyderabad.
The extent of land owned by the petitioners and
the extent of the land acquired by the Land
Acquisition Officer is clearly stated in the tabular
form as under.

alen

30.05.2002

I submit that on an application submitted by the
petitioners a team of survey officials consist of

Inspector of Survey and Land Records, Ranga

i
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Reddy district and other officials visited the site
and surveyed the land of the petitioners i.e., in
Sy.No.183/1  admeasuring Ac.2.09 gts,
Sy.No. 184[1 admeasuring  Ac.4.24  gts,
Sy.No. 186/1 admeasuring  Ac.15.30 gts,
Sy.No. 18 1'Ac.10.23 gts, Sy.No.188/1 Ac.10.04

.No:; ng_ Ac.4.25 gts, Sy.No,190/1

30.05. 2002 and "demarcated the boundaries
under a panchanama vide file No.A3/920/2002
and prepare a map vide proceedings
K3/1669/2002 and PC No0.425 of 2002.

28.11.2013
25.02.2014

26.10.2018

while the above suit was pending for
adjudication, one Boina Venkatesh S/o.Narsaiah
filed a complaint before the Hon'ble Lokayukta
alleging that the petitioners encroached into
Government land. In pursuance thereof, the
Honble Lokayukta was pleased to pass an order
dated 28.11.2013 in letter Dis.
No. 3613/2012/B1/LOK/6243/2013 directing the
Collector, R.R. District to conduct Joint Survey
for  ascertaining truth or otherwise of the
allegations made against the petitioners. In
pursuance ‘thereof the District Collector,
R.R.District by an order dated 25.02.2014 in
letter No.LP. 4/581/2013 ordered joint inspection
and survey. The team of officials comprising,
Revenue " Divisional Officer, Rajendera nagar
division,_Revenue_ _Divisional Officer, Malkaijgiri
division, Asst. Director Survey and Land Records
Ranga Reddy district and the ‘Tahsildar,
Qutubullapur mandal conducted spot inspection
of the land and surveyed the land with the help
of village map and prepared a report in respect
of total land held by the petitioners in the above
survey numbers. In the report it was stated
that the Government land in Sy.No.348 pertains
to qutubullapur village is over lapping on the
land of the petitioners in Sy.No.183 to 190 of
Moosapet village which are recorded as private
patta land to an extent of Ac.14.36 gts which is
to be deleted from Sy.No0.348 of Qutubuliapur
village by obtaining orders from the Competent
Authority i.e., the District Collector and CCLA.
The issue relates to deletion of overlapping is
still pending with the District Collector and the
CCLA. The suit OS.No. 618 of 2007 was
decreed after due contest granting permanent
injunction restraining the defendants from
interfering with suit scheduled properties
admeasuring Ac.59.21 gts in the afore said
survey numbers vide judgement dated
26.10.2018.

L1

that one Bade Anjaneya Prasad S/o.Mohan Rao

-
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filed a complaint No0.609/2020/B1 before the
Honble Lokayukta, State of Telangana against
the District Collector, Medchal Malkajgiri district
stating that the revenue officials are interfering
with his peaceful possession and enjoyment
over the house site purchased by him from the
petitioners herein. In the said case, the
Tahsildar, Kukatpally mandal, submitted a
detailed report vide letter No.B/1106/2C20
dated 29.07.2021 to the Registrar, Hon'ble

| Lokayukta, State of Telangana in which he has

furnished the details of the land purchased by

.| the petitioners and acquisition of land by the

Government and the details- of the land in
occupation of the petitioners. The Tahsildar
submitted another report vide letter
No.B/1106/2020 dated 07.10.2020 to the
Registrar, Honble Lokayukta, State of
Telangana reiterating the same facts.

(e

il

21.09.2021

that the "District Collector, Medchal Malkajgiri
district issued orders in proceedings No.
LC/2067/2021 dated 21.09.2021 pursuant to
the requisition given by the Managing Director,
Hyderabad Metropolitan Water Supply and
Sewerage Board for alienation of Government
land to an extent of Ac.6.32 gts in Sy.No.336,
situated at Kukatpally village and mandal,
Medchal Malkajgiri district for construction of
sewerage treatment plants and ancillary units,
whereby granting permission to the Mananging
Director, HMWS & SB, Hyderabad to utilize
government land in Sy.no.336/P to an extent of
Ac.3.33 gts and Ac.1.07 gts in Sy.No.183/2/P
and Sy.no.190/2/P situated at Moosapet village,
Kukatpally mandal total admeasuring Ac.5.00

gts for construction of 28 MLD capacity |

sewerage treatment plant ancillary units on
certain conditions.

Iz

HYDERABAD
DATE: 30.10.2021

ANNEXURE-1I
Under Article 226 of Constitution of India
Under section 151 of CPC

(1

s 1, e

Counsel for the Petitioners
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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD

wreNo. AFMNY  oF2021
Between:

1.” Chinthapatla Hanumantha Rao S/0.Ch.Venkaiah
_Aged about 82 years, occ: Business, R/o.
H.No.5-3-113, Kukatpally village & mandal
" --. . Medchal Malkajqiri district represented by GPA Holder
»= ... ChAnil'Kumar S/o.Ch.Hanumantha Rao, aged about
54-years, occ: Business, Villa No.37, Devi Stana
Venkatrao Nagar, Kukatpally, Hyderabad.

2. Chinthapatla Jamuna W/o.late Chinthapatia Padma Rao
Aged about 65.years, occ: Household,
R/0.H.No.Villa No.48, Devi STana Venkatrao Nagar,
Kukatpally-village & mandal
Medchal Malkajgiri district. ..Petitioners
AND

1. The State of Telangana,
Rep. by its Principal Secretary,
Municipal Administration & Urban Development
Department, Secretariat,
Hyderabad.

2. The District Collector,
Medchal Malkajgiri district.
At Keesara

3. The Revenue Divisional Officer
Malkajgiri division
Mechal Malkajairi district. -

4. The Tahsildar,
Kukatpally mandal
Medchal Malkajgiri district.

5. The Hyderabad Metropolitan Water Supplies &
Sewerage Board, Hyderabad, rep. by its
Vice-Chaijrman and Managing Director
Khairathabad, Hyderabad.

6. The Mega Engineering and Infrastructures Pvt. Ltd.,
S-2 Balanagar, Techno Crates Industrial Estates,
Andhra Bank Road, Hyderabad, represented by its
Managing Director. : ...Respondents.

AFFIDAVIT

I, Ch.Anil Kumar S/0.Ch.Hanumantha Rao, aged about 54 years,
occ: Business, Villa No.37, Devi Stana Group Housing, Venkatrao, Nagar,
Kukatpally, Hyderabad. -do hereby solemnly and sincerely affirm and

X
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state as follows:




1. I submit that I am the G.P.A Holder and an of the 1% petitioner
herein and as such I am well acquainted with the facts of the case and
-also I am authorized to file this affidavit on behaif of the 2 petitioner
herein. '

2. T submit that the piesent writ petition is filed questioning action of

-the respondents in-proposing 'tﬁfﬁ“ﬁﬂmct' sewerage treatment plant in the
land in Sy.No. 190/1, to an extent of Ac.5.00 gts  belongs to the
petiﬁoneés on.the guise- of treating the ébove land as Government land in
Sy.No.33'5/P, admeasuring Ac.3.33 gts, situatediat Kukatpally village and
AC.L07 gts in Sy.No.183/2/F and 5Y:No.190/2/P, situated at Moosapet
village, Kukatpally mandal, -Medchal -Malkajgiri district, total extent of
Ac.5.00 gts, adjacent to Pariki cheruvu, without foliowing due process of
law, as the same is llegal, arbitrary. Brief facts which are necessary to

appreciate the ' issues involved in this writ petition, are stated
hereunder, * ' ;

3. Isubmit that my father and the husband of the 2™ Detitioner i.e.,
late Chinthapatla Padma Rao purchased the, land in Sy.No.183
admeasuring Ac.12.29. gts, in Sy.No.184 admeasuring Ac.16.15 gts,
 S:No.186 admeauring Ac.17.07 gts, Sy.No.187 admeasuring Ac.15.05
gts, Sy.No.188 admeasuring Ac.10,18 gts, Sy.No.189 Ac.13.24 gts,
Sy.No.190 admeasuring Ac.19.04 gts total admeasuring Ac.104»..22 gts
under registered sale deed dated 02.09.1968 registered as document
No.1225 of 1968 from Mir Fazalullah and others, Since then the
petitioners are in possession and.enjoyment of the afore said land.

3&) I submit that the Government has acquired the lands of the
petitioners in Sy.No.183, admeasuring Ac.10.20 gts out of Ac.12.19 gts,
Sy.No.189 Ac.11.31 gts out of Ac.16,15 gts, Sy.No.186 admeasuring
Ac.1.17 gts out of Ac.17.07 gts. In Sy.No.187 Ac.4.22 gts out of
Ac.15.05 gts ., 1In Sy.No.188 Ac.0.14gts out of Ac.10.18 gts, in
Sy.No.189 Ac.8.39 gts out of Ac.13.24 gts, in Sy.N0.190 Ac.7.18 gts out
of Ac.19.04 gts, total admeasuring Ac.45.01 for pariki cheruvu and
award was passed vide proceedings No.G[4270/LA/ 72 dated
31.03.1978 awarding a sum of Rs.17,988.97ps by the Speial Deputy
Collector, Land Acquisition Generaj Hyderabad. The extent of Jang
owned by the petitioners and the extent of the land acquired by the
Land Acquisition Officer is clearly stated in the tabular form as under,

£

@



Survey No. | Total extent Land Acquired Balance Iang
. left Wit
Pasit fegs pattadar '
: = v Ac.gts
183 12-19 7 |10-20 7 2-09 5
184 B AT S LA fit31 4.24 )
185 - - -
: T T 1530
186 . 17,07 4 11-17 5 115,
187 . O G505 ST T 427 T 110,23
188- 10187 0-14 < - 10.04
189 113247 1839~ 425
190 19.04 < 7.18 ¢ 11.26
Total 104.22 45,01 < 59.21

4. I submit that the responde}its built a tank bund to the Pariki
cheruvu and also erected -a fencing covering the entire land acquired
under Land Acquisition Act. I submit that on an application submitted
by the petitioners a team of survey officials consist of Inspector of
Survey and Land Records, Ranga Reddy distric.jt and other officials
visited the site and surveyed the land of the petitioners i.e., in
Sy.No.183/1 admeasuring Ac.2.09 gts, Sy.No.184/1 admeasuring
Ac4.24 gts, Sy.No.186/1 admeasuring Ac.15.30 gts, Sy.No.187/1
Ac.10.23 gts, Sy.No.188/1 Ac.10.04 gts, Sy.No.189/1 Ac.4.25 gts,
Sy.N0.190/1 Ac.11.26 gts total admeasuring Ac.59.21 gts on
30.05.2002 and demarcated the boundaries -under a panchanama vide
file  No.A3/920/2002 and prepared a rnap vide proceedings
K3/1669/2002 and PC No.425 of 2002. The petitioners constructed
basement and compound wall in accordance with the boundaries fixed
by the Inspector of Survey & land records, Ranga Reddy District and
other officials. The Petitioners laid a layout on the land held by us and
sold an extent of about 40 acres to verious third parties and most of
the purchasers constructed their houses. The petitioners constructed a
basement in some extent and compound wall in other extents around
the land in Sy.No.183/1 admeasuring  Ac.2.09 gts, *Sy.No.184/1
admeasuring Ac.4.24 gts, Sy.No.186/1 admeasuring Ac.15.30 gts,
Sy.No.187/1 Ac.10.23 gts, Sy.No.188/1 Ac.10.04 gts, Sy.No.189/1
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_ ]
Ac.4.25 gts, Sy.No.190/i Ac.11.26 gts total admeasuring Ac.59.21 gts.

The land in Sy.No.léB/l' admeasuring Ac’2.09 gts and ‘184/1
admeasuring Ac.4.24 gts were Situated towards west side of the Pariki
Cheruvu,  Sy.No.186/1 admeasuring Ac.15.13 gts, Sy.No.187/1
admeasuring Ac.10.23 ‘gts, _Sy,.'No.-iaﬁ/l admeasuring Ac.10.04 gts;
189/1 admeasuring Ac.4.25 ‘gts  and Sy.No.190/1 admeasuring
Ac:11.26 gts are situated tc'awal‘ds €astern side of Pariki Cheruvu as is
evident from the plan prépared by the officials of the Irrigation
- Department - S

5. I submit that the Mandal Revenue Officer, Balanagar mandal,
Mandal Revenue Officer, Qutubullapur mandal came to the land
belongs to the petitioners under a wrong premise that the said land is
a Government: land falling under SYy.No.348 of Gajula Ramaram village
and proposed to construct houses under Rajiv Gruhakalpa Scheme
through A.P.Housing Board for weaker sections. The petitioners filed
0.5.No.618 of 2007 in the Court of the XIII Addl. District and Sessions
Judge: Ranga Reddy district at L.B'.Nagar by making the Govt. of
Andhra Pradesh represented by the District Collector, R.R.District, at
Lakdikapul, Mandal Revenue Officer, Balanagat, the Mandal Revenue
Officer, Qutubullapur mandal and A.P.Housing Board, represented by
Vice-Chairman and Managing Director .as defendants with a prayer to
grant permanent injunction restraining the defendants in the above suit
from interfering with peaceful possession ah'd enjoyment of the
petitioners over the suit schedule property.

6. I submit that while the above suit was pending for adjudication,
one Boina Venkatesh S/o.Narsaiah filed a complaint before the Hon'ble
Lokayukta alleging that the petitioners encroached into Government
land. In pursuance thereof, the Hon'ble Lokayukta was pleased to
pass an  order dated 28.11.2013 in letter  Dis.
No0.3613/2012/B1/LOK/6243/2013 directing the Collector, R.R. District
to conduct Joint Survey for ascertaining truth or otherwise of the
allegations made against the petitioners. In pursuance thereof the
District Collector, R.R.District by an order dated 25.02.2014 in lette;
No.LP.4/581/2013 ordered joint inspection and survey, The team of

officials comprising, Revenue Divisional Officer, Rajendera nagar
- 22 . -



e
division, Revenue Divisional Officer, Malkajgiri division, Asst. Director

Survey and Land Records Ranga Reddy district and the Tahéil;iar,

Qutubullapur mandal conducted spot inspection of the land and

surveyed the land with the help of village map and prepared a report in _
respect of total land held by the petitioners in the above survey

numbers. In the report it was stated that the Government land in

Sy.N©.348 pertains to qutubullapur village is over lapping on the land of ;
the petitioners in Sy.No.183 to 190 of Moosapet village which are

recorded as prlvate patta‘land to an extent of Ac. 14.36 gts which Is to

be deleted from Sy.No.348 of Qutubuillapur village by obtaining orders

from the Competent Authority I.e., the District Collector and CCLA.

The issue relates to deletion of overlapping is still pending with the

District Collector and the CCLA. The sult OS.No. 618 of 2007 was
decreed after due contest grénting_pennanent injunction restralhfng the
defendants from interfering with suit scheduled properties admeasuring
Ac.59.21 gts in the afore said survey numbers vide judgement dated
26.10.2018.

- 7. I submit that one Bade Anjaneya Prasad S/o.Mohan Rao filed a
complaint No.609/2020/B1 before the Hon'ble Lokayukta, State of
Telangana against the District Collector, Medchal Malkajgiri district
stating that the revenue officials are interfering with his peaceful
possession and enjoyment over the house site purchased by him from
the petitioners herein. In the said Case, the Tahsildar, Kukatpally
mandal, submitted a detailed report vide letter No.B/1106/2020 dated
29.07.2021 to the Registrar, Hon'ble Lokayukta, State of Telangana in
which he has furnished the details of the land purchased by the
petitioners and acquisition of land by the Government and the details of
the land in occupation of the petitioners.  The Tahsildar submitted
another report vide letter No.B/1 106/2020 dated 07.10.2020 to the
Registrar, Hon'ble Lokayukta, State of Telangana reiterating the same
facts. '

8. I submit that the District Collector, Medchal Malkajgiri district
issued orders in proceedings No, LC/2067/2021 “dated .21.09.2021
pursuant to the requisition given by the Managing Director, Hydérabad |
Metropolitan Water Supply and Sewerage Board for alienation of
Government land to an extent of Ac.6.32 gts in Sy.No.336, situated at




.

Kukatpally -village and méndal, Medchal Malkajgiri district for
construction of sewerage treatment piants- and ancillary units, whereby
granting permission to the Mananging Director, HMWS & SB,
Hyderabad to utilize government land in Sy.no.336/P to an extent of
Ac.3.33 gts and Ac.1.07 gts in SY:No.183/2/P and  Sy.no.190/2/p
Situated at Méosa’pe_l: village, Kukatpally mandai total admeasuring
Ac.5.00 gts for cér{éﬁuction of 28 MLD capacity Sewerage treatment

- plant ancilfary units on certain conditions. The District Collector in his

orders directed the “Tahsildar, Kukatpally to handover the land in
SY-n0.336/P_ to an ‘extent of: Ac3.33 gts and Ac.1.07 gts in
Sy.No.183/2/P and Sy.no.190/2/p situated at Moosapet village,
Kukatpally in favour of Mg, Director, HMWS & SB, Hyderabad for
construction of 28 MLD capacity sewerage treatment plant and ancillary
units, e ;

S. I submit that the Tahsildar, Pursuant to the orders passed by the
District Collector, Medchal Malkajglri district dated 21.09.2021 allotteq
the land of the petitioners in Sy.no.190/1 to an extent of Ac.5.00 gts in
favour 6f Mg.Director, HMWS & SB, Hyderabad, 1 submit that the
Collector passed orda‘s In respect of the Government. land in
Sy:No:336/p, admeasddng Ac.3.36 gts, an extent of Ac.1.07 in
Sy.No.183/2/P and Sy.No.190/2/P situated at Moosapet .village,
whereas the Tahsildar, Kukatpally has entered into the land of the
petitioners which is covered by basement and compound wall, gave
marking to an extent of Ac.5.00 gts in Sy.No.190/1. Thus the action of
the Tahsildar, Kukatpally is illegal, arbitrary and contrary to the decree
Passed in 0.S.No.618 of 2007 dated 26.10.2018.

10. I submit that it js relevant to submit here that the land of the
petitioners in Sy.No.183 to 190 was surveyed by the team of revenue
officials and survey officials twice and demarcated the boundaries,
After acquiring the land by the Government, the fand held by the
petitioners numbered as Sy.No.183/1, 184/1, 186/1, 187/1, 188/1,
189/1, 190/1. Whereas the land acquired by the Government was
numbered as st]?vey numbers i.e., Sy.No.183/2, Eé_l/_?_, -18642_,_‘1?_42,
-188/2, 189/2, 190/2. . In pursuance of the survey and demarcation of
Hoﬁndaries by the survey and fand records officials the petitioners
constructed a basement. and compound wall to some extent in
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accordance with-boundaries fixed by the Survey officials and Revenue
officials to protect the land from encroachment. The respondents after
acquiring the lands of the petitioners for Pariki Cheruvu constructed a
bund covering the entire land écqufred by them. The Government did_
not leave any land in Sy.No.183/2/P and Sy.No.190/2/P outside the
bund as the Jand acquired in Sy.Ne.183/2 and Sy.No.190/2 s within the
beundgn?i.e., buhd. The land in Sy.No.336/P is also not available-g_fl
Ee—hsite. The entire land in Sy.No.183/2 and' Sy.No.190/2 is covered by
water body and bund. No land in SY:No.183/2., Sy.No.190/2 and

Sy.No.336/P is available at the site as is evident from the plan prepared
by the respondents after conducting survey. T submit that in the award

pas y the Land Acquisition officer in proceedings No.G/4270/LA/72 ]

dated 31.03.1978 clearly shown the boundaries of the land acquired by
the respondents in respect of Sy.No.183/2, 184/2, 186, 187/2, 188/2,
189/2, 190/2. In any of these survey numbers, the land in Sy.No.336/P
was not shown‘as a boundary. Further the land of the petitioners_-in

the above survey numbers were shown towards the boundary of the
lands acquired by the respondents. The Tahsildar without any proper
verification of the boundaries of the lands of ‘the petitioners wrongly
allotted the fand of the petitioners to the Mg. Director, HMWS & SB,

Hyderabad without following due procedure who in turn allotted to

Megha Engineering and Infrastructure Limited. The employees of the

6" respondent visited the land of the petitioners where marking was

given by the Tahsildar and tried to commence the work. The
petitioners objected from proceeding with the work by stating that *he
proposed work is on the land of the petitioners. The action of the

respondents in allotting the land of the petitioners to the respondent
No.5 is illegal, arbitrary,

11. T submit that I have no other alternative remedy except to invoke

the extraordinary jurisdiction of this Hon'ble Court under Article 226 of the
Constitution of India. |

12. I submit that I have not filed any writ petition, suit or Initiated any
other proceedings before any Court of Law for the reliefs sought herein

this writ petition.
~ 26 ~ : M
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13: Intview of the above stated facts, It is prayed that this Hon'ble
Court may be pleased to issue a writ order or direction particularly one in
the nature of Writ of Mandamus declaring actior? of the respondents in

-propusing—ttr;consh'uctrsewerage*'treatment'plant in the land~in Sy.No. -

—-190/1, to.-an_,extent of Ac.5.00 gts surrounded by basement and a

‘weaden gal:e belongs to the petltioners situated adjacent to Pariki
L _-_Cheruvu tawai"i:ls.mst, situated at Monsapet village, Kukatpally mandal,
] _Medchal Malkajgin district on the guise of treating the above land as

Government, l'and in Sy.No.336/P admeasuring Ac.3.33 gts, situated at
Kukatpally vlﬂage and Ac.1.07 gts in Sy.No.183/2/P and Sy.No. 190/2/P,
situated at Moosapet village, Kukatpally mandal, Medchal Malkajgiri
district, total extent of Ac.5.00 gts, without following due process of law,
as illegal, arbitraty and  consequently direct the respondents not to
construct STP-Plant in the land of the petitioners in the above survey
numbers, and pass-such other order or orders may deem fit and proper

'in the circumstances of the case.

14.  For the reasons stated above, It is prayed that this Hon'ble Court
may be pleased todirect the respondents not to construct STP plant in the
lands of the petitioner l.e., in Sy.No. 190/1, to an extent of Ac.5.00 gts,
which is covered by basement with wooden gate, situated at Moosapet
village, Kukatpally mandal, Medchal Malkajgiri district, pending disposal of

the above writ petition and pass such other order or orders may deem fit

and proper in the circumstances of the case.

Solemnly and sincerely affirm this
the 30" October, 2021 and signed
his name in my présence. _ EPONENT

ADVOCATE : HYDERABAD
VERIFICATION STATEMENT
. I, Ch.Anil Kumar S/o.Ch.Hanumantha Rao, aged about 54 years,
occ: Business, Villa No.37, Devi Stana Group Housing, Venkatrao Nagar,
Kukatpally, Hyderabad, being the petitioner/ person acquainted with the
facts do hereby verify and state that the contents of the above paras of
the Afﬁdavit are true and correct to the best o.‘" my knowledge. Hence
verlﬁed at on this the day of 30.10.2021.

ADV:OJ\CJ:TE - a3 — - DEPONENT
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Diﬂﬂm

“‘Land Alicnation -—Mcd'dﬁl’hﬁﬂamnmﬂ;;&
Klﬂ-catpn!ly Mnndnl - Kukatpally ‘Vi!hger-

Bts and - An'extent of At-.l-fi‘?t BIS. in Sy N ‘155? ’ﬁ' 37- fzf P_’;
Allotment of land for Consfrugtion | of SIP= Aﬂmm ot~ Orders
Issued - Reg

Ref: 1:Spl. CS to Govt, MA&UD {PLG.I(E)} *Dept.mxo Wor1i456/Plig1(2)/ 2021,
Dated.30.08.2071
2. Tahslidar, Kukatpally-Maridal, Lr:Ne ByA299/2020z dalez 06.09:2021, .
3. Govt. Memo No.20264/ Assmt (1)/ 2013, dated 06132818, .
L&t 2t

r 5

ORDER: ok
Through the referenca 12 chitl, th Special Chilef Secretary, to Govt, MA&ﬁD
[PLG }(2)] Department has informed that;the MD, HMEW &1 s sibmitted prppasals

in prascribed'proiormaalong with Annexis X1 oy iefation of Gyt & mditoan extent

of Ac.6:32 gts in Sy.No.336 sitvatedat Keikatpally: Village, Kukatpaily Mangin
Malkajgiri District in favour of HYWB&SB, Hydmbg:d for ¢ mﬁiﬂﬂ%ﬂ%ﬂf‘ 2&

capacity. Sewerage Treatment Plants and: :mmlla:)' units ehc aatl x!_ }-; to.%& ; '

necessary action as per G.OMsNo571 @m hand over adv:mca possé"sfon of e

above proposad Govl. land to MBWESB, Hyderabad.

In this Tegard, vide r?mu%e 2 cited, thé I%Hqgr;‘:l{hkarpaﬂy Mandal has
reported that-according to thesurvey conducted, the Golvenment Iand to an extent of
Ac3-33 gls in Sy.No.336/p of Kukatpally Village and the shikam land to an-extent of
Ac:1-07 gis in-Sy.Nos183/2/p & 190/2/p-of Moosapet Villagesare found vacant on

ground. - ; Ly

Further reported that as- per 2015:16 Paharﬁ-oflfuicatpu;:uy ’Vﬂlage, Sy.No.336
extent Ac.226-29 gts is recorded as Gairan Sarkari, as per 201-51_.1-13 pahani of Moosapet
Village, Sy.No. 183/2 extent Ac:10-20 gts is recorded as Pariki .Gflt;mvu Shikam and
Sy.N0.190/2 extent Ac.7-18 gtsis recorded as Pariki Cheruyn Shikam, Fuﬂher! I-‘“E 1and

ta an extent of Ac.3-33 gts in Sy,No,336/p of Kul:atpnuy Vlﬂﬂge,w;d extent 6f Ae.1-07

ats in Sy.Nos183/2/p & 190/2/;: of Moosppet Village may be proposed for
canstruction of Sewerage Treatment Plant a‘nda:;cﬁinry units,

Vide reference 3" cited, the Government has accorded permission to the District.
Collector for advance possession of Govt. Jand in case of transfér-of Govt. land, Le,, one
GovL. Department to ancther Govt. Department (under BSO-23) subject to furnishing
regular alienation / transfer of land proposals in full-shape after following the due
procedure as requested in erms of G.O.Ms.No.571 read with G.O.Ms.No.61 to the Land
Management Authority.

A |
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2 The Kile-of the langlis vestec with the Governiett,
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other public piipose:

¢ i theTind is not uifiized, for the .-.hmmm wﬁm (3) monihs the same
\tmmba&w:mymﬁu* '

it Iferedal 55 {ﬁcby dim‘:fed.m‘ﬁb;ndaver the: m-ul in
; '; ,' E{sﬂm ‘toan mromc:f-a'r g&mﬁymasﬁyp:
¢ ilige Kﬁlﬁﬁﬂj 'ﬂraﬂﬂﬂrtu fhie MD;, HIVWSE

1  Sewers e Treatment I&&huﬁﬁﬁ:

g ‘\l‘r

cover pandﬁim Mbwbmt :‘egular aﬁmﬂﬁmmposﬂsm full shape.
o
ﬁ&‘*"‘ﬁ w s47- _
* Collector & District Magistrate,
Medchal Malkajgiri Disteict.

mdal. ).hdchal}.ﬁﬁ;ajgtd District, or compliance and
i mﬁhpmnismd a.copy vf Panchanama

Copy wén ’Revmue'ﬁivtslmnl officer, Malknjgiri Division for information.

mhmltbed to the Maﬁtﬁng Director, Hyderabad Metropolitan Water Supply
&ﬁemgenoard Hyaerabad for information.
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UNDER RTI ACT 2005 =, / '
Date: 23 -\O ~2 0%}
Prace< g kel KIYD
ADDREES
TO :
THE TAHASILDHAR
KUKATPALLY -MANDAL

MEDCHAL MALKAJGIRI DISTRICT
Refecence: RIGHT TO INFORMATION ACT 2005

SUBJECT: SEEKING THE INFORMATION REGARDING THE PERMISSION GIVEN FOR
ALOTMENT'OF SEWERAGTREATMENT PLANT (STP) IN Sy no 183/2/p and 190/2/p and Syno
336/p :

s LR -

-‘.'j':1. -_ |_-1
We Ase Seeking Information Regarding The SEFK ING-THE INFORMATION REGARDING The Permission Given For
ALOTMENT OF SEWERAGE TREATMENT PLANT {STP) IN Sy No 183/2/P And 190/2/P And Sy No 336/P .
I Chintapatla Anil Kumar s/o chintapatia Hanmantha Rao R/O Villa No : 35, Devisthana GroupHousing,

Venkat Rao Nager, kukatpally Hyderabad 500072.
Requesing you to fumish the below information in form of documents certified by this office . 1 will pay the
necessary amount for issuing of the documents. This Information is asking under RTT Act 2005.
1. The map/ sketch propared by this office which is sobmitted to jala mandali for the SEVERAGE
TREATMENT PLANT (STP) Near Pariki Cheruvu C‘uv}:ﬁng by the Sy no: 183/2/p and Sy nu: 190/2/p

and Sy no: 336/p for the extent of 5 Acres.
2. Punchanama copy ofthe STP Aflotment

3. Allotment letter of SEVERAGE TREATMENT PLANT (STFP) Qt K
. aSbERsR

CHINTATATLA ANIL KUMAR
S/0 CHINTAPATLA HANMANTA RAO

R/0 Villa No 33, Devisthana Group Housng.
Venkat Rao MNagar, kukatpally Hyderabad
500072

P ¢ ELL et 9qgZ5wIRR g
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VILLAS, VENKATRAD NAGAR, KUXATPALLY + HYDERABAD 500072.
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1572 &5 9T0SGe T DB DAY IWge AT DHD) 104 Jow 22 thoby ey Aod, 45 Jgore 01
oty AP Land Acquisition SOAD Or(T SRDD DOIAIAD BPorth .Flle No : G/a270/72.

S
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1or0% 207 E§ 6 orar 35272w Case No: 618/2007. 11 203830010 doron adas sos
(=X Lel
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A0 Kukatpally, MRO Quthtullapur , Andhiara Pradesh Housing Board Chairman angg SIS A0
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o : 23-10-2021

Eljce . Kukatpally, Hyd
To
Kukatpally Tahsjldar
Kukatpally Mandal
Medchal District.

Sub : In Kukatpally Tahsildar Office limits in the surrounding arcas of
Pariki cheruvu by presuming our patta land as government land. and
allotting for Sewerage Treatment Plant of Hyderabad J almandali by
drawing maps and by doing Panchanama and handing over to them

is injustice.

Chinthapatla Anil Kumar, S/o. Chiontapally Hanumanth Rao (G.P.A.
HOLDER) R/o. Villa No. 37, DEVISTHANA VILLAS, VENKATRAO
NAGAR, KUKATPALLY, HYDERABAD - 500072.

Sir,
In Moosapet village Survey Nos. 183,184, 186, 187, 188, 189 and 190 the
land of 104 acres and 22 guntas, our father Chintapatla Hanumanth Rao

and our Pedananna (Father’s elder brother)’s son Chintapatla Padmarao

purchased vide Doc.No. 1225/68 from the then pattadars,

In the year 1972 out of out Ind of Ac.104-22 guntas, the government has

cquired Ac. 45-01 guntas for Pariki Cheruvu purpose under Land
a . . =
Acquisition Act and paid us compensation vide File No. G/4270/72.

c

Contd.....2.
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Cell No ; 9885441555

s}

1J618/2007 - Petibnent Infunctkin

Copy to : S, ¢

Y Nggen

- .

1) avdedd STP A5 , Khalratfiibad

2NILLA COLLECTOR / ADDITIONAL COLLECTOR , MEDCHAL - MALKAJIGIR}
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i ‘ Cti0ﬂ~ the
ing constru

For th ‘
€ purpos 4 [Hous
purpose  of Rajiv  Gruhakalpd ction in our Jand. we

Qutbully y - .onstru
Pur Mandal officials, tried to take up €™ ase NO. 618/2007.

After 1] y yur favour on

‘ .ame 1n «
CATS Of conductine — . 1o iydgment cam
nducting enquiry the juds Medchal-

b . » ‘[ r
6/10/2018 ang against the defendents being District Collecto

— >radesh
Malkajgiri District, SRQO Kukatpally, MRO Qutbullapur, Andhra Pra

Housing Board Chairman,

The court issued orders stating that the defendants should not come on 10
the total land of Ac.59-2] euntas. Now, you violate that court order and on
the pretext of Jalamandali or some other pretext thinking that in our land
there is government land and cheruvu (lake) land is included, and doing
allotment to STP of Jalamandali will be contempt of court. We request

you to not to take such decisions in anxiety and pray not to cause loss to
us.

Yours faithfully,
Chintapatla Anil Kumar

Cell Nio. 9885441555
Enclosed:

1)618/2007 — Permanent Injunction
Copyto:
1 )Jalamandali STP Division, Khairatabad

2)District Collector / Additional Collector, Mcdchnl-Mnlkajgir;

33(a)



Date: 23.10.2021
Place: Kukatpaily
> Hyderabad.
To
The Kukatpally Tahsildar
Kukatpally mandal,
Medchal district.

Sir,
Sub: Illegal Allotment of patta land adjacent to pariki cheruvu situated
beside the Govt. land situated at office of the Tahsildar,
Kukatpally to Pariki Cheruvu to Hyderabad Metropolitan Water
supply- and Severage Board for STP hy conducting panchanama
and handing over to Jala mandali.

I, Chinthapatla Anil Kumar S/o.Chinthapatla Hanmantha Rao (GPA
Holder) R/o. Villa No.37, Devisthana Villas, Venkat Rao Nagar, Kukatpally,
Hyderabad-72.

Sir, the lands in Sy.Nos. 183, 184, 186, 187, 188, 189, 190
admeasuring Ac.104.22 qts, Musapet village was purchased from the
pattadars of the lands in the year 1968 2y my father, Chinthapatia
Hanmantha Rao, Chinthapatla Padma Rao the son of my elder father vide
document No.1225/68.

In the year 1972 for the purpose of Pariki Cheruvu out of Ac.104.22
gts of land, Ac.45.01 gts of land was acquired under Land Acquisition and
paid compensation in File No.G/4270/72.

When the Qutubullapur mandal tried to construct the houses under
Rajiv Gruha Kalpa in our lands, we filed a suit in the Court of the R.R.District
Court vide case No.618/2007, after conducting trial for 11 years, on
26.10.2018 we obtained permanent injunction against the District Collector,
Medchal-Malkajgiri district, MRO, Kukatpally, MRO, Qutubullapur, Andhra
Pradesh Housing Board Chairman.  There .is restriction on the
defendants/Government in entering the lands Ac.59.21 gts. Now by violating
the same, by one reason or the other, the allotment of our lands to Jala
Mandali for STP will be contempt of court. We request you not to take any
steps and we should not be put to loss.

, Yours faithfully,
Sd/x Chinthapatla Anil Kumar

Cell No.9885441555
Encl:

1. 618/2007 — Permanent injunction

Copy to
1.Jala Mandal STP division, Khairathabad
2.Jilla Collector/Additional Collector, Medchal-Malkajgiri

//true translation;/
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IN THE COURT OF THE X111 ADDL.DISTRICT AND SESSIONS JUDGE,
' RANGA REDDY DISTRICT AT L.B.NAGAR.

PRESENT: B. SURESH, o g
ol XIII ADDL.DISTRICT JUDGE,
RANGA REDDY DISTRICT.

- DATED THISTHE DAY 26® pay oF OCTOBER, 2018,

T el " 0.5.No/618 5 £2007 =

1. Gh. Hanumantha Rao _' ; : :

2. Ch. KondalRao - . : » - Plaintiffs
’ A And M BRI

M,

+

1; ?'The Government of Andhra Pradesh '
Rep. by District Collector, R.R. District

2. MRO, Balanagar Mandal
3. MRO,/Quthbullapir Mandal
4, -F\I?dhl';c'-; Pra'desf_l Hausing Board Defgnda,n_ts_'

" -
. This suit Is coming before me 0n 28-08-2018.for: final hearing in

 the presence of 5ri k. Janardhan Reddy, Coun’lef for thie Plaintiffs angf

Sri K. Jaya Bharatha Reddy, Counsel for Defendarit Nos. 1 to 3 -ahc_"i

i ) - e : AR
Defendaht No. 4 rémained exparte~and - upgn h&3ring. both sides,
perusl_irjgs the mateérial 6n record and having sthodt over the mét&‘er_far

con;sid;s}ration tll this. day, this court passed the o_!/o'v;rfdg}-

JUDGMENT

1. Thﬂs suit Is filed by the solg Plaintiff for ,the'rel_leffor injunction
restraff)}ng the Defendants or any person claiming through them from
' interfei?ing with the peaceful, passession and énj'aymer‘it of the suit

scheduie property and tb decree the suit accordingly withi'costs.

2. The brief avermeénts of the p{aint are as follows: _-

a)  The Plaintiff herein along with one Ch. Padma R}_ao (elder brother

3 | —35 -
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of Moof:apet the then Taluq -West, Hyderabad Dfstrlc: presently
Balanagar Mandal R R. District. . The Plalntlffs got purchaqed the sald
land through. registered sale deed bearing document No. 1225/1968

Dq 04/09/1968 The said property being jllloc}( and shlkmitala, there

aHe no cultivations, as_such possesslon I

except the namas of pattedar. Whlle tli\e matter stood thus the

Government of A.P. has' BCQUII'Ed the !and to an extent of Ac. 45.01 :

gmntas out of the land to an extent of Ac. 104 22 guntas oﬂ the plalntiff”

F
hereln for the purpose of percolation tank called as Parkfoheruvu. At

not ret:orded in Pahanles

th;e time of acquisition proceedlngs, the notlces were issued to the

P[aintiff No. 1 and'late Padma Rao and they. apbeared before the -

' enquiry and received cornpensation amount. The Plaintiffs were left

over an extent of Ac. 59 21 guntas i.e., in Sy. No 183/1 admeasurlng

Ac. 2.09 guntas, Sy. No. 11;‘4/1 zomeasuring Ac.'4.24 quntas, Sy. No,
0 guntas, Sv. No. -18?/1 admeasuring Ac.

.~

185/1 admeasuring Ac. 15j
10.23 guntas, Sy No. 188/1 admeasurlng Ac. 1@ 04 guntas, Sy No.

o« .

189}1 admeasurlng Ac. 12.25 guntas, Sy. No. ,190/1 admeasurlng Ac,

'l
I s e

3 26 guntas.

b)  In the year 2002 some third parties tried to enter into the land

of plaintiffs, as such for protection and 'proper'-}JQentiﬂ¢ation of the
plaintiffs land, they got filed an application for_':'s_ohfey and demarcation

of;l::he remaining land of the plaintifis he}:eifr_f;'_

30/05/2002 the Inspector of Survey and Lél_ﬁc_l, Records conducted

: i
in file No. ‘13/920/-2002 and fixed the

survey and panchanama

Accor,dingly, on

\\ boundaries of plamtiffs land and copy of the panchanama and tounch_

EL

0.5, No. 618/2007 (@)

.

\ pian was furnished to the plaintiffs. The Plaiﬂttffs weré also lssuedf

i"--"ét'-’"" / pattadar passhooks during the year 1976 snowmg that; they are: dhess S
g . |

v !i\

-
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O : ‘ Jolts

-

- e A

owners and pos:&ss‘ors of the suit schedule property. Though they
. were j:he owners and possessors of suit schedule preperty, they could.
not muhate the land-in thetr names till date ar’d th'elr —vendors names

are re_icmded as pattedars and the Iand Is show’j pad;a_va-—.

r-

c) After panchanama, the plaintiffs have develppad the sald land
and p!¢tted the land @ 80 square yards each and Soid tp weaker
sectlon people and the sajd land consists of hllloclgs- and surroundings

the I’\tll:ock some portions oF the land adfacerit ta. tﬁe Gajularamaram
p Vlllage and Jagathgirlgutta Vlllage As the land bé!ng a vacant land,
rnany people tried to encroach the Iand and to avo’ld the same, the
Plaintiffs made the'land into small piots of Boisquare ‘yards each and
some of the plots were sold ‘o all the weaker seetibn members to

avold ‘the encroachment andlstiil some portion off the land Is still”

ol

vacan!:_and in physlcal possess'lan of the plalntlffs.. taf

d) iIn the month, of December] 2006 Defehdant. Nos 2 and 3 came

. to the;said land alleging that they have allotted Iand 1h Sy. No. 348 to

hdmeiess persons under Rajiv Gruh Kaipa Schen;e.whlle allotting the

) k . Iand ln Sy. No. 348 they have wrongly shown a portton of the plaintiffs
. Iand as part of Sy. No. 348 of Gajulararnaram Vﬂlage and on the basis
of salid orders, the A.F. Housing Board was askex:l to construct house

for wieaker section and the defendant No. 4 was bisﬁ allotted the work

' ’ to the contractor when they started the construction work and tried to
%‘ enter into a portion of the suit land belonging to the Plalntiffs, they
. “ . apprpached MRO of QJthbuIIapur Mandal and Balanagar Mandal l.e.,
Defendant Nos. 2 and 3 and orally represented and also filed

representattons to the Collector and others not t’o encroach into any

— 23—




- portion of the plaintiffs lJnd' 'Inspite of giying complaints and

representations, the Défendants have not taken rany actlon but the

ancroachment was stoppcd. R
s 1, - L
: )

f__ g

e) . Whils the matter stood thus, the Defendant_. again made an:
attempt on 18/06/2007 to enf'roach upon a p&rtlnn of the !and

'l-."

belonglng to Plamtlffs i.e., about Ae 6.00 guntas an’d trleci to allot-the

sald: land Lo APHB for construction of the ho:Ise under Rajiv Gruha

" Kalpa Scheme and the Minister for housing accc[mpanied by MRO

-Having comlng I:o know about the

same, the Plaintiffs have approached them and gave an (ODjECtiOI'I

Quthbullapur came to the site.

petition along with documents. Vhe defendantsﬂme and dgain tried to

encroach upon the said vacant k:nd belcnging tg ,t]'fe plaimtiffs to allot

the sald land for construction of houses, - ‘The defendants - high

hanidedly trying to encroach upon the sald‘land and allat for houses :

without any right whatsoever. "The Defenda_qts are powerful and .

capable to encroach apd occupy the patta -"Iaflds of the plaintiffs.
Unless the defendants are restrained by way of ‘perpetual injunction,
there is every likely hood that the defendants may again come to the -

suit land and encroach. The Plaintiffs bei'ng owners and possessors of °

sult schedule property are entitled to protect'.thelr’pqssesslon'and .

plaintiffs have no other alternatlve except to approach the Court for-
: : A

protection. The acts of the defendants are high"' handed and malafide

and there is no sufficlent time to issue notice under sectlon 80 of CPC

béfore filing the sulit, as such filed an applu:atiorl under section 80 (2)

of CPC to dispense with the issuancé of notice In view of urgencv in -

7~

the mattér. Thereforé, the plaintiffs filed thé suit for the rellef of_

junction restraming the Defendants or any person cla]mlng through

-~ 38—
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‘
them from Inter_fering with thg peacefyl possession and enioyment of

the suit schedule ‘property and to degree the suit accordingly with

c:r;,»sts.i . -_ & :

3. After fliing of the sult summons were Issued tq pefendants The .

' Defenﬂants falled to appear before the Caurt: and xps such they were

set eiparte However, the Defendant Nos. 1 and: 3 “filed petition for

settln£ asicjelthe epxarte order and _thereby the expa"rte order was set

dside . against them and whereas, Defendant No. 3 filed written

statement and Deéfendant No. 1 ﬁled memo adqpting the written
statement of Defendant No. 3. The brief averments of written

statennent filed by Defendant Nb, 3 are as follows:

h"'.l-ut

=y This Defendant denled aH other allegatlons made in the plaint,

except which are speclﬂcally admltted herefn and contend that the

1
allegataoné are not tenable |n the eye of law and thus, the suit is liable

to bel dismissed. The Plaintiffs have suppressed the raterial facts and

not approached the Court with clean hands and Il‘hiJS the suit is liable
to ba dismissed. As per the revenue, record# the land in Sy. No. 348/1

an extent of AC.1687.38 guntas of Quthbullapur Village Is recorded as

_ Janglath Sarkari belongs to Government and covered by hillocks and

rocky. The land In Sy. Nos. 183 to 190 situated at Moosapet Village of
Balapagar Manhdal are adjoinir‘ag' lands to governfhent land in Sy. No.

348/1 of Quthbullapur village. As per the regulation received from the

Colléctor, R.R. District vide Lr. No. Lc4/ 480/05; Dt. 04/07/2005 the

Mandal Serveyor has Jemarcated and idenl:ifled -'_an extent of Ac. 2.00

guntias and Ac. 6,12 guntas in Sy. No. 348/1 for allotment to A.P.

Houslng Board for construction of house7 -under Rajiv Gruha Kalpa

— 39—
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Scheme and physical possesslon of the land’ has already Been handed .

over to A.P. Housing. Board. under cover.of Panchéhama.

-
L

b). These Defendants are no way ccncei’ne&_- wWjth the ownership of

patta lands in Sy. No 183 to 190 of Mooéapet Viflage and not trfed to -

encroach any of the plamtn‘fs patta Iand Only the Government land

available in survey No. 348/1 has been aliotted tn A.P. Hqusing Board |

for construction of houses under Rajiv Gruha Kalpa Schpme for the

benefit of weaker section people. "he govcrnment ‘of AP. has._.';
|

acquired a portlon of the land admeasurlng.Ac 45 01 guntps. oUt of the

i ~ said land for the purpose of percolation tank ca_llg‘djas Parkichertvu for
which the Plaintiff shall be put-to strict prqbr.pf tﬁe same.. The |
plaintiffs have sold out their aveilable pd;‘q:ent_ patta landi and “{ith an I |
intention to grab the adjacent -avallable Ianfj ln- Sy No. 34821 of -
Quthbullapur the plamt:ffs have filed the s:ult._ “I‘he com:ents of the -

plaint are <reated and concocted for tHe pu:pase qf present su!t

Thus, the suit Is llable to be dlsmlssw Theh.plalntlﬁfs have not ‘

properly explained to dispense the notice under section 80 of CPC "
which is reported in 2007 (1) ALT SC 43 and thus the st Is Habie to;

be dismissed. The Plaintiffs have suppres',ed thé material facts and the

suit is liable to be dlsmlssed and ﬂnally prayed ?to d]smiss the suit.
4. .Based on the apove'p:éadings, the folloviihg issues are frla,me'd it
for trial: :' & i i
w1 S ok R
1)  Whether the Plaintiffs are entitled fdr the rellef of
perpetual injunction fagafnst the derendants and their men
asprrtﬂdfur" Rl --__ 3 -
- ™ . L b

i
AN (B

ol

el e
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2)  Whether the Uefendants acqulred possession of
land admeasuring Ac. 45 01 guntas for the- ‘pyrpose. of
nercolanon tan!c caned Parklcheruvu? ; 3

3) Whethe'r the suit is maintainaple without issuing
_ notice under saction 80 of CPC by the plaintiff to the
. Gefendant? . - ey :

4)  To what relief

6. :1h support cir their contentions, on behalf of Plaintifr, her

husbanig Is examlneg as pPwi’ and Exs. A1 tp A9 were rnarked On the

other t‘pnd on behalf of Defendants Defendant No 4 Is examfned as

Dw1 a:id QOt marked Exs B and B2.

-

7. Issue Nos. 1 and 2: J;u;e contention of the Plaintiff is that

Plaintiffi No. 1, along with one Ch. Padma Rao (eider brother OF Plaintiff

No. 2} jointly purchased the agricultural land Idmeasurmg Ac. 104,22

guntas in Sy, Nos._183 184, 186148? 188, 189 and 190 of Moosapet,

the thEn Talug West, Hyderabad District presentiy Balanagar Manda}

R.R. Bl’str!ct and out of whlch an extent of Ac, 45 01 guntas was

l
acqulredl by the. G‘dvernment and they are ieft over an extent of Ac.

59. ZL gunras It Is further contentlnn of the PJaintrffs that adjacent

land belbnging to the governmeht and they have encroached into their

land as.such they got f}ed the suit “restraining the Defendants from

éncroaching the land of the Pla!ntiffs hérein. Elut the Defendants

hereln denied the contention of the Plaintiffs and meainly contend that

the land In Sy. No. 348/1 J] extent of AC. 687.38 guntas of

Quthbulfapur- Village s recordé as Janglath Sai-k’arr belonglng to

Governrhent and the lands In Sy1 Ngs. 183 to 190 sltuated at Moosapet

illage cif Balanagar Mandal are adJamIng lands to g_overnment land in

i - >

o -y



Sy. No. 348/1 of Quthbullapur village . and thaiy dented that theyl

J.;
.

encroaching into the land of the Plalntlffs ,.“

8.'- In support of the contentions of the Pialntlffs‘ they gok examlned
Plamtiff No. 2 as PW1 and in support of thelr mntent!on thpt they gat

purchased the Iand to an extent of Ac. 134.22 guntas In Sy Nos. 1&3
184, 186, 187, 188, 189-and 190 of Moosa et r_ellq_g[ upo_n-Ex. Al. On
: perusal of Ex. Al it discloses that the Pra:ntf}? ot puichased Ac.
104 22 guntas in. Sy. Nos. 183, '184, 186, 187 188 189 and 190 of

d

Maosapet. Further, . PW1 cantended that out af the,sald Iaqd an extent
he govFrnrnenl: for

or'Ac 45.01 guntas of the land was acquir‘ed U?r_
. .‘i' :
the sake of Parkicheruvu, n suppart of thl; sald coﬁten}:lqn, he relled

upnn Exs. A2 to A4, which are Judgment and decree along with map

showing the records with' regard to the’ 'enhancem.ent of the

compensation for the land atquired by 'them *So, thereafter the
plaintiffs were left over with Ac. 59.21 gunta_s'-i.e., siit schedule
‘property. The plaintiffs furtrfler contend that' th‘é'.'-qéfendants are trying

" to &ncroach the land of the' Plaintiff herein. Tllfié'riiiaintifﬁs also relied Il
upon Exs. AS to A24, which are cprtlﬁed copies’ 'of the pahanies for the
years 1996-97 to 2003-04 (not for ccntlnuoud perlndp, fand slsth

passbook issued by Tahaslldar, representationq glven by the plaintiffs
to MROs, Assistant Dlrector of Su_rw.y aﬂdz.“ Sgttlement, District
' Collector, Special Deputy Collector, pnotographjs-'e'tc‘.

9. Apart from the above oral and 'do_cuh‘ié'ﬁtary evidence, the

,m Plaintiffs relied upon PW3 who is none other Ehan the InspectOr of
e N urvey, Medchal and he deposed that the Iands in Sy Np 187 to 190.

f Moosapet Village are patta lands. Whereas DW1 whm is. t\e,'SpecIal
\.dt

| <0 i B
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Dep;fty! Coﬂector cym Tahaslldar, Quthbullagiur Mandai R.R. Dlstrlct
depdjsdd‘that-he do not know whether the lands in sy, Nos 183 to .
185, 187 to 190 ar Ealanagar are patta lanndsI When the governrnent
orﬂclal who Is In custody of the land records ! coming to thé Court and
depoging with regard to the facts of the case, he. 15' expected tp know
about the syit lands as to wham the land betongs Moreover DW1

depc@seu that he does noét kndw whether the plaint- schedule propérties
are palta lands or not St&, that itself discloses that he did not come
prepardd to the Court to give evidence on behalf of the Defendants
hereln Whereas corning to the evldence of Pw3 lt discloses that the ‘

sald Iarids are pdtta Jands and e'ven according to EX5. Al to A4 the said

lands ate patta l'ands, as such the Government acquired the land from
o

them far the purpose of parkchdruyu '

10. Tn establfsh the contention of the Defendants herem they relied

upon. Exs. B1 to 817 whereas. Exs B1 to Bls are pahanles for the

years fnom 1984- 85 to 2011-12 (not for contlnuatm period) w:th
. regard t}o the land in Sy, No. 348/1, which Is shown as‘authorlzed :and |
lLe., lané! belonging to the government Ex. 817 is’ the sketch showling
the land in Sy. No, 348 of Quthbuuapur Village, wherein there are

exfstenoe of houses, industrlal area etc. But the surr,o_undlng lands or

survey rjumbe;; are not_sh'nwn in Ex. B17 to appreciate the facts that

the land;i Ih Sy. Nos. 183, 184, 185 and 187 to. 190 are adjacent lands

in Sy Nb. 348/1 of Quthbullapur Vilage. PW3 who is the government
officfal, beposed that report was prepared as per the instructions of

the D1sttﬂct Collector, R. R. District vide letter No. LP4/581/2013 Dt.
‘ble

25/02/2014 and in the light of the directions issued by the Hon
Lokayuktha vide Lettér Dis: No, 3513/2012/3.1/L0K/_6243/2013, Dt,

] | -—!’.3-—_
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28/11/2013. He further deposed that 3 team of orr clals qomprlslng

the Revenue Dwisional Offlcer,,rRajendranagar Divlslpn RDO,

“-Malkajgm Assistant Dlrector Survey of land recards, R.R. District and

RS AN ;

VAN patta ladids.”

i I‘-?'j i g % .

=) ¥ ' 5
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-.-- =, “'Mk ':‘. ; r
:ahsudar, Quthbullapur Mane?al con ucte.drsp E3iNS|

183, 164, 186, 187, 188, 189 and, 19? l.ey m,b“st ef the Ignds of the

r

suit survey numbers and Sy. No.-374 ofF Kukatpﬁ(!y‘ .of Ralanagar and

Sy. No. 374 of Kukatpally was allet;ed l:o Quthbuilapur and resurvey
‘1.

nurnbereo as 348 and filed a report statmg that ,there is 'am overlap of

the land aveilable i.e., as per Ex. A23 Sy. No‘ :343 of Quthbuuapur

village is overlapping Sy. No. 187 to an extent. of.Ac 0.22:guntas, Sy. '

Mo. 188 to an extent of Ac. 7.30 guntas and 'SY'. 'No 189 to an extent

of Ac: 2:10° guntas and Sy. No 190 to ?qn exte_ -'fiA_c‘ 4.14 guntas of

"V'l-

moosapet Village. Ex. A26 is the'orlginal sketat and Ex, A2S is the

e

original report of Ex. A23 of Report. EX. A26 15 the origipal sketch of ‘

. A24 certified copy of sketch. So, the ewdence of PWB estabhshes
rhe fact that the land in Sy. No. 348/1 is, overlappgng and the land in

sy. Nos, 187, 188, 189 and 180, as such there-Is .every. possibility of

defendant claiming the land of the plaintiff td‘=be of tlﬁeir land and
allotting the said land to A.P. Housing Board for' conscnuctlon of the
house. Cn perusal of EX. A23 Report It. c!lscloses,as follows
: S
“4 detailed sketch fhow!ng the over!appmg area is
prepared & enclosed hérewith. Trus, the. -averiapﬁ;ng area
requires deletion from the Sy. No.: 348 pertains to
Quthbullapur Village, the Sy.-N3. 348 “of Quthbullapur
Village is Govemment land and where -as the Sy. Nos

183 re 190 of Moosapet Village are recorded as private

R T
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11. Evenin the said report ii is-Held that out' of Ac. 104.22 guntas in

Sy. No; 183 to 196, they acquired an extent of Ac. 45.01 guntas for

the sale dr' Parkuéheruvu and ‘it Is supporting’ tt. contention of the

Pia:ntiﬁ‘s So, the report which is:being- ‘condycted: by a'team of official

persons of ‘Revenue Divisional .efﬂcer, Rajendrang‘_c';a-ri. Division, RDO,
Malkajgirf Assjstant Director, Survey of land records, R.R. District and .
'Tahslldar, Quthbuuapur Mandal, Itself discloses that there- was open
land In sSy No. 348 .of Quthbullapur v{nage in the $urroundlng survey
number;\s 183:to 190 which are iecorded as patta Iaﬁd Sq, there is

every ﬁkéliheod of dafendants : “encroaching into” the land of the
Plaintiffs, ¥ :
12, I‘UrEher in support of the ,contention of t”e Flaintiffs they got
examineh sz who is alieged to be 4 person who purchzsed the land
of the Hlamtlﬂ‘s hereln when he lay out the lands Inte plots and solg

the sa!d plots and wlthuut forming Into a soc’ety. Accordrnq to him
also the Defendants are tryino to encroach into the land of the
Plalnt_lff. Though PWZ has not filed any document with regard to
purchasé of the land Or vith regard to formation of the society but his
evldencd discloses th*at the govemment officlals came to the suit land
and they surVeyed the sald land which is also supmrtea bv rhc
evldenca of PWZ ' So, the -evidence of PW2 a!so supports the
conteritlan of the. Plalntlrfs wlth regard to cohductlnc: of survey by

governnient ofrlcfals. Whereas DWI in the cross exa:m.‘naum deposad

tHat the claim of the Plamt;ffs is in'Sy. Nos, 183 to 18 187 to 190,

13, As it can be seen that when PW2 has pufchased the <aid lands,

eis clafmlng the sard land and he is not claiming any land in Sy. No.

= A5—
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348/1 or any other survey number: Even eiéébrdingl t@ DW1, he
depased that the’ Plaintiff is claiming govéfnmef;..t:f}.and of Quthhull~pur
Village tut he fall'ed to establish whether He en'é:rﬁathed iqto any part
of the land in Sy. No. 348/1 or whether hg occupied any Iand In that |
survey number or whether he Is ln possesslon of any of the extenl of _
the land. But the entire pfeadlngs as well as.: t_he evldence of the
Plaintiffs go to show that they are claiming land. !'h_’;s\_/. Nos, '18‘3 to 185
and 187 to 190 as admitted in the evldencé. Hé- f'u.rther .‘deposéd:that
hie is deposing evidence based on .t‘_h3 records a'Yai.la;ble at’Medchal and

that he has not ‘verified any records. frem the District Col|ector, 'MRO, ’

Balanagar, MD, APHP, He further depos=d that he has not: perused the
documents filed by the Plaintiffs. It Is the case of.the Defbndants that ;
the Plaintiff herein is encroaching or éCCUpY—lrjg the fand ‘o‘r-_ the > &/

Defendants but the Derendants also faileg to?ést_ablish the same by .

cogent and com}incing evldence.' It is c-qnte"nci'éd"-‘tﬁat it is the"M_andaI : '[
Surveyor who Informed that the Plaintiffs aré-.c‘l,giming government I
land in sy. No. 348/1. If at all such fact i!s:-truia‘,;.at least.when Dw1 is !
corning to the court he could hﬂve known as t@ Whether the Plannt{ff : o) 1
occupied any land in- syl No. 348/1 o[ Quthbullapur Village ‘and '

claiming the land. - iy W e Tl A - ; 1

. 14. DW1 deposed that the Mandal Slrveyor informed that the.-
claintifis were claiming ,government land ‘i, Sy. No. 348/1 of
Qutnbullapur undér the patta lands in Sy. No..183 to 190 of Moosapet

' - L}
Village. He further deposed that he has not véﬁified any facts priot to

ZERER Ingiving of evidence. . So, theré.is no evidance lat in by the Defendants

= _____“
1

t‘a:t the Plaintiffs are try:ng to grab the land of the derendants On the
I (T

,__ b ‘}pr hand the Plalntlfrs herein beyond a'i DI’Obd""i e_élt:nifshec that
u‘. £S5 (‘ :

Ja

r}/ i S 46 . | \'(_‘
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there was overlapping of the Ianl’d"pertalning to Sy:. Nos. 3;18/1 and
fand in sy Nps, 187 to 190. Itis an éd'mitt;ad fé’ct-th'c'.:t?thﬂ defendante
hereln have acqulred an extent of Ac. 45.01 guntas of the plalntlffs I
’ Iand for the prpOSE of Parkicheruvu. Su, thle PJatntlfF hereln couid
' estabhsh that the Defendants herem claiming the property which is the
go_vﬂemment Ia'nd an.d_ trying to enter mtq the land of the Plaintiffs, as
such: the ofaintiffs a}e entitled to perpetual injunct}d? restraining the
s Deféhdé:-lts from encroaching into thg land of th‘e.'.piaintiff herein.

“Hence, these issyes are answered in favour of the Plaintiffs

5. fi Iksue No. 3: This issue rs with regard to =f'1'ot’i¢e under section

80 of CEPC The Plaintif: herein in the plaint contended that because of
the: fact that defendants are trying high han’dedly and with malafide

inte?tinn to.grab the property and as there is no sufficient time tc
Issue motice under section 80 of CPC before filing . of tne suit, they have

T i
ﬂled appllcatnon under sectlon 80 (2) of CPCto dlﬂpense the isque o

notf(:e! in view of the mgency dnd requested to p;err’mt the plaintlifs o
1 ."ﬁleftrde sult. 50, even Iaw :d perrnftt.ng to dlspénsé the notice when

there Is urgency in the matter -Hence, the sult Is filed properly b
a . . dlspehslng thé notice under section 80 of CPC Hence, thls Issue is

E

e -- —_— e ——

ans_j.vered accordingly. - :

16.;  Issye No. 4: As thcl.‘.!"'!aintiff could establish that he is i
pos_‘sé'ession and enjoyment of the.suit 'schedule _prbperty and as ther¢
Is thi:'eat of dispossession of the Plaintiff, the Plaintiff herein is entitied

! for t:fErpetual Injunctior. as pre}yed-;for.
17. ' In the result, the sgs.it of the Plaintiff.is decreed grantine
perrhanent injunction restraining the Defendants or any. persor

_[_I_-[.__-
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claiming through them from interfering with. the* peaceﬂ# pesseE;sion
and enjoyment of the Piamt:rr.. over the [sult scheaule droperty In

wew of ctfhe facrs and cu‘cumstances !3'5“.? se *both 'Lhe pﬁrtles are

directed’to bear their own' Costs..
. Dictated to th;- Stenographer, Leapscribed aﬁcﬁt émd !H}gtgfn'r', plonounced ang
‘ __y'ofact 862018, = i f

“corre r:ted by ‘me:in. Open coyrt on thfs qhe 2

% : - NwE—
Rl S 0 XL ADDITI@NAL STRICTNUOGE
O rT : : RANGAREDDY DI$TRI '
OF EVIDENCE
WITNESSI'§ EXA MINE

ON BEHALF OF PLAINTIFFS .
PW1: Sri Ch, Kondal Rao ’ A .
PW2: Sri P. Balakrishna f Lk
PW3: Sri M, Ramchander - Sy
"ON'BEHALF.QF! DEFENDAN‘FB, Tt
Dw1 Sri M, Kishna e e '
ngﬂerzs MAR&; D ,'_ o
ON BEHALF OF: PLATN: TT - '
EX. Al: Cert:F ed. copy Of ale deed bearmg do'curnent - '
i No. 1225;‘1968 ‘Dt 04/09{1968 e, E

Ex. A2: Certified copy, of jud ment -in OP No 276}’19?8 on the file
of I Addl. Judge, City{ Civil Court, Hyderabad

Ex. A3: Certified copy of decree In OP No. 276/1978 on the file
of I Addl. Judge, City Civil Court, Hyderabad i e

Ex. A4: Certified copy of tounch® pfan in file No. KB{ 1669/2003,
Dt 09/08/2002 i

Ex. AS: Certified copy of Panchanama issu4d by I}r_;l'sl,g'edor pf
Survéy and Land records .
i£(.:A6: Certified copy of Pahani for the year -19755"77: '
£ -EA_?': éeftiﬁed copy of Pahani for the year I£f9§§20.00
Ex, :AB' Certified copy.of Pahani for the year '70'00"20"01
Ex. A9: Certified copy of Pahani for the year .:001 2002
.o mmzaa, EX A1G: Certified copy of Pahani for the year 2062 2003 :

R B ALL: Certified copy of Pahani for the yezr 20032004

2 é:.;;;\;ﬂ?zz. Land sisth pass book Issued by Tahsildar
3 KA gl
'E‘:}ﬁﬁ,iﬂ Representation glven by Plaintiff to IVRC' B"laneqar Mandal

]
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EX. Al4: Letter given by Plaintiff No. 1 to MRO
Ex. A15: Letter given by Plaintiff No. 1 to Asst. Director of Survey
Ex. A16: Letter given by Plaintiff No..1 to District Collector

© EX. A17: Letter given bv Blaintiff No, 1 to MRO, Quthbullapur Mandal
EX. A18: Letter given by. Plalntiff No. 1 to MRO, ‘Quthbutlapur Mandal
EX. A19: Letter given by Plaintiff No. 1 to MRO, Balanagar Mandal
EX. A20: Letter given by Plaintiff No. 1 to District Collector

EX. A21: Letter giyen by Plaintiff No. 1 to Special Deputy
-~ Collector cum'MR0Q, Balanagar Mandal

EX. A22: Rough sketch plan of the suit schedule property

Ex. A23: Certified copy of jaint inspection report submitted by
Additional Director Survey and Land Records, R.R. District

EX. A24: Certified copy of plan attached to Ex. A23
~* Ex. A25: Original Repart of Ex. A3 '
Ex. A26: Original sketch, plan of Ex. A24

ON BEHALFE OF DEFENDANTS;
EX. B1: Certified copy of pahani.for the year 1984-85

Ex. B2: Certified copy of pahani for the year 1987-88
Ex. B3: Certifled copy of pahani for the year 1992-93

*  Ex. B4: Certified copy of pahani for the year 1993-94
Ex. B5: Certified copy of pahani for the year 1994-95
Ex. B6: Certified copy of pahani for the year 1996-97
Ex. B7: Certified copy of pahani for the year 1998-99
Ex. B8: Certified copy of pahani for the year 2001-02
Ex. B9: Certified copy of pahani for the year 2002-03 ..
Ex. B10: Certified copy of pahani for the year 2003-04
EX. B11: Cert fied copy of paﬁ"éni for the year 2004-05 /\, ":—55\;;_:_
Ex. B12: Certified copy of pahanifor the year 2006-07 'Jﬂf‘;\‘
Ex. B13: Certified copy of pahani for the year 2007-08
Ex. B14; Certified copy of pahani for the year 2009-08
Ex. B15: Certified copy of pahani for the year 2010-11
Ex. B16: Certifled copy of pahanifor the year 2011-12
Ex. B17: Original sketch

-
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'_""' \e ad1 decree as follows:-
i, Ly ' ¥

DECREE IN ORIGINAL ;QJI

IN THE COURT OF XIlIl ADDL. msrmq-r AND sass:qws JUDGE
RANGA REDDY DISTRICT AY L.B. NAGAR. lwnemsno

PRESENT: SRI B SURESH, Ay L
Xt ADOL. DI'-':TRICT&SESSIONS JL;DGE. T _;f-{-_.é_
_ RANGAREDDY DtsTRICT : - e
) p.acreo THIS THE 26TH DAY QF ocT%aea 2013 : e
v, o.s.mol. G18 OF 2007/ HIC i A n b 20eid 0 "'4
Ranupan: 53 ' i N B e BB
PR e arGUwer S L L -'.l'-,-g--:ij. %)
i.Ch.lanumantha Rao S/o Ch.Venkaiah ¥t v v R I s "‘.J. S
sged about 70 years, gcet Agriculture, H e .

H.Mo.5-3-113, Kulatpally village, it l
Balanagar Mandal, R.R.Distri¢t.

ng i &§' i

1 § 15 0 6
Z.Ch.Konda Rao S/o Rama Rao, g e W
aged about 46 years, occ: Business,. i T i e ] l ‘;? -
Rie.Plot Na.365, Vivekananda Nagar celony, ; Acitad L Hy
iukakpally, R,R,District. ' P aIxPlamtlffS“ e : 8 ! Q B
| | oo, Bl @%
AND. : 4 o - %f ivs o
; . H 2 Cooy H’.s HUR < e Ty 7
1. The Gouverpment of Andhra Pradesh;” o GOy L.,Iu. T L AVEE-I R A |
repr, By District Caollecton e 2
R.{8.District at Lakdikapool, Hyderabad.

Z.Mandai Revehue Officer, Baldnagar Mandal,
at LR H.B. R.R.District,

Z.Mandal Revenue Officer, <Qutubullapl.':r Mandal,
ar Quitupullapur, RLR.District .

i
o./mndhra Pradesh Housing Board,
wr By its Vice Chairman and Mam.glng‘ Directors

T Gruhakeipa, Hyderabad. !

....Defendan“:s e

'oLAIM-Suit for injunction restralnlng the defendcints or any person claiming

-hrough them from interfering with the peaceﬂ.f possess:un and enjoyment of
tfie Suit scheduice property.

: Vi ?iﬁ.'ri()f\!'- A 1 _. '_ -: . . . e

i

The switis valued at Rs.11,00, 0003» and paid court fee of Rs 13;425!- u/s. 26(c) of APCF
i C "V Ct .

“ouse of action and Ii:rhdiction-.

Cause of action'arose on 18-6-2007 when the defendants came along with ..’

“oir henchmen and tried to interfere and encroach upon a portlon of the suit -
schieduls property. !

And this court got jurisdiction to try the suit as the propcrtlas are
y =t at Moosapet R'mga Reddy District.

Plaint Pre;ented on :13i-07-2007
Plaint Numbered on 11-07-2007

Tk -1:- Suit is coming en this day before me. for unal disposal in the

e ef SriuiJanardhan Reddy, Acdvocate.for the plaj Y ;
r pa:}tiffand of Sri K.)a “ 3 -
Reddy, Advocate. for Defendant Nos.l to 3.;and defendant I{Joyz 4
‘],, exparte and upon hearing the ccunsel for plamtiff and this court dqth 7

— s —
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L. That the suit of .the plaintiff ba L o he s
S : 3 TN aanntt DB.and the same js he Cregd by
L aiming fetmahent ibjunction, estathing -t areel eIy i
AT Claiming ‘through thgr prétpt;llfntérfgﬂf]’g.-;w’f,t the| peaceful’ possessinn .oy
3 © i enjoyment of the plaintiffsiover the'suit schHedile Property, el | =
S = : RS [T o - ’_.'E' e ;J ’

2 e That the bdth parties aré?dlféeté%d- fo bear their owri costs.

- el 2ok b sty R ;

. Given under my hand and the geaf of the court on'this the 26 day of Clotrhes
el o .« 2018, S e vt 5 t’“ ity £ B3l 5 b e
TatE e e B f d o ai U

'.!i b i
(o |

dh AR A RS L _ XIADDL.BISTRICT ANBLSESRIONS sunc«

v Tz . RANGA REDDY D
s j" ! ' | };E)) TE j '- 2 ..r. : J

1
*E,r \Fr,qﬂ“u X

- . !
SR A R

EORPLAINTIEFS - FOR DEFENDANTS,
3 : 2 No:1to:3 No.’
3 1. Stamp cn Plaint Rs.: 13426/ '

£ 2. Stamp on vakalat TR T 7 M S5 AR pymazes
3. stamp on process Rs. 200}- . 5
4. Advocate Fee (Senior) e :

- E(,J_t‘mio‘r] AL B, ..'._.*-._ > My R

e f 2 DO B

H , '_f"_Rs.;f'..' <1§.‘§2'BI'-::.. -. 2l exparts

¥ PRI T R S s N A
' . X1il ADDL.DISTRICT ANBSSE¥SIONS Jupe =
e ¢ | -RANGA REDDY DISTRICT
- . X jl' . . :. -
| % .SCHEDULE OF PRGPERTY, -
All-that the:agric;uttural tlaqgj bea‘rin;g Sy,'Npﬁ'I!I&B}l adm{;sdring Ac.2-09 Gtz 16:/3
admeasuring Ac.2:09 Gts 184/1,admeasuring Ac.4-24 Gts 18 ; _liadme.asuring AL 15-20
: Gts 1871, admeasur’ing Nc.10-23 Gts 188!1,admea§urfng Ac.10-04 Gie 389, -
admeasuring Ac.12-25 Gts 190/1, admeaturing Ac.3-26 total admeasuring Ac.50-21 -
i B situated at village Rﬂoos;pet, R.R.District contiguous bounded by:-
i i o, JIE )

North: Village boundary of Gajularamaram. ,

South: Kukatpally sivar lands and Parkicheruvu

East: ! Kukatpally village Eoundary

West:! Villdge boundaries are Gajularamram and Kukatpally (part o

Patkicheruwu), T : S v

—_—g] —

s .: L T : . ) :
BTOGOPY Xl ADDL.DISTRICT AND
: ﬂ (] Sk DAKIC A AFANY NINTRINT i
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Ref - .
ef..ST/Tra Nscription to English Fair copy from English XeroX cor
0.S. No. LR Xviii -A New ILF. XIv-30

AWARD

No. G/4270/1A/72 Date : 31-3-1978

Made by Sri C. Ratnam, B.Sc., Spl. Dy. Collector, L-A. (General) Hyderabad.

Under Section 11 of the Land Acquisition Act 1 of 1894)

Whereas an extent of Land admeasuring Acres 45-01 Gts., and situated in the

Village of Hoospet in taluk of Hyd. West

The registration sub-district of Hyderabad in the district of Hyderabad and

registered in the name of un-occupied by, the persons specified below, has been

declared by Government at page of the Andhra Pradesh Gazette Part |. No.33

dated 22-8-1974 to be needed for

The lands coming under submergence of Parki Chenu for restoration.

The undersigned, after full enquiry into the case and on due consideration of the

various circumstances connected with the acquisition and here before set forth,

makes the following award under his hand:-

(i) The true area of the land is acres Ac. 45-01 Gts.

(ii)The compensation allowed for the land Rs. 17,980-97

e
.t .l. " I. ;:

it
P 59_ (:’»{) Stalion Road, / rabad-01.
4 Bho 9 1168

-.mail: srinivas: Wl i mamail.cor

o B AT . T
5-4-4856, ( L Lilive,




As Shown below.-

(a) (1) The Market value of the land subject to full assessment
Peshkash Or ground rent a5 the

. f
case may be in the case 0
House

i ive i cases of
-Site held free its market valye as such exclusive in all
ildi . . No.00
Trees, buildings ang standing crops at Rs,  Vide B.S.O. N
Paragraph 14 (i) (j)

; i raph =
(2) in the case of Inams other than those mentioned in paragrap

nt
14-{iii) of B.5.0. No. 90, compensation for loss of Governme

Revenue to which the Inamdar is entitled

B.S.0. /No.90 Paragraph 14 (i) (2) i
i .5.0. No.9

(3) In the case of Inams coming under Paragraph 14 (ii) of D

the amount of net assessment guaranteed to the Inamdar

at the time of the inam settlement on the extent required

which represents the melvaram interest is Rupees

Note : value of the compensation for kudivaram interest

Is to be entered against item (i) a (1) above

(b) valuation on account of buildings,wells, crops, trees etc. o
(c) 10 percent on item (a) (1) and (2) and (b) :_;455-35
(d) Other damages, if any ( to be specified) y
Interest o@ Rs.4% per annum on the land value _
From 15-9-73 to 31-3-1978 Total 17,988-

enteen thousands nine hundred eighty eight and paise ninety seven
(Rupees sev

only)
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(iii) The person or persons to whom the comp.... (Illegible)

Serial No.

Name

1. Sri Hanumanth Rao S/o0. Chintapatla
Venkat Rao

2.

The undersigned certifies that —

Sri Chintapatla Iswar Rao

Rs. Ps.

or | e R oS OF T1E AP
; . eoi PSS
R icrer T |y
e OcCcupier Nortl East SOUlt]__H________'i____
1832 W‘W — 190 “Tankbund | Hillock
Paltecla;'u : 11184 Kukatpall
amaram Shivar -do- |
(A Shivar 183 ‘
184/2 11-317 Sei = W 187 Ramaram
Chinbiputta O- shivar :
Hanumanth !
Rao_ |
WT Cultivator __a______*_Tg?.—————:_I"—'gg_ :j‘
1882 Tol4 oo 8o e [189 |
ooz 1839 T "y |do |Millock |18
190/2 7-18 189 7 190 183 |

8,994-48

8.994-49

17.988-97

—_—

(a) Notice have been promulgated or served in accordance with section
A of Land Acquisition Act and the cvidence of such promulgation or
service forms part of the record.

(b) There is before him a plotted plan of the land or lands to be

acquired.

Sd/-

Land Acquisition Officer
SPECIAL DY. COLLECTOR
Land Acquisition

General Hyderabad




GCP-1460-29-7-54-10,000 . ' RTEA R :
Okl No. R.EXVIII-A-30. New R.F. XIV-A-20 L

AWARD ;

Ne. G/4270/L.A12 : o Daed: 31-3-1978
Made by Sri C. Rathnam, B.Sc., Spl. Dy. Collector, r, L.A.( General) Hyderabad ' 5
" Under.section I1of:the land Acquisition Act of 1&9%?“‘ ; Py I
B2 MR L g e B ot Y 113 . e L
3 = g : N ¥ oK ! .--_ -.. %~ |_ , - = + :{'.
Whereas un exlent of land measuring acres 45-01 Gts, and situated ipllhe. Vty:gf’i%_fMooupct, in the l.a_lgk PR
-of Hyd. West the registration sub-district of Hyderabad, in the district ot'-Hy%l_;ggﬁa];gltmemd the pame. . '

of, or occupicd by, the persons specified below, has been declared by Govc;ﬁpé}t_}t Page : joFswy 2
Andhra Pradesh Gazeite Part [No.33 datcd: 22-08:1974 to be needed” fort the Lands coming under - i

submesgente vl Purki Cheru for restoration,

the undersigned, after full enquiry fztlo the case and on due t-olﬁdbmdog‘.gflﬁé j.g_a?ridga_ c_ircupjsgances
connecied with the acquisition as here before sel forth , makes the following award under his hand

s oA Gls. -
i) The truc area of the land in acres A 45-01
i) . The compensution allowed for the lund is Rs as shown below ey l?,988-9:7
as sirown below e el : 5

a

Beaiany RS AR,

a) (1) The market value of the land subject to full uss _ _m_t;pt' : }_'3,'50?'-50

peshkash or ground rent as the case may be and in the case of ouse | ' ?

- siic held fiee its market value as such exclusive in all cases- of. 3 e n e

trecs, buildings, ar standing crops at R vide BS.O.No. " .- . %

90, : ) % 2 PN P i ! o

paragraph 13(i) (1) o t L, n ; - : .
»

(2) In the case of inoms other than mentioned in puragiaph .14(ii) e R

of B.5.0. No. 90, compensation for loss of privilege calculaged at ;

20 times the nssignment of Government revenue (o which the”

wmnndar - s | entitled,

- vide B.S.0. No. 90, parugrapht 14 (i) (2) oy

(3) In the case of inams coming under paragraph 14(ii)) of B.S.O."- - i
No,90, the amount of net essessment pudranteed to the Inumdar at ;

the e of the inem seutlement bon the extent acquircd, which . h
represeits the melvaram interest in Rupees E

Noig. -v--- The value ol the compensation for kudivaram iterest is - -
16 be emercd against item (ii)(a)(1) abov‘: *

&) Viivation on account of buildings, wells, crops, trees, e g --

¢! 13 percent ou items (a) (1) and (2) and (b) 2,026-12
d) Other dumages, i any (1o be specified) : ' 2,455-55
Interest @ Rs.4% per annum on Jand value from ) #i I?,988-9‘air
Total :

13-9-75 1o 31-3-1978

sees Sevenieen thousands nine hundred eighty cight and paise ninctﬁ scvi:d';irﬂy)




/ 18372

|"I:lﬁ.'.1-:‘:'.f.. hoats b

Sri Chintapatla Padma IRna-S)‘o.-ann Rao

The undersigned certifies that- -

a) Notices have been promulgated or sérved in accordance with segtion 9 oflhe Lard Acquisition Ac, and
that evidence of such prornulgalmn orservice forms part of the record.

b) There is before him.a p]oucd plan of the Jand or Jands to the ncqmrcd

1

S;::ve:s :r Extent T{M:lde of chrslércrl Boundaries of the Land =
‘Paim _Holder or occ - - e
Number e N S A lrpu:r _ North Eﬂ,;i = Sounth—] T -
10-20 % Sri Fnzlullah : 4!34‘ 190 Tankbund Hillaei
& otherx, Pettdar Ramaram 189 Kukatpally
. Sivar- Sivar '
. 18472 11-31 : 183 it
% 186 51-]?’ Sr—i_-Chirl_snP'alal . .-_dl:l—' Hillock 187 Ramarpn: Eoome
: Hﬁuum'lnlhRaél, "
~ Guliivaor
18772 51-22 -do- 186 -do- 188 125
¥ i | :
18372 0-14 187 K- . Hillok 180
18012 §-3P g 185 -do- 190 1B
' L
190/2 ;'?«IB 189 -do- . . Bund 1R
. 1
i) Theiperson or persors to whém the tompensation is due

Sl:rf:lll Nare ! Rs, Ps.

Number

I. Sri Henmanth Rao S/o0. Chintapatta §,994-48

Venkat Rao
2. 8,994-40

Tom'l‘

17,085-07

]

Land Aequisiticn Oflces
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agad: B0 yuars, Qccumtmn B.t!s_uess, ﬂqsij.*ent of E‘u‘ah

1. iy, Hyded: ad, : s

» Shrd iy Abdw) kaoof son of- SBri.iidr Iorahj.n Ali,Caste;
LMS1liem, aged: <42 y2ors, oedun. -r.itm. Bua:{ness, ﬂesidant of
Fpiye \t'\ba:. I'ydwl"‘bad Ciw. %

3. iot.Sariasaz Jemn w/o KMiriP ulu?i..'l.ni‘l usﬂaa. !-us‘u:'
i: 48 yazprs, Occupatiga: r..suse.-.q:ta memenz of
reauita, Hyderabed “it_f

1
ai
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1im, aged: 20 ye»rs, Occupation} Dusiness, through his
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prigr 19 yosrs, vccupation: Business, /o ‘azanura, City
sydarshiad,

€. <iri..dir Aezmliah son of Hir ¥a u_L,h, onste: mslie,
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=¥, s ol
1,4hvd, Chintapetln Henmantha fag. seriof-OkInfepatoly’
7 aped: 5U yeers,: Cecupntion: AgtiemdEure, Rlo Villak
= Ta.dest: DistiMyderabad. g ) ¢ S
2:8hri. Ciincapatal & Padon lico son. Jgtz'chi.ﬂt-.pltla Rema :Rao, 3 ;
nped: 20 yedrs, Gocunwbion: Asrierlture, /o Villego:Kukabtpolly,
Jo.vest; Distiiyderpbed, 2 : SR R :

R
verkatuh, -
6 :Kulkatpelly,

Pt e e

AL
' (hereinafidr called " the 'deua_" of tho socond I{d-:l:'_ty_;,-,).'. -'4:.! '
saiad - : R i R

UIGH2SDHE /5 JUNDER:- =0 ¢ / on i
WHSIZAS. the VendoTs are: tha Zbsolute.ownors, fntf.:’ndarh
{Vendor lic,), 2 & 4 are the each tk.ﬂgm.,un Barcnars i.o'.f,l."z Annes

share in ths lené snd the Vendow ¥o.3,6 shd 6 hevs only 4 Annns
share 1n the land)ond in possyasioniof the Laad baaring survay

Jlog: end nEpsur2ments =8 undar:- L .
S.No. aArea ., -Assessment :
AC., G‘hl by “Rs. | 29 .
1es g - 29, .34 - 50 ’
164 16 - 15 b AL R S &
186 17 - 07 2L - 00 R A
167 i5 - 05 27 - 99 e
186 10 - 18 1 - 26
LHG 13 - 24 a - &
150 19 - 02 i 48 - 01 e .
totel.. IOLTZTIX _i P o F PRy [ LA OOV ;
- RN o AT : : IR .-k Sr : .

1
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Situpted et Moosapet, Villpg Tq Hgt, D:I.st !Iyﬂ-"rqotﬂ
HLLEAS the " VINONAY hove ol"'oret'. to zell’ ths said

JETiswl tural 1.-51(13 mepsuring Acres 104 and 22 Gu.nbns.
situated at village ; Hoosapst, T, vast, Dist:Eyderebod for a
ennsideration of Rs.33,000/- ( ;uﬁmes hirby threo” thousand
sily) @nd che 'umm b'a" havs rugrsad to \purc‘w.::e ths,auna C
2o the said prie&.'and t.ha Vendnrn have rucemul ur&viou.slr

it .Sum of, N5,24,780/- ( Hupeos recntar fouxr ..housa::d and sevun
nundred and fifty on:l.y )} from thcavndcus es’ an'’ ..lenncu (pert |
poynent of the consideration) for -sa._'i.im, tha uho-.«e mentionad
..m;.l \mich i1s fully describad-in the Behudul o o.nnexsd hcmt.o

M pgrasd to nacaiw the bnlance of t:ha able pr:.ca vis.Ns,.8,250/-
(siupeey Jiphi thuuaan.d. end 1:'..-0 huqdred and. rifty nn'y) from the
‘Vendoos at the time ‘of Regisiration.or this Sale Deed in Ghe
nresence of the Registrer and thus- t‘.ha'\".:‘f}.’?ok_'t,a" acknowd=dge the
Aeccine of the entire amount of considerztion Yas described
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That the elienation permission Lr.jo.D.Ms.%o.A4/4%09/
68, Dated: 14,8,2968 of che proceedings o2 tha :fahsnda'.r i
Kyderabed Yesc falug Of fice, Hyderebad District is attached =
heragith to get she Fora frow the Regdatration Office. - -

That JnrS.Kr Abdul Reoof (Yendor ¥0.2) son of lote

#ir Ibranim' £11 is holder of General Powar of Astorney to ‘
Shei Hir fbdul Khadoer ( '\’endor ¥0.4) son of Mir Ybralim p1i. _. .

vide Repistersd General Ptunr or Attornoy Deod Documont _ L
do. 204 of 1963, Hook ifo.I7, containing 3 sheets, Volunme 15, _ .
Pages 180. & 182 Datod; 13t Deptenber 1955, &

HOW THIS D2ID OF SALE WIINESSES 43 UilD:
1+ he VIIDOKS have got mbsolute title to snd interest
in the schedule property and have by this coaveyance
itrenslerrod their encvive intarests and rights over the
#9658 o the Yendees. ik ]
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2, The' property heroby sold and tranaferred i3 £ree
, "2 from ;-.'tl encumhrances, cherges, <te., and ‘the Yendors
‘have tl-e powir to mlienate the spmo.

3, The 'Vendors shpll be liatle o pay zl1 tmxes cte,,

S N dn respect of the Sclhedule property till the date of the
efisgistration of tha Zchedula Proporty in £ avour of the
i;. ¥ondees and the Vendees e entitled to recover the

. ; tac arrears ecve., if any {rom the Yendors, if tkey arc

cisared off by the Yurchasers,

4, The ﬁ'.andurr. her by undortuke jvint and geveral
responnililitizs Tor any logs caused by sny'dj.frnet in

the titls of the Ycadors or in eny other way to the Schedale
1md,

5. Tha Yendors shalj alvays sumport any spaliestion for
=2utation’ of ¥ases in the official records in Tovour ef the

Vendeas,
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Ref.:ST/29] 024/Translation from Telugu 10 English &

COPY OF STAMP 1 RUPEES

y SPECTOR
PANCHANAMA BILMUSHAFA BY pEPUTY IN
CT. CAMP AT

CHEVELLA DIVISION, RANGA REDDY DISTRI

MOOSAPET DATED 30.5.2022

Sl. | Name of | Father’s Age | Occupation Residence
No. | Panchas name —
1 | Rajesh Reddy |Mareppa 37 |Electrician 37/70 B
Jagadgiri gutta
2 | J. Ramdev Rao | Yadagiri 32 |Business 35-3/10
Rao Venkateshwara
Nagar
Bairapaka
Swathi,
W/o. Bhaskar
30 " 3-15

3 | T. Krishna Rao | Narsing
Rao

Kukatpalli

We, the three panchas, on the call of Deputy Inspector Chevella Division
arc present at Moosapet village Survey Nos. 183,184, 186, 187, 188, 189
and 190. Here Mandal Surveyor and Qutbullapur Mandal Surveyors are
present. There the Deputy Inspector Chevella Division as per the orders of
A.D. Rangareddy district in file No. A3/9202002 in Moosapet Village

Contd....2.
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please see translated copy-
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Survey Nos 183,184, 186, 187, 133 189 and 1
. 188, ics an

of Bandobasty record i.e. Naksha and shown boundaT*” h
. -‘- t e

boundary stones arce not there, advised the applicant o

n our presencc. rc

stones. This panchanama was written on sit€ i
and on hearing we signed, this is true.

Sig:nuturt::; of Panchas

Wiltnesses — |
‘ B n English)
! : 1. Sd/- (in Telugu)

1.Sd/- xx (In English) CAplicait) -
2. Sd/- (in English)

3. Sd/- (in English)

Panchanama conducted before me

Sd/- (in English)
Dy. 10S 30/5
Sd/- (in English)

M.S. 9544
30-9-2002
Copied by : Sd/-xx
Sd/-xx
TRUE COPY
Sd/-9/2/2007
INSPECTOR
Survey and Land Records
Ranga Reddy District
Sd/- (in English)
30-5-2002
RINIVAL \TIONS
# 5-4-400 C wiilce.
Station Road. . :r&pad-01.
Pf : 88 4168
E-mail: srinivasadigdul11@gmail.com

-
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//ONE RUPEE COPY STAMP//
GOVERNMENT OF ANDHRA PRADESH
1/SEAL//
K3/1669/2002
PC/425/2002
A3/902/2002 et
PANCHANAMA BIL MUFASA'DEPUTY INSPECTOR, CHEVELLA DIVISION
RANGA REDDY DISTRICT: CAMP MUSAPET DATED. 30.05.2002

"[SI.No. | Name of panchas | Father's name | Age. ‘Occupzjon | Residence

1. M.Suresh Reddy | Marreddy 37 Electrician | 37/70,

Jagadiriqutta_

2, G.Vasudeva Rao | YadagiriRao |32 ‘Business 35-3/10,

Nagar, -

Venkateswara

Jagadgirigutta '

1. I'Knshna Rao Narsing Rao | 30 Busiﬁéés 3-15,
Kukatpally

We, the above mentigned three: piipchas, on' the request of Deputy

Inspector, Chevella division, Musapet village Sy.No.183, 184, 186, 187, 188, .

189, 190 assembled along with Balanagar Mandal Surveyor and Qutbullapur
mandal surveyor. There the Deputy Inspictor, Chevella division, as per the
orders of the A.D. Ranga Reddy district in file No.A3/920/2002, Musapet
village survey No.183, 184, 186, 187, 188, 189, 190 as per bandobast
records and with the help of Naksha (plan) measured and shown the
boundaries and the applicant was  perrnitted to make boundary stones
wherever the boundary stones are not there, The above panchanama was
read over to us on the spot and hence signed.the same as true.

3c§/x (Signature i English applicant) '
Witnesses ‘Signatures of panchas

1. Sd/(signed in English) 1. Sd/x (signed in Telugu):
2. Sd/(Signed in Telugu) -~ 25d/x(signed in English)’
.., 3.5d/x(signéd in English)

Panchanama conducled before me
Sd/x (signed in Engfish)
Dy.10S, 30/5.
Sa/xx (Signed in English)
MS.Qpur. 30.05.2002

/[true translation//

—6% —



- ;@6 Ihr. Assistant Direclor
- Survey & Eand Records
Ranga Reddy Distric:.

; 'iu hile: ) Luknyuktha- l'cf No
<201 mmcmmma dated . 28-11-2012 of

apur'\ﬂﬂap,e' & Mandal - Regarding,

' ed for (’m the: ‘6opy Df Sketch -& report in fi le No
.-“Ti '*53652012:‘1&00&24;:2013 dated 28-11-2012 of

~-';'.;" e -sd/-
SETSOT . ASSISTANT DIRECTOR
23, ' SURVEY&LAND RECORDS.
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T > REGARDING: BOUNDARY "DISPUTE N

N INSPRCTYON REPORT - REG ARDI
@ ;\ “3?3:@:1‘ ‘OF " INOISNA )00 OF - MOOSAPET - VI LACE Or
i TRATIANAGAR MANDAL. > ‘Nﬁ‘?svvue 34&1 81 OF omm;&m'u
CEILTAGEWND MANDALL " B

J: l.ﬂ;'}’;&.ﬂk Frls

: o Nﬁ‘gn iri Dwss:u;'
a1 f_n::.tor Survey & Land Rmyfg’s«lt:anga Rcddyd)ism::timd Tﬂhmldar

Ve T

Okt Wighpur ’v,[andal condugted ﬂm.spot%mspecunuhof Sx Noxﬁm? % ’I%L of
Nt thpur Village with the Irelp of Vﬂlage mups, nud on the*h ___fs of repaﬁ 5%

Ry e » 13 :‘apac'tor of Survey and. auppang Ske:c@}ms could'scen l’m,

“ivided into (7) parts assigning Sy No (‘nlﬂ}j‘__ asSyNo 183,184, 186 IS;

S Jto7 g : 3y
d 138,189 and 190 tind correlated us folloW- 2k {",ﬁ‘. ki
i
3 16071 86 . caoti Ac])-.ﬂ?(ils‘ 5
; 16672 187 © O Ac1S-05Gt ‘
5 166/3 188 L Ac10- 18 Gis
66/ 190 - Acl9-(4Gis.
: 1665 19 U Acl3-ekin
16676 18 1 Acif- 15
166/7 183 - Ac)2-290ss

The Ficid boundaries of above Sy No’s have been re-fixed by. Inspc:ctor of
Survey vy wsing ETS Machine and found that there is « uverlap oque. grauud in
e ~=-: both the villages of Mogsapet & Qurububahpyr, mnmaﬁy we have

.wrﬁ} e ground. position -of Sy No 348 of Qumbulialip i ﬂ[{bge it was
- Y T«.c.. Eha: earliar the Sy No 34§ pertains to Sy No :«?4’01%-" i y wl]age

u_.er,rz‘ggrﬁ*’"udal Later on the said Sy No 374 of Kukatpally has transferrrd and

clebbedsiin Quiabuiizhpur viliage, wnd. being recorded s Sy No 348 iy
shzsbitlshpur villase, '

TN e b B

deeingzrevision survey the old- Sy ng. 166 (popnlquy called as "P;rkx Taiab) Was -

- —— "
;. O

tee g




Ifedpe 'ut‘Sy No 348 of Qtubullahpor \nll'ng.e, ang : ;..
B m respect of Sy No 183 to 190 have been ' 5
col “;" 0 village boundnry is not- co-msrdc onthe
m ‘of eatl other it is noticed lhal the pan of '
“-m omlappmg with the parts ﬁfo No's 187 &
_ﬁi?-?.ﬂgts Sy No 189 extent Ac 2- lOgls I;i %
totdl medsuring Ac 14-36 gts). ,:‘ H
fent of Ac. 45-01 pis was acquired out oi l:
ide “file. number |
BALANCE LAND ©
LEFT WITH |
PATTEDAR
10-20 705
1131 424
1-17 15-30 .
a2 =
0-14 1004 |
£S5 a25 1!
718 TETI
45-01 SR

ski:tch mﬂ\ﬂﬂg The overlapping

e T T,

drea is prepared & enclosed
rfafiping m:n Tequires deletion from the Sy No 348
T ﬂlﬂqge. the Sy No 348 of Quiubuliahpur village is =
e mﬁa S_y No's 183 to 190 of Moos?pel village zre
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ip tvis case same piece qﬁzhui is included in two \ullages in one v:lln&c i
suorded as-pavz land and, maﬁ_mmmg village it is recarded as Governmem i

inee the. Government J;!nd quq.vaivm in this case, the Pmug}op ‘of section 87 ¢,

AF (TAYLR Act shail alsm tmf;t 10, rlus cise, besndes section 90 “and 9} of ﬂ
A I_R AL T n-;:ds.qenqui'l;g. _y;ﬂza ,Dismc: Revenue Officer 1 uis 90 and o1
PITAG ZE.R oL 1517 Faslxaaqd i ncstds qyas: judicial enqm;-y by the Join:

oF 1w §7 of AP(TA) I,E.Act there after agcessary corrccnor: prapmair
ave qvb., Sybmitfed to: ;hc

.__,

i .*caatp,g a'e;mcunn of: curmpuon-.

T DIRECTOR
SURVEY & uma JRECORDS
RANGA REDDY: DISTRICT

O

ﬁ,‘pnmussmner Survey § Seluemem 8: Ennd Recng: -
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GOVERNMENT OF TELANGANA

REVENUE'DEPARTMENT
Sromv To :
. Govardhan, Ahe Registrar,
Tahshidar, Institution of Lokayukta
Kukatpally Mandal. S of Telangana,
" Eyderabad.

Sir,

Sub:- Lokayukta Complaint No 609{2020/31 Mudchal -Malknjgiri District -~

Malkaigiri Division - Kukatpally Mandal'~ Moosapet Village -~ Sy.Nos,
183/1, 184/1, 186/1, 187/1, 188/1, 189/1 and 190/1 - Plot Ncs.71, 455,
13, 14, 35, 16, 17, 18 - Comiplaint filpd by, StiiBade Anjaneya Yaraprasad &
2 others - Call for comments - Report submjtted - Regarding..

Ref:- 1, The Registrar, Institution ol'Lbkayukta,Lr Dis, No. 609/2020/}11/Lok/
6825/2020 Dated.01.09.2020.
2. This office Lr, No.even Dated 07. 10.20”0 addressed to the Registror,
Institution of Lokayuktg.-
3. "Yhe Registrar, Insllluliou o mknyukm, .r, s No. uosxzuawm /Lok/
1828/2021 Dated.30,
4.'his office Lr.No.even Dptcd.li.l)é 2921 nddressed W the Reglstrar,
Institution of Lokaynktha ofTelangana
5. The Registrar, Institution of Lokoyukta. Lr Dis. No. 609/2020/81/ Lok/
448072021 Dated.10.06,2021.
-nn‘- & 1
{ invite kind attantion to.the subjeet and mmmés cited and submit that, vide
| tho refzrence S cltad it was informed that, having retard to suspension of bench
(Couri) work in the Institution of Lokayuktha due to Corona virus (COVID-19), the next
dune of hearing is fixed on 02.08,2021 at 11.00-A.M and in this zegard, it was directed to
file comments on said date.

It is submitted that, vide the reference 2% & 4 cited (copy: enclosed), a detailed
reporl was submitted. As per records available and copy of Award issued by Land
Acquisition Officer vide No.G/4270/LA/72 Dated.31 03.1978, land acquisition award
was execuied in Moosapet Village for the lands coming under subme.;gen:e of Pariki
Cheravu for restoration to an extent of Ac 45—01 gts comprising of Gy, h’o 183/ (Ac.10-
20 gts), Sy.No.184/2 (4c.11-31 gts), Sy.No. 186 (Ac1-17gts), Sy. No.187/2 (Ac4-22 gts),
5y.No.188/2 (Ac.0-14 gts), Sy.No.189/2 (Ac.B-BQgts), Sy No.190/2 (Ac.7-18 gts) of
soosapet Village and compensation was awarded to Sri Ch, Hanumantha Rao 5/0.Ch,
“enkat Fao and 10.Sri Ch, Padma Rao S/0. Ramia Rao.

Further, as per Pahani for the year 2015-2016, Sy.No.".183, 184, 186, 187, 188, 189
and 190 of Moosapet Village, Kukatpally Mandal, the details are recorded as below:

= pe——— g ————

I' JyNa| Ext | Classificati [ Name of the pattedar as per [ Name of the Possessor

i Ac.gls on pattedar column as per possessioncolumn
‘_ 183711209 Patty, Meer Fazalathulla & others | Pariki Cheruvu Gorbab
¢A85/2 110-20  |9CK Sarkai | Shikam Parki Cheruvu | Parki Cheruva e
_: 184/1 |4-24 Pattz Meer FazalathuMa & others | Pariki Cheruvu Garbab
"15177 [1031 K. Sarkari | Shikkam Parki Cheruvg, Parki Cheruvu
i3
: =Jh=
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_ Purther, submitted that, one Sri.Boini Venkatesh has filed a complaint before tie
Hon'ble lnl.ayuklha in Case N0.3613/2012 alieging that revenue officials ot
Quthbu apur Mandal and B'\[amgar Mandal are encouraging the land grabbers who
are encroaching the Grave yard and Governmers lands in S}rNoﬂdﬁ,"l & 222 of
Gajularamaram Viliﬂge, Quthbullapur Mandal.

As per the directions of the Hon'ble Lokayuktha in the Case Mo
3613;’2012;"81!1.01:}6243,‘2013 Dated.28.11.2013, detailed survey was conducted b o
team of officials cumprismg the RDO,. Rajendra Nagar Division, RDO Matkajgi::
Division, DS.’:L“{ = Reddy District ond Taheildars. ' ”

As per. the copy- of the joint inspection report of AD S & LR vide Lr. i}
K3/1699/14, in the 'ﬁoﬁﬁucted survey by ETS machine, it is found that, there it -
overlap on the ground between the villages of Moosapet & Qutfibullapur Villages.
Further, Sy.Mo.348 of Quthbullapur Village pertains to Sy.No.374 of Kukatpally Village,

" later the said Sy.No374 of Kukatpally Village was transferred and clubbed in

Quthbullapur Village and recorded as Sy.No.348 in Quthbullapur Village. Further. it
was stated that, part of Sy.N6.348 of Quthbullapur Village is overlapping with the pazis
of _$y.Nos.lliZ (Ac0-22 gts), Sy.No.188 (Ac.7-30 gts), Sy.No.189 (Ac2-10 gis) anc
Sy.‘Nu.‘lgﬂ'(‘AcA—Tll gts) total admeasuring Ac.14-36 gts of Moosapet Village.

Further, it was stated that, an extent of Ac.45-01 gls was acquired cut of Ac.10:-
22 gts in 5y.No:183 to 190 of Pariki Cheruvu vide G/4270/LA/72 Dated 31.05,1976 =

follows:

Sy.N» . Tatal Acquired Balance land Jeft |

: ) with Pattedar |
18 1219 1029 2:09

134 1615 1131 42

185 - - -

186 17-07 - 117 15-30

87 15:05 122 1023

188 10-18 0-14 10-04

189 1324 - 839 i35

190 1904 7-18 - 1126 |

"\{‘ '\
L
185|026 IK.K.S’arknri Shikam Parki Cheruvs | Parki Cherav
186/1.11530 | Patta. ‘Moer Faznlatlmllu&uthers Pariki Cherivu Garbab
{18672 1317 - | KX Sarkari | Shikam Parki Cheruva Parki Cheruva 5
AT7/1 | 102 |Patta .| Meor Fazalathulla & others | Pariki Cheruva Garbab |
187/2 | 422 | KK Sarkari | Shikam Parki Cheruvu Parki Cheruve =
188/1 [10-04 | PAta - | Mcer Fazalathulla & othes | Pariki Cheruva Garbab |
188/2 044 | KK, Sarkari | Shikam Parki Cherva | Packi Cheruvu ;
189/1 1225 | Patta Meer Fazalathulia & others | Pariki Chéruva Garbab
189/ 2; 039 I(.K. Sarkari. Sl;\ikam Parki Cheruvu | Parki Cl?c-ruvu
A%/1°[ 1126 | Patia Mer Fazalathulla & others” ?&im Cheruvit Garbel:
190/2 7-18 | K.K. Sarkari | Shikam Parki Cheruvu ™ | Parki Cheruvy =" i



. Turther, it was stated that, the ovcﬂappmg Area réquires dlgtio i s';&dsgs
;.Quthbu]]apur Village, Sy.N0.348 of Quthhuuapm Village is a Government o aod
fiereas Sy.Nos.183 to 130 of Moosapet Vmgge are recorded as patta lands. As.per
LA shienlac KMo, 81/100% 20 CSERS dated18.05.2013, the resolution of village

i :__r:-r-,_;n The same piece of land is included i in two villages, in one v nllage, It o A
i’ " 'patta land and in adjoining village, it is recorded as Government land. Smce 2
i 3 Government land is involved in this case; theprovis:un of Sectinn 87 of AP (TA) LR Act
hall also-attract to this case, besides &thon,ao and 91 of AP (TA) LR Act it ks
¢nquiry by the District Revenue Officer. Ufssgu and 91 of AP (TA) LR Act, 1317 Fasli
anci it neods quasi judicial enquiry by Jont Golletor u/s, 87 of. AP (TA) LR Ac
thereafter necessary correcion proposels havg_, lo-be submitted to, the: Commissioner
Survey Settlement & Land Records, Hyderabad for sanction of vorrection, Presently the
case was taken up for liearing before the: Additional Collector, Medchal-Mulkajgiri
District and it appears that the case has nﬁ'l;a&:‘i‘gled finality.
Fusther, it is submitted that, one’Sri.ChlTanumanth Rao S/0 Ch.Venkniah &
Ch.Xondal Rao S/o Rama Rao have filed an OSNo.618 of 2607 Dt:- 26.08.2018 filed

before the Court of XIII Addl. District & Séssions Judge, RR District with a dlaim suit for -

r.)a_nchup restruning the defendants (Gov-t of AP repby District Col]eclur, MRO
Kakatpally, MRO Quthbullapur, AP Houfing: Bea:d) or any- parson claiming through
them from interfering with the possession and epjoyment of suit schedule property ie.,
agricultural land bearing Sy.No,183/1(Ac:. 209 Gls), Sy.No.184/1(Ac: 2-09 Gis),
Sv.No184/1(Acd-24 gts), Sy.No.185/1 (Ac15-30 Cis), Sy.Nw.187/1(Ac: 10-23 Gts),
5y.No188/1(Ac10-04 Gts), Sy.No.189/1(Ac: 12-25 Gts), Sy-No.190/1(Ac: 3-26 Gs) Tatal
acimeasuring Ac: 59-21 Gls situated at b.;\l?osapel {Vg). The Hon'ble Court has passed
‘Lugament grnritmg pe:maneni m;uncl:ion restralnuu; the th-ndanls or any person

f."i‘_. “& Ny ‘
i e

-'t:uf of this office. . -
F uriht.r, it'is sub: Litted t}mr;ﬁﬁmuone@sy)‘fﬂs wera noied as Overlappmg
ity Dhaseni website as the overlapping issue is, pendmg 'Fhe necessary corrections &
updations will be made int Dhamﬁ mbsiie as per the instnrctions receivid from higher -
authorities with respect to finality dl of overlapping issue.
This is for {avour of l\mt.iIEE Fbrmahu'n

: Yol
£y
(&

"“s

Encl: as above i
e _T‘!\,
i g.il ut tpally Mandnl
g EarfsubmlllEu to the Cﬂ"ﬂ'ﬁh&;@zg Mngsm&"lﬁed h}(alka]gm District for
,.‘[:-'S}" . n{lmd information Sk
g"—: uhlrulted to the Revenue 'Div' glrml Officer, Malkajgiri Division l'or favour of
Lin h;l E”l‘“mn : ,:_.%_
‘J"E r o 3 i

—Tb—

* oundary disputes shall be dealt under Section 90 and 91 of AP(TA) Land Rey Act1317
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GOVERNMENT OF TELANGANA 1 ;
REVENUE DEPARTMENT bS
From: 'I_;; il
a" e 'y
l;ms o : . In:;ﬁl'ution of Lakayukta
‘Mandal. of Telangana,
Kalpally o Hyderabad,

Sir,

, ted. 27..70,2020
PNt (CBMplamt No:609)3050/B1- - Medchal-Matkajgiri District -

» = Iﬁ;ﬂ%%ﬁgiﬁ# - Kukatpally Mandal - Moosapet Village - Sy.Nos.
18371, 134/1, 18671, 187/1, 18871, 189/1 and 190/1 - Plot Nos.71, 455
13;14,1; 16, 17,78 - Complaint filed by Sri Bade Anjaneya Varaprasad &
2 otfiers.- Orders passed - Repottsubmitted - Regarding.

Ref- 1, iﬁéﬁ[ﬂ&lﬁr No B/1086/2013 Dt05.03.2020 addressed to the Collector
Y &DistrciMagistrate,
2 J6int report of the Mandal Girdavar-1] and’Mandal Surveyor,

Dated. 12067020, SR -
3. The Repiatear, Institution of Lokayukta, L. Dis. No. 609/2020/51/Lok/
'6825/2020 Dated.01.09.2020. L

¥ = b
Finite kind affention 1o the subject and references cited and submit that, vide
the referénce 314 cited while enclosing the Form No. 1 & 2, St
" was stated that, the Hon'ble Lokayuktha has

* No. 609/2020/B1 on 31.08.2020.

tement of Complainant, it
passed the following orders in Complaint

“In the facts apd ciranmstances of the case explained at para-16, there shall be 4

direction to ‘the Public Servants 1 to 5, ot to interfere into the veacefi;]

possession-and -ir'_ljuymcu! of the land by the complairant unti] Surther ordepe.

It is submitted that, on perusal of the complaint filed b

y- Sri Bade Anjaneya
Varaprasad & 2 othern: against the Phhllc;}&‘!)ants 1) The District Collector, Medchal-

Malkajgiri District 2)-The Tahsildar, Qumbi?lapur Mandal 3) The Tahsildar, Kukatpaliy
Mandal 4) The D .Comnmissioner, Circle-24 ‘GHMC, Kukatpally 5) The Superi
Engincer, North 3‘:rai'ilts Division, the cn;}iplai'nants hn\!t: stZtZ :hatﬁ?ng:im;:::
Anjaneya Varaprasad (Complainant 1)is ofllmer of Plot: I:eeariing_No.?l admeasurfng 50
5q.Yds b) Sm| Deshetty Saritha (Compl:ﬂn’alhl ) W/o. D, Swamy js owner of ploy Nao.
455 ‘admeasuring 40 S5q.Yds c) Potlapalli Bal

akrishna (Complainant 3) S/o, T,
Chelamiah js the owner of Plot Nos. 13, 14, 15, 16 '

,17, 18 admeasuring each 50 Sq.Yeis

situated in Sy.No.163/1, 184/1, 186/1, 1871, 188/1, 189/1 and 19077 of Moos
Village, ;

Furiher, the Complainants have stated
Ac104-22 pis belongel to Mr. Abdyl
alla Hanumanth Rao, & S

>

1 that, originally the lands admeasuring
Jalfar & 4 oihers, they sold the lands to Sri

ri Chinthapatla Padima Rao vide Reg. Deed N,
} 091968 in the year 1972, Government Acquired Ac.45.01 gtz from the

gIS.‘ihl!‘.Pax ear 1978 subdivision too}: Place and land allotted ta Parkj

5 g

D9 ocT 2020 ®

(Cantd..Py 2)
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O e Nicasapi ks e TBHRIB/215/2, 188/ vy,
- taik/ oo o 1B4/1, 6/ 13 1
19072 (Totl Ttent Act541 gts). o QEH:E( £ ﬂ?pi:;

iy 2880, 389/1, 190/1(Toal Extent/ I R B T e

"+ Hisbows thaton the North & East g} Pl °348 o Quihbillapy,

T e L

"does not show ‘their- patta ldnd mESjSN i

‘..E_

Further, the Complainants have g Ithat, il Eokayuktha Com:%c_
No.B1/3613/12 which. was filed by Boigpar Venatesh, Survey was conductey nd,

found that, there js ap oveslapping

. + s i ‘;
Qu[hbullapur Village with parls Df-Sy.Ncs! ij‘t_ 189, 190; 'Hye,smey-was cnﬂé 5
in the year 2014 and till now no enquiry b

xceedings. were conducted and the ms
was kept in abeyanc, o

constructed,

¢ the Tahsildar. M -
ahsildar, Kllk_alpﬂﬂ_}' yanﬁﬂ has.
Sy-No.185/1, 18471, 1861, 187/1, 188/7;"

Further, the compliinant has slalcd‘lFa
trespassed inla the private land and alsg J:ep}
189/1, 190/1 of Moasapet Village (ota) 2dmeasuring Ac,59

-21 gts in Dharan; wcbél'le.-;;_-" >
“Unsettled land” ang forwarding ‘the ' same

lo Municipal and Regis

fration Authorjties
due 10 which mutations and registrations are Himpered,

In this regard, it is subnitted that, ast
issued by Langd Acquisition Officer vide Ndr:c:/a!z?ozmx

N tu an exient of Ac.d5.01 8IS comprising
of Sy.No.183/2 (Ac.10.29 BYs). Sy.N0.184/2 (Ac 1.3 8t5)- Sy.No186 (A1 -17g1s), Sy.

MNo.187/2 (Ace-22 f{H) Sy.Na.188/2 (Ac.0-14 Bis). Sy.No,189/2 (Ac.B{i!-‘gts}, Sy.
No.15S0/2 (A, 5 illuge and ompensation s awarded llo Sri Ch.
and to 55 Ch. Padunq RaoS/o. Rama Ria,

"

(Contd.. Pg 3)
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£ g
S Further, as per Pnhanﬂor thé yenr 2015-2016, Sy.No.'s.183, 184,186, 187, 188, 189
el n'nd 1% of Moosapet V‘ﬂlnge,-l(ukatpally Mnndal; the details are rccorded as below:

Sy. No | Ext C]nusiﬁcnti rN.:ma.nf lluz pmedar as per | Name of the Possessor
_Ac.pls onidles ’pﬂl’laﬂnﬁ column as per possessioncolunin
18 /I 2{]9 ;Pm iG] *Mezﬂ.’aimlnﬁnﬂla & others | Pariki Cheruvu Garbab
\_/'363,'2 1020 | l(.lCE'erBri"" smxnm Parki Glmvu Parki Cheruvu
184/1 ‘!-id Plitfi—ﬂn.‘;t_ 3 rM_tmf _Faznla!l’\i.llln & others Pariki Cheruvu Garbab
RECTE ipm | KK SatRar| Shikam ParkliCheruvu Parki Cheravu
185 . 026 K.K. "afﬁf!l! f’glﬂ‘léniu Parki:Cheruvu Parki Cheruvu
186! 1‘3':1530 ‘.Pﬁ__lﬂ-. : ,ﬁ \Méer Pazalﬁtﬁqlla & others | Pariki ;lm\'u Garbab
ISG/ 2 117 pKK Sar)aTis :Shikam ParkliGherave . | Parki Cheruv
[§7/T11023 [Patta [Meer Fazalnthulia ofhers | Pariki Cheruv Garbab
187/2 ) 4'22 KK"Sﬁﬂfgﬂ’ Sgl'gl&kam Pa.ﬂ:t@hmwu Parki Cheruvu
‘138.(3 10-94 Piﬂ_t_'gz'-‘:_.;___‘_ *, gdeer Ftnﬂi‘ulh& others | Pariki Cheruvn Garbab 3
188/2 | 0-14 jKJ&:E?&knﬂ!@ikamParkamﬂ‘uw Parki Chenivu i
189/1 {12-25 |Phtta = "= Mue: lealhu]ln & others | Pariki Cheruvu Garbab i
\/AﬁQ/ Fi 039 I : !raﬂcnrl Shﬂ&am Parkl thruvu Parki Cheruvu E
l]90j 1 [11-26 } Patta CrlE Mceﬁazﬂlalhhila & others | Pariki Cheruvu Garbab :
_|#90/2 {718 K.X. Sarkarii| Shl'kam Parkl Cheruvu Parki Cheruvu |

Further, submittsd thal; one SriBoini Venkatesh has filed a complaint before the
Hon'ble 'Lokayuktha in Case Noﬁﬁ]ﬂ?ﬂl{% alleging that revenue officials of
Qplhbtﬁlaqu;Mandhl and Balanagar Mandal are encouraging the lwd grabbers who
are encroaching the Girave 'yard and Government lands in Sy.No348/1 & 222 of
Gajularamararh Village, Q‘ulhBu]lapurMandal. ' y

As per the djrections of the Hon’ble Lokayuktha in the Case No.
361372012/ Bi/lnkf&%ﬂﬂﬁ Dated.28:71.2013, detalled survey was conducted by n
team of off' cials comprising the RDO, Rajendra Nagar Division, RDO Malk 1jg:r1
Division, "ADS&LR Ranga Reddy Districtand Tahsildars.

As- par the copy of the joint inspcclibn report of AD S & LR vide Lr. No.
K3/1699/14, ih the conducted survey by ETS machine, it is found that, there is a
overlap on the ground between the villages of Moosapet & Quthbullapur Villages.
Further, Sy.No.348 of Cuthbullapur Village pertains to Sy.N0.374 of Kukatpally Viltage,
later the sald Sy.No.374 of Kukatpally Village was transferred and ciubbed in
Quthbultnpur'ﬁllﬁgt_ﬁa'murdedﬁy Mo.348-inQuthbullapur Villnge. Further, it
lvasilaled that part of Sy.No.'Ma onuthhulIapur Village is ow.rlappmg with the parts

- (88" AE.7-307gts), Sy NcJE9 "(Ac2-10 gls) and

G ; =l
?‘.& . i 199,190 fAc4-14 gts) lbtal admensu:ingéjlll-aﬁ gisof Moesapel anlage
ey T (Contd.. Pp #)
T ;
PRyt Mt L s
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A

" Ch.Kondal Rao S/u Rama R

innction estraining the (fy

auhitpally, MRO Quihbullapus, ap i
them trap; mu-r,’:.-rm[:_ wi

™ e N ',4’_1-‘ e &, SO :
s Py < L] . o 47 SIM N ot S out".ﬂ! ac-l 8
i é}g‘?, "!-;'L; 6= : ""}';}':‘MH";% f};ﬁ.::dszul glswfls abg?lmdd.s}l asjg?sm
B s G R ANEE ide G/ 4270/ LA/ 72 Dated 31.05.1573 o
Further, :;!;; o 190 of Pariki Cherivu Vi e v
o ols i '-Nu' " -t k;: : - - .'
?_'J 1115 in Sy 13 el Palancaand Tt 7|
tnllgws: 3 — = '.{;}f.l\btj!-liwd_ wjnlifull-_ﬂ?ﬂﬂem i :
—SJ'ONU . ; ‘E II&_m_ 3 "2.99 ' .:,.
) Oed TanEl S o P
184 16-15 #drish: _ ’ Al : ’
L
186 il TV R R
. 15-05 g s
::: 1018 o [ ﬁ? : {
189 1324 S 1839 ll o T
718 hanst)
190 19-04 - , e 7
Total - 104-22 -

' ires deletian from Sy.No.348
Further, it was stated that, the overlapping area requires deletion from Sx I: *: : .
of Quthbullapur Village, Sy.No.348 of Quthbullapur Village is a Government lapnd and

‘whereas Sy.Nos.183 (o 190 of Mposapelt—i\fékge, are, recorded: as patta landa A.s_ per
CCLA circular Re.No, 51/1009/2011 CSSLRs dated.18.05.201 1, tff.le:refsu{u‘hnu of village
boundary disputes shall be dealt under Segggq_ 0.and 91 of APﬂ'A}lﬂund Rev Act 1317
Fasli. The sume piece of land is included {n bvo villages, in one village, it is tecorded.as
Patta Jand and in adjoining village, it is recorded as Gove:ma,en} jgpd_ ancethn
Government fand is involved in this case, ﬂ)e‘pmvlsion of %ecﬁm 87 of AP (TA) LR Act
shall also attract to this case, besides Section 90-and 91 of AP (TA) LR Act it needs
enquiry by the District Revenue Officer U/s 90 and ¢1 of AP (TA) LR Act, 1317 Fasij
and it needs quasi judicial enquiry by jg!nt.‘r(.'g!_lf;cmr u/s. 87 of- AP (TA) LR Act,
thereafler necessary correction proposals have lo be submitied to the Commissioner
-Suﬁ-e:}- Selllement & Land Records, Hyderabad for sanclion of correctjon, FPresently the
case was tuken up for hearing before the Additional Collector, Medchn!-Malk;tjgi;i
District and it appears that the case has not attained }inality.

Further, regarding the complaint filed by Sri Boini Venkatesh of encroachment of
Erave yard and Governmen) land in §

y-Nos. 348/1 & 222 of Gajula Ramaram Viilage,
submitted vide the teference 1 gijpd stating thay

#Nuiry was conducted and found that the existing graves fall in 5§.No.188 of Moosapet

Ve and Sy.No.248/1 of Quthbullapur Vg whichare overjapping.

Further, it i< submitied thai, ope Sli.ll'h.h'nnu;mnlh R

a0 Iave filed ap OS.No.618 of
District & Sessions Judge,
fendants (Govt of AP (o

30 5/0 Ch.Venkaiah &
2007 Du.- 26.08:2018 filed
RR District with 2 claim suit for

p-by District Collector, MRo,
{ousing Board) or

th the pussession and enjoymeny

oelore the Court of X)) Addl.

any person c!nim_in_g thmugh
of suit schedyo (Conud., Py 3)
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pruputy._Lm,.pﬁuﬂﬁml Jand bearing Sy.No:183/1(Ac: 2-09 Gts), Sy:No.184/1(Ac: 2:0¢
Gis), Sy Noa184/1(Ac.4-24 gts), Sy.No185/1 (Ac:15-30 Gis), Sy.No.187/1(Ac: 1023 G)
Sy.No.188/1/Ac.10-04 Gts), Sji.Né,lEﬁfl{ﬂ?:‘ilz—l’s Gts), Sy.No.190/1(Ac: 326 Gis) Toraf
nd&lgﬁiﬂng éegg;;g G&simaledgt]\&nﬁ&:‘;;:t SVé)i The Hon’ble Court has passed
lffdgd*ﬁﬁ%ﬁﬁngﬁﬁmﬁﬁjﬁh junction testraining the Defendants or :Tny person

.d:dnﬁif&‘!hmuéb them from interfering with the peaceful possession & enjoyment of

the_PInin@iﬁfs' aver the suit scheditle property. :

Flﬁ'ther,"’the-hlandsl G_itd%\r_nr—ﬂ-‘on 01.02:2020 has-reported that, Sri Balakrishna
has dunped debris niid levelléd theland thiowing the debris intb Pariki Cheruvu water
bodyLLﬁTLmd rui;lmslcdtu Bo;:uk criminal case against-Sri Balakrishna and vide this
ofﬂcelr.N&BjJQB/ﬁOriﬂDtﬂi,mzc. a letter. was addressed to the Station House
Officer, JagadgirigttivPolice Statibh to book crimminal cese ngainst Sri Balakrishna.

. i Pacthet 1 15440 sabmit that, vide the reference 2 cited, the Mandal Girdavar-11
end Mandal '.s‘-"_‘.’é‘fﬁf:ﬁﬂ‘.’e‘mw that, Wﬂh the help.of Village map it was found
(ibat, there Is overlapping lssue betwesn Sy.Nos.186, 187, 18, 189 and 190 of Monsapet,

%‘ﬂﬂl._ . No. 8/ hf& Ji * "'lfaplm.'ﬁﬂlag‘e and a]sol_gvnirjappmg issue between

’y-Nos, 183 & 184 of Moosapet Village with Sy.No.336 of Kukatpally Village: Fusiher.

was ‘réported Wiat, thers are”(8), new ongoing corshuchians WHicH" are Jocated at
overlip;iing:'ar;'uf Ku'kalpa]ly and Moosapet Village, where construction wark has
beeh stopped and' the nblﬂ:iééd documents were submitted by the persons wherein it
was si-atédi“mkab-‘ﬂ;e'lmrd'Iz,r'reéﬁ“éc“__t:of Sy:Nos. 182/1,184/1, 186/1 t0 190/1 of Mocsapet

Vﬂlage,,UH{fﬂ my{mbm*wﬁs purchased from Sri P. Balakrishna. .

In this regard, it is submiged that, under the guise of permanent injunction
granted by the Hon'ble Court if O5:N0618 of 2007 and based on notarized documents,
some persoris are trying to encroach the overlnpped area which s restrained by the ficid
staff of this office.

Further, it is submitted that, the mentioned Sy.Nos. were noted as Overlapping
in Dharani website as the wmfaPPMg issue is pending, The necessary correctio
upda!ionsﬁiij be made i”n_ Dhaw website as per the instructions received from Jy
authorities with respect to Fnality of overlapping issue.

ng &z
irher

This is for favour of Rlnd.im'nnnalinn.
; X Yours-faj thiully,

Encl: as abnvz

o\e
Copy subl‘mﬂ(ﬁd lul]le Cﬂlll!i‘:lm & Dishl t i hu“ f&la =~ivia }-I DISIIK‘. e
C “1 [

Copy submitted to the R'evé.nu'e'gfvisionnl Officer, Malk

‘ ajgiri Divisio iL:
information 18 n for favour of kjn
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Enown all Mett w thcﬁu"pmscnt tﬂat 1,

gRL CHINTAPATEA AN Mmﬁﬂp' on of BRI. CHINTAPATLA VEEEAIS
aged about 75 years, Occupation: At
Hyderabad-72. T

Hetcinafter called the "Executant”
do hereby nominale, constitute and appoint My Eon:
RI. CH. ANIL KUMAR son of 8Ri. CHINTAPATLA HANUMARTH RAU, ag

—, -.. s ‘_,....-

317,

sulture, R/o. H.No.5-2 —11'1 Kulkaipally,

o

about 48 ycars, Octupation: Business, R/o. H.No.5-3-113, Kalatoall

Eyderabad -72.
lfla{[‘ Iawful “Attorney” for me to do the following acts, deeds and things ow «
i ' ot
A q Q}L]ew——/l:ﬂ,Q
: =
]

....cgg—-

1
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ExéGUtAGE and SRI. CHINTAPATLA PADMA RAO hercin
Zcis and. peaceful possessors of the land in Survey No.

729'Cls, Survéy No.184 an cxtent of Ac.16-15 Gls, Survey
eiW7=07 Ots,"Survcy No.187 an extent of Ac.15-05 Cts,
SOt ;G'%‘_IP;-_-I_B-_,I;;@, Survey No.189 an cxtent of Ac.13-24
At ol AGN 0504 GUS, Total extent Ac.104-22 Gta,
{GHMC Kukatpally Circle, Balanager Mandal
urchased the same vide Registered 8mle Doed

pt268: of Book-1, Volume 68, Pages 268 to 301, dated
O¥pHyderaad West.

5

th\_ﬁ‘-,;_thc then Govt. of AP has acquired admeasuring

4292 gty for the purpose of Circulation Pani calin
iaining area is only Ac.59-21 gis and the given

“DarloReruvy® ahd HhE

cVO\ gﬁcﬁi'of land is not 5?&' ':?_"'_"___'_'fioﬁcri in between the cxecutant and Legal heirs of
_ .\52 L CH.PadmaRao® © =
C THAT, due to va’ﬂ&héﬁﬁo’caﬁoimaﬂd Pre-occupations the Exgoutant iz e

able .,to_":_tupci-'v'iac and’ manage the Said Properly and the Bxecutant herchy
Eppo:iit;&dj the above named’ "ATTORMEY" in respect of part of land of

r\j\ Exédﬁéaﬁ'ﬁ*a share .ci, ad extent of Ac.20-30% Gunéns out of Ac BS-27
e Guntas, in Sutvey Nob.163, 184, 186, 187, 188, 189 and 190, situated nt
N N Moosapet Village, GHMC Kukatpally' Circle, Balanagar Mandal, Ranga Rzdd:
O/ District (hercinafter morefully’described in the Schedule).
O 3 = .- of g
™M~ THE Attorncy hereby duthorised: to scll the part of the Property i.c.. pari

of 'Innd-: lie., en extent of @&.29"—305{; Guntea out of Ac.59-21 Guntas, ir
Survey Nos.183, 184, 186,.18'5’.'138. 189 and '190, Situated at Moasapel Villags

GHMC Kulatpally Circle, Balahngar Mandal, Ranga Reddy District on behalf of
Executent to ahy other 'Person whomsocver or Attorney cxecute the desds apd
registef the same orni-hehalf of Exccutant.

To sign and sxecute all documents i.c., Sale Decd of Sale Destls
Agrecient of Sale, Gift Settlement Deed, Mortgage Deed, or any other desds
Executant and in Exccutant's name and to Present thé same for regisiration
before registrar or sub-fegistrar offices and thereto admit execution ete., and -
all nédessiiysacts in such connection.

Te appoidt advocates, fix and Pay remuneration, to file and defend suils,
sign and verify plendings, petitions, representations before the aoncernes
departments, to setti: and ¢ompromise all or any matter in regard to ihe waid
Propeity on behalf of Executant.

Qq %J /\i_Q Cond..3
Bus—
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Description ¢

F“?Bmy . ?:l::':rps ! uuc'l':::ll'.;‘:uﬂl:{ [Casty ‘3::':’.?::2‘::' P:yngi'gir , ol :
i e

, Stamp Duty. .. . 100, : : “”“?:ﬁ:'; e f"‘“l’* s I 1909}
i Transler Duly NA. f s ;_‘F‘A h:: ; I .0;
Reg. Fae ra | Al 20000 20000 .

User Churges HA 3 : 100 100

Total _100_‘ E > 0 i A _-2_1000-" 21100 .
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Date ¢ ' Foas S|gnil{u Gy 4:" fﬂf.‘el‘
23rd day of August, 2014 £ y
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; Gens for Exccutant and in Exccutant's pame as per Executant ac
g‘ﬂd deed: Jﬁ?jﬁﬂ~ébfs, deeds matters and things are required fully to give effcct -
these presents according to true meaning and intedd on behalf of Exccutant

To tegkive the sale consideration amounts and issue Proper receipts on
behalfl of Executant and to execute Agreement of Sale and Sale Deed or Sair

Debds in favour of Purchaser or Purchasers.
To -Eé.'ﬁﬂb‘v:r posscssion of the said pm‘;_fgrty to " the purchas::

The Executant hereby agrees to confirm and ratify all such acts, deeds -

‘proceedings ‘that would be ‘done by the Attorncy on his behalf by victue of 5y

Decd' of General Power of Attorncy and the same shall be binding on the
Exccutant,

This Power has been given without any consideration.

SCHEDULE OF THE PROPERTY

: All that the part of land i.e., an extent of Ac.29-30% Guatas (out
Ac.59-21 Guntns), in Survey Nos.183, 184, 136, 187, 188, 189 sma © o
Situated at Moosapet Village, GHMC Kukatpally Circle; Balanagar Manris
Ranga Reddy District, and bonnded by:

NORTH i Shiridi Hills Colony
SOUTH s Tulasi Nagar

BN, ., 1 Rajeev Gruha Kalpa
WEST 5 100’ ft Wide Road

IN WITNESS WHEREOF, the Exccutant hereby signed on this Genmeral Pove:

of Attorney with free will and. consent on this the ag»d day of _Auguyl- wpia
at _SRkRo kukaTt PALLY

WIPNESBES: C%‘%%m—” £

1. Mx@ﬂ(ﬁ’, EXECUTANT

2. CH D fes
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Between:

1.

I~

AND

MEMORANDUM OF INTEIRM APPLICATION R

(UNDER SEC. 151 OF THE C. RiC )
HIGH COURT FOR THE STATE OF TELANGP,M AT'HYDERABAD

LANO. | . tigEae21-
IN -

wp.ND. Qe e :’gl: 2091

Chinthapatla Hanumantha Rao S/o. Chv\l'k a__h

H.N0.5-3-113, Kukatpally village & mant)j

Medchal Malkajgiri district regresented* ¥ AﬁHQlder
Ch.Anil Kumar $/0.Ch. Hanumantng
54 years, occ: Business, Villa No.3 Bevifs [[‘a
Venkatrao Nagar, Kukatpally, Hyderabad %

Chinthapatla'Jamuna W/o.late Chmthapatia B;adma Rao
Aged about 65 years; occ: Household, ~ ©7.
R/0.H.No.Villa:No.48; Devi STana Venkatraeaﬂagar
Kukatpally village & mandal A7

Medchal Malkajgiri district. ; ..Petitioners

1.The State of Telangana,

Rep. by its Principal Secretary,

Municipal Administration & Urban Developrnent
Department, Secretariat,

Hyderabad.

2.The District Collector,

i

Medchal Malkajgiri district.
At Keesara

The Revenue Divisional Officer
Malkajgiri division
Medchal Malkajgiri district.

(5]

. The Tahsildar,

Kukatpally mandal
Medchal Malkajgiri district.

The Hyderabad Metropolitan Water Supplies &
Sewerage Board, Hyderabad, rep. by its
Vice-Chatrman and Managing Director
Khairathabad, Hyderabad.

The Mega Engineering and Infrastructures Pvt. Ltd.,
5-2 Balanagar, Techno Crates Industrial Estates,
Andhra Bank Road, Hyderabad, represented by its

Managing Director. ...Respondents.

— 9




For the feas'ons st:'éted in the affidavit filed in support of the above
Writ Petition it is hereby prayed that this Hon'ble Court may be pleased to
direct the respondents not to construct STP plant in the lands of the
petitioner i.e., in. Sy. No 190/1, to an extent of Ac.5.00 gts, which is

.cweréd by basement With wooden gate, 'situated at Moosapet village,

'-?Kukatgally ‘mandal, Medchal Malkajgiri- district, pending disposal of the

above Writ“pefbtlon and*pass such other order or orders may deem fit and
i ;:proper in the circurnstancés of the case.

-H\:@ERABABr : . y
‘DATE 30.10: 2021 Counsel for the Peatitioners

(5]

__‘72 -



IN THE HIGH COURT-FOR THE STATE OF TELANGANA

AT HYDERABAD

W:B.No. 28313 of 2021

Between:
Chinthapatla Fanumantha Rg&& another ..Petitioners
AND |
State of Telangana & others = .Respondents
RUNNING INDEX
S.No. Descriptiﬁn 0% Date of Date of Page
Document  Filing No.
L. Vacate Stay Petition &
Counter Affidavit filed
By the respondent No.5 23.2.2022 26.2.2022 1-12
Material Papers
2. Proceedings issued by the
District Collector,
Medchal-Malkajgiri District 21.9.2021  --do-- 13-14
3. JIndaim gy Paded
—do- 15—\

3-;'.\-1/}1 ha up.g_g';i;j/w lo-U-2/
Hyderabad,

Date: 26.4.2022.

Counsel for the Respondent No.5

T.SUDHAKAR REDDY (12127)

Advocate

Standing Counsel for HMWS&SB




AININ) g

(D

IN THE HON’BLE HIGH COURT FOR THE STATE OF
TELANGANA : AT HYDERABAD

W.P. No. 28313 of 2021
Belween:

Chinthapatla Hanumantha Rao,

S/o Ch. Venkaiah, Aged about 82 years,

Occ: Business, R/o. H.No.5-3-113,

Kukatpally village and mandal, Medchal Malkajgiri district
represented by GPA Holder Ch. Anil Kumar,

S/o Ch. Hanumantha Rao, aged about 54 years,

Occ: Business, Villa No. 37,

Devi Stana Venkatrao Nagar,

Kukatpally, Hyderabad and Another.
...Petitioners

AND

The State of Telangana,
Rep. by its Principal Secretary,
Municipal Administration and Urban Development Department,

Secretariat, Hyderabad and S Others.
..Respondents

i

COUNTER AFFIDAVIT FILED BY THE RESPONDENT No. 5 -

I, H. Thippanna, son of Sri Narsappa, aged 54 years, Resident
of Hyderabad, Occupation: Government Service, working as the
General Manager(Engg.), Project Division.]V, Goshamahal,

Hyderabad, Hyderabad Metropolitan Water Supply and Sewerage

LL&LA/L\%&_
Senior Officer P

LiViWS & SB, Khairatabiad, | Ganeral Y= r{Engg.)
 Hyderabad. — Y~ Peeia " T kan No, TV,
P& - & 5 Boamd,




HMWS & 88, Khairatabad,

B
“
Board (HMWSSB), Hyderabad, State of Telangana, do hereby

sincerely state on oath as follows:-

1. I submit that I am the deponent herein and I am working as the

General Manager(Engg.), Project DivisionIV, Goshamahal,

Hyderabad , Hyderabad Metropolitan Water Supply and Sewerage

Board, and as such I am well acquainted with the facts of the case as

also 1 am authorized and competent to file this Counter Affidavit on
behalf of Respondent No.5.

2. I humbly submit that in the year 1989, the then Legislature of
the State of Andhra Pradesh made an enactment called the Hyderabad
Metropolitan Water Supply and Sewerage Act, 1989 (Act 15 of 1989)
and came into force from 1.11.1989. Under Section-3 of the Act, the
Board by the name Hyderabad Metropolitan Water Suppl_}' and
Sewerage Board (HMWSSB/Board) was constituted. The Board’s
main duties are that (a) supply of potable water, including, planning,
design, construction, maintenance, operation and fﬁanagemem of
water supply system; and (b) sewage disposal and sewage treatmen
including planning, design, construction, maintenance,

works

operation and management of all sewerage and sewage treatmen

Senior Cfficer P

~ Hyderabad. — 15—_..



(2

- works in and around the twin cities of Hyderabad and Secunderabad

and surrounding Municipalities and upto ORR. The Board has also
been implementing several Schemes in its jurisdictiofl meant for all

categories of people, viz, generally poor, below poverty line, slum

dwellers, cluster hutments, pubifc taps, etc., and also undertaken

several developmental Schemes, laying of new pipelines, etc., keeping

in view the future demand of the twin ‘_cities and surrounding
municipalities and upto ORR.

3.  The Hon’ble High Court has passed the following Interim

»

Order:-

“Written instructions dated 12.11.2021 on behalf of respondent
No.5 is placed on record. However, a perusal of the said writlen
instructions would indicate that, while the respondents claim
that they are proceeding with the construction of sewerage
plant in Sy.No.336 only, but the same does not address the
contention of the petitioner that the said Sy.No.336 is situated
on the south west of the tank, while Sy. No.190 of the petitioner
is on the south east of the tank and more so the said Sy. No.336
where the respondents claim to be constructing the sewerage
plant is behind the Sy.No.183 and near the bund of the tant.
Thus, the written instructions do not provide any clarity as o
the claim being made by the respondents.

In view of the above, pending further order, there shall be
interim direction not 10 undertake any construction of STP in
the lands of the peltitioner in Sy.Nos.189/1, 190/1 of Moosaper
village, Kukatpally Mandal, Medchal Malkajgiri District. *

L ahbeu ik
201 c-,é%m-

1 ,.n':ngg i

genior Officer I 3";&
Jl..-'\J
“"‘{‘A\N'Q & ':'B l‘(nuara al Pycks o0} "5"5;0{! No. TV,
—~ Hydera ad. c?é' ' £ h3NY t> £ 8. dozsdd,
=] _ ngw annt Hyderatad-12.




In compliance of the above Order, it is submitted that the
Sy.Nos. mentioned in the above order as Sy:No.189/1 and Sy.No.
190/1 of Moosapet Village, Medchal Malkajgiri District. Hence, the

Respondent No.5 has not encroached into theiPetitioner’s land at ail.

4. In reply to Para - 1, needs no reply.

5: In reply to Para — 2, it is submitted thaf {he Collector, Medchal-
Malkajgiri District vide Proc.No.LC/2067/2021, dated 21-09-2021 has
accorded permission to the MD, HMWSSB to utilize the Gov. land in
(i) Sy.No0.336/P to an extent of Acs.3-33 gts. and to extent of Acs.l-
07 gts. in Sy.Nos.183/2/P and part of the land in Sy.No. 190/2/P
aggregating Ac.5.00 gts., Pariki Cheruvu Shikam situated at Moosapet
Village, Kukatpally Mandal for construction of 28 MLD capacity
Sewerage Treatment Plant and Ancillary units etc., and also directed
the Tahsildar, Kukatpally Mandal to hand over the land to the
Respondent No.5. Accordingly, the possession of the land was handei
over vide Panchanama dated 28-10-2021 andthe HMWSSB has taken
up the leveling of site for construction of Sewerage Treatment Plant
The Respondent No.5 herein have utilized the land allotted by the

Collector, Medchal-Malkajgiri District only. Further, as per Pahani for

DJM Wﬁ) (Engg, it

Senior Officer PEA © - {Eng
HMWS & 8B, Khairatabad, Proi.. S‘*rtzkgn No. i
- HE W R AT douil

= Hydembad. = GI-, o Goahkamahal, ydurata g



WG g SR, Khairatabag
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the year 2015-16, the land in Sy. No. 336/P is recorded as Gairan
Sarkari. The Collector, Medchal-Malkajgiri District has: discqsscd in
the orders issued that the land in Sy.No.336/P is recorded as Gairan
Sarkari and Sy.No.183/2/P & Sy.No.190/2/P are recorded as Paraki
Cheruvu Shikam. Accordingly, orders are issued with due procedure
for handing over advance possession of the land. The Respondent

No.5 have not entered into the land of the Petitioner in Sy.No.189

/land Sy.No.190/1. The Petitioner has claimed Gaifan Sarkari

(Government) in Sy. No.336/P and Paraki Cheruvu Shikam in Sy Nos.

183/2/P & 190/2/P with a malafide intention to grab the Government

land and filed present Writ Petition.

6. In reply to Para - 3 & '3(a), it is submitted that the Respondent
No.5 has not interfered in any of the Sy.Nds. mentioned herein and as

stated to belong to the Petitioner is a wrong notion.

i In reply to Para — 4, it is submitted that the Petitioner’s stand of

claiming land in particular Sy.Nos. namely Sy.No.189/1 &

Sy.No.190/1 is very divergent and there is no consistency of his claim’

made in the paragraph and table shown at Para-3 above, while the

Petitioner has changed the Sy. Nos. in the Paragraph No.4.

Ff\_/u A o

.__A_/&, 2

Senior Officar PaA ' Gaéh*a Mar|gog: (Engg.)
: Pars - Tlellficn No TV,

Ryderaba — 98— t o0
Bos- o0 o, HMydsrabad.12.
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It is submitted that the Respondent No. 5 has not interfered with
the land of the Petitioner in Sy.No.189/1 & Sy.No.190/1. However,

the land in Sy.Nos.336/P, 183/2/P, 190/2/P aggregating Ac. 5.00 only

acquired by HMWSSB, as per the allotments made by the Revenue

authorities.

8. In reply to Para— 5 to 7, needs no reply.

8 In reply to Para — 8 & 9, it is submitted that it is a fact that the
Colle;:tor, Medchal-Malkajgiri District vide Proc. No.LC/2067/2021,
dated 21-09-2021 in pursuant to requisition filed by the HMWSSB has
accordec-l permission to the MD, MSSB to utilize the Govt. land in
Sy.No.336/P to an extent of Acs.3-33 gts., and to extent of Acs. 1-07
gts. in Sy.Nos.183/2/P & 190/2/P Pariki Cheruvu Shikam situated at
Moosapet Village, Kukatpally Mandal for construction of 28 MLD
capacity S_ewerage Treatment Plant and ancillary units etc. and also
directed the Tahsildar, Kukatpally Mandal to hand over the land.
Accordingly, the land in Sy.No. 336/P to an extent of Acs.3-33 gts,
and to extent of Acs.1-07 gts. in Sy.Nos.183/2/P & 190/2/P situated a

Moosapet Village, Kukatpally Mandal has been handed over vide

o bt L
‘-‘.emos Officer P&A Genarpl ManY - I.‘\a-”Q'C*
HMWS & 8B, Khairatabzad, pf_f_';l_ ; ?slcrt : :}1 '
2 Qb BN CR R

~ Hyderabad. —9q9- B, t e S
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Panchanama dated 28-10-2021 and the HMWSSB has taken up the

leveling of site for construction of Sewerage Treatment Plant.

in reply to Para No.9, it is submilted that the MRI Oflo the
Tahsildar, Kukatpally Mandal has handed over the land in

Sy.No.336/P to an extent of Acs.3-33 gts. and to extent of Acs.1-07
gts. in Sy.Nos.183/2/P & 190/2/P situated at Moosapet Village

Kukatpally Mandal vide Panchanama dated 28-10-2021. The

Surveyor, O/o the Tahsildar, Kukatpally Mandal has demarcated the
land and provided the Sub Division sketch for the land in Sy.No.336/P
to an extent of Acs.3-33 gts. and extent of Acs.l—d? gts. in Sy.
Ngs.183/2/P & 190/2/P situated at Moosapet Village Kukatpally
Mandal. The allegations of the Petitioner that the Tahsildar,
Kukatpally Mandal haé entered into the land of the Petitioners to an

extent of Acs.5-00 in Sy.No.190/1 is baseless and false.

It is submitted that the Petitioner has mentioned the Decree
dated 26-10-2018 in O.S.No.618 of 2007 is not known to the

Respondent No.5 nor Respondent No.5 is a party in the Decree.

10. In reply to Para - 10,

Medchal-Malkajgiri District ~ has  issued  orders  vide

LL lJ‘ w LKJA—"\‘
".',“r o (" e I "l
o Ofticar | srighy !.,._:ngc!
NW»'S» &8, Khair nduac:
I J‘.‘-L-ﬂ(—v d‘u ——-twq—-

it is submitted that the Collector,




" Proc.No.LC/2067/2021, dated 21-09-2021 in pursuant to requisition
filed by the HMWSSB, adcorded permission to the MD, HMWSSB to
utilize the Govt. land in Sy.No.336/P to an extent of Acs.3-33 gts. and
to extent of Acs.1-07 gts. in Sy.Nos.183/2/P & 190/2/P situated at
Moosapet Village, Kukatpally Mandal for construction of 28 MLD
capacity Sewerage Treatment Plant and ancillary units ete. The
allegations of the Petitioner that the Tahasildar, Kukatpally Mandal
without any proper verification of the boundaries of the lands of the
Petitioner was wrongly allotted to the HMWSSB is far from the truth.
The Petitioner herein with an ill-motive to grab the land of the
Government has filed the present Writ Petition. The Collector,
Medchal-Malkajgiri District has followed the due procedure in
allotment of land. Therefore the allegations of the Petitioner that the
Respondent No.5 has interfered in the land of the Petitioners in

Sy.No0.189 /land Sy.No.190/1 is baseless and false.

It is submitted that the allegations made by the Petitioner that no
land is available in Sy.No.190/2 & Sy.No.336/P is false. Further, his
contention that any of the Sy.No. mentioned therein including land in

Sy.No.336/P was not shown as boundary is also a false allegation

bor q
Seniar Officar_PfAbed
HMWS & SB, Khairaia - ey Praje- Divi=dn Mo
L& 3, dgeart,

~.. Hyderabad.



being made by the Petitiom;r:; .\ur-ther, it is reiterated here by the
Respondent No.5 that the land l\in Sy.Nos. 336/P, 183/2/P, 190/2/P
agpregating Ac.5.00 were only allotting to Respondent No.5 by the
Revenue anthorities after conducting due Survey and the allotment,
thus made by the Revenue authorities is the basis for our possession of
the said land and accordingly the construction of STP has been
undertaken for the purpose of public interest. The allegation of the

Petitioner herein, the Tahasildar was made allotment without proper

fixation of the boundaries under wrong allotment etc. is a false

allegation and the same is refuted.

The Respondent No. 5 herein is utilizing the land and taken up
the leveling of site for construction of Sewerage Treatment Plant
allotted by the Collector, Medchal-Malkajgiri District in Sy.No.336/P
lo an extent of Acs.3-33 gts, and to extent of Acs.]-07 gts. in
Sy.Nos.183/2/P & 190/2/P only situated at Kukatpally Mandal. The
Petitioner with a ma]a;ﬁdc intention to grab the Respondents land, hag

filed the present Writ Petition. Hence the Writ Petition is liable to be

dismissed.
|,
bty =0
Qenior Officer P&A Sanere! Menagaer (Sng A
HIAWS ¢ 88, Khairatabad, Brojan, oo No. by
WAV E B 5 Poard,

Hederabed, 000 akawig

’?ﬂiﬁﬁ&hai, Hyderabag-14.
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11. In reply to Para— 11 & 12, it is submitted that the Petitioner is

not entitled for any relief as he has been making false allegations

without any proof.

12. In reply to Para — 13, It is submitted that may kindly see the

reply in the foregoing paragraphs.

13. - In reply to Para — 14, It is submitted that in reply to Para No.13,
the Petitioner himself is confusing the Hon’ble High Court by taking
divergent views by mentioniﬁg Sy.No.190 that belongs to him vide
Paragraph-3 in the tabular form, while he is also claiming the Sy.No.
190/1 in the Para-14 and Para-9. The motive of the Petitioner is very
clear that he has malafide intention to mislead the Hon’ble High
Court. Further, it is submitted that the Petitioner with a malafide
intention to grab the Government land in Sy.No.336/P to an extent of
Acs.3-33 gts. and to an extent of Acs.1-07 gts. in Sy.Nos.183/2/P &
190/2/P situated at Moosapet Village Kukatpally Mandal has filed the
present Writ Petitioﬁ. The Collector, Medchal-Malkajgiri District has
accorded permission to utilize the land in Sy.No.336/P to an extent of
Acs.3-33 gts. and to an extent of Acs.1-07 gts. in Sy.Nos.183/2/P &

190/2/P situated at Moosapet Village, Kukatpally Mandal to the

LKUA/\AJ'—*.‘%__ &
o P& x:?t*ﬂ:"# : ’7\[[:"“'"

Senlor Off
HMw:: & Si3, Kiy airatabad, D!”
i"' : ,_,-«;-‘-11
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Managing Director, Hyderabad Metropolitan Water Supply and
Sewerage Board with due procedure. The allegations of the Petitioner

are baseless and false. Therefore, the Writ Petition is liable to be
dismissed.

14. It is further submit that the contractor i.e., Respondent No.6
stopped the work, in view of the interim orders passed by this Hon’ble
Court, that STP work is undertaken by the Respondent No.5 for public
purpose and also prevent for polluting lake water. There is an urgency

for completing the construction of STP, therefore the interim orders

granted by this Hon’ble Court dated 16.11.2021 may be vacated and
dismiss the writ petition.
15. Itis prayed that this Hon’ble Court may be pleased to vacate the

interim orders passed on 16.11.2021 in W.P.No. 28313 and pass such

other and further order or .orders deemed fit and proper in the
circumstances of the case.

In view of the submissions made above, it is prayed that this
Hon’ble Court may be pleased to vacate the interim orders passed by
this Hon’ble Court dated 16.11.2021 granted in IA No.l of 2021 i

Wit Petition No.28313 of 2021 and dismiss the Writ Petition N,

¥
A AAN *‘ﬂ
Sanior Uificar P&A

ChrTr R ER hairatabdd, - ’oq =




28313 of 2021 and pass such order or further orders as this Hon’ble

Court may dcem fit and proper, in the interest of justice.

Goshomaie . i
Sworn and signed before me
on this the 93¥¢  day of April, 2022 at Hyderabad.

IA/\‘L/V/\N'VL’\_}_‘

Senior Officer P&A

HMWS & SB, Khairatabad,
~~ Hyderabad.

VERIFICATION

I, H.Thippanna, -General Manager(Engg.), Project Division.lV,
Goshamahal, Hyderabad, Hyderabad Metropolitan Water Supply and
Sewerage Board, do hereby verify and declare that the contents of the
above Affidavit are true to the best of my knowledge, information, as
per official records, legal advice and believe the same to be true, hence

verified on this the 22 " day of April, 2022 at Hyderabad.

Couns ondent No.5' Go
Lt
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PROCEEDINGS QF IHECOLLECIOR, MEDCHALMALKA GIRIDISIRICE 7y
PRESENT; De. S HARISH, IAS. {fos

Dated.21,09.2021 :

Gub: Land Alienation - Medchal-Malkejgiri Distrct = Malkajgiri Division
Kukatpally Mandal - Kukatpally Village - Sy.N0.336/p - Extent Ac3-33
pts and - An extentof Ac.1-07 gls in SyNos.163/2/p &190/2/P -

Allotment of land for Construction of STP - Advance Passession — Orders ' -

Issucd - Reg

Ref 1.5pl. C5 to Govt, MA&KUD [PLG.)(2)] Dept. M
: Dated.30.08.2021
2 Tahsiidar, Kukatpally Mandal, Lr-No.8/1299 /2021, dated.06.09.202L,
3. Govt. Mema No.20264/ Assn.l (1)/2013, doted.06.11.201 3.
&b

emo No.11456/T! g1(2)/ 2021,

ORDER:
the Special Chicf Secretary to Govt., MA&UD
the MD, HMSW&SB has submitted proposals

on of Govt. land to an extent

Through the reference 1% cited,
[PLG.1(2)) Department has informed that,
in prescribed proforma along with Annexure-X] for alienati
oi Ac.6.32 gtsin Sy.N0.336 situated at Kukarpally Village, Kukatpally Mandal, Medchal

Malkajgiri District in favour of HMWS&SB, Hyderabad
capacity Sewerage Treatment Plants and ancillary units etc and rcquested to take
necessary action as per G.OMs.No.57i and to hand ov

above proposed Gavt. land _;p‘MD,_tLMW&&Sﬁ,_kl}v_dg;abad,____ T iy L

for construction of 26 MLD

or advance possession of the

In this regard, vide relerence 2™ cited, the Tahsildar, Kukatpally Mandal has

reported that according to the survey conducted, the Government land to an extent of

Ac.3-33 gts in Sy.No.336/p of Kukatpally Village and the shikam Jand to an extent of
Ac1-07 gts in Sy.Nos183/2/p & 190/2/p of Moosapet Village are found vacant on

ground.

Further reported that as per 2015-16. pahani of Kukatpally Village, Sy.No.336
extent Ac.226-29 gts is recorded as Gairan Sarkari, as per 2015-16 pahani of Moosapel
Village, Sy.No. 183/2 extent Ac.10-20 gts is recorded as Pariki Cheruvu Shikam and
Sy.N0.3190/2 extent Ac.7-18 gls is recorded as Pariki Cheruvu Shikam, Further, the Jand
to an extent of Ac.3-33 gts in Sy.No.336/ p of Kukatpally Village and extent of Ac1-07
gls in Sy.Nos.183/2/p & 190/2/p o Moosapet Village may be proposed for

construction of Sewerage Treatment Plant and ancillary units.

Vide reference 3™ ciled, the Government has accorded permission to the Districl
Col\eclor_ for advance possessior'\ of Govt. land in case of transfer of Govt. land, i.e., one
Govt, Department to another Govt. Department (under DBSO-23) subject Lo furnishinlg
regular alienation / transfer of land proposals in full-shap;;,u'ter followinyy the due
procedure as requested in terms ol G.O.Ms.No.571 read with G.O.Ms.Nu.bl tu. the Land

sdanapement Authority.

- [ob —
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5y Phn.is &nd’&ﬁilt:iﬂm 'u»'n.rls‘elc fwlth thé-fnlkmwtg,conclmons

“Fherefore in view of the abo\e perrmmon is hereby accorded to the MD,
l-lhf[‘:”S&SB Hyderabad to utilize FEhL Govt. Land in 5y No.336/p to an extent of 3-33
Gts and to arrextent of Ac “1—07 gls dny 5}_1\}05 ‘183{"/}) & 190/2/ &srmated at Moosapet

ek e R LA

Village, Kukhtpa]ly Mnnd‘"ﬁ for Cnhstm%tiowo[ 28 MLD ca'patmty Sewerage Treatment

o '*. “: 2."- "“" ,—,-.»;-. - .
e N«H‘ofe’gm»t*hc km& .md toise Only for lhc purpose of STP.

. Thcvhi-lc of the land is vested with thé Governiment.
The Government may. take over the land as on when the land requ‘m.d for
other public purpose.
If the Iand is not utilized, for the above purpose within (3) months the same
x\tiﬂ;]'qe_l tiken ba ck without any notice.

fomve, i
- '2-.';3

W H

[

£y 'I‘i%r'fﬂfﬁﬂﬁér "Mtkqttpn‘llv Nfsttal s hereb}' directed té Handover the land in
SyND.BBSZp’fo an é‘wteﬁt of 3—33 Gisand to an extent ofAc‘lf-B? gl Sy Nos: 183/2/p

B3 Igﬂf .‘Mﬂ thated Tt “I\eibfiéhpht”’\?ﬂl‘ige, Ku!\-itp'\lly Mintinl o the MB; FNIWISESE,

o .-Hvdﬂabad ?qr ’Ca)istrufcbnn of 28 MLD capacity Sewerage Treatment- Plants® “and

YT

--\-J-

anc:llﬁz}t umts etc &uly dériarcate on grountl and clearly showing the boundaries under

" . cover panchamma and to submit regular alienation proposals in {ull shape.

Sd/ -
C o]}ector & District :\‘[ﬁg‘!sfra te,
Medchal Malkajgiri District.

Supenmtend ! Collectorate,
BEF . w7 Medchal Malkajgiri District

To

The TahsildarKukatpally Manda], Medchal Malkajgir] District, for compliance: and
furnish the regular alienation nropos1is and a copy of Panchanama

Copy to the Revenue Divisional officer, Malkajgiri Division for information.

Copy submitted to the angmg Director, Hyderabad ietropolitan. Water Supply
&Sewerage Board , Hyderabad for information.

b= [D‘T-r-—
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- INTHEHIGH GOURYEOR THE STATE OF TELANGANA AT HYDERABAD

TUEéDAY. THE'SIXTE'ENTH DAY OF NOVEMBER TWO THOUSAND AND TWENT)
ONE -~

:PRESENT:
THE HONQURABLE SRI JUSTICE T.VINOD KUMAR —-

|IA No. 1 OF 2021 _- )
IN 2

: WP NO: 28313 OF 2021 — itk
Between: . ¥ ; {}__-'
1. Chinthapatla Hanumantha Rao, S/o0.Ch,Venkaiah occ. Business, _an;.‘l!:__l_.m

113, Kukatpally village and mandal Medchal Malkajgiri district repr
GPA Holder Ch.Anll Kumar S/o.Ch.Hanumantha Rao, Occ. Busine

~ No.37, Devi Stana {enkatrao Nagar, Kukalpally, Hyderabad.

2. Chinthapatla Jamuna, W/o.late Chinthapatia Padma Rao, SRR FRE
- e T ars,

{Pelitioners in WP528 13.0F 2021
-on lheTile=of High Courl)

AND
1. The Stale of Telangana, Rep. by ils Principal Secrelary, Municipal Adminisiration'

and Urban Development Depariment, Secretarial, Hyderabad.
» The District Colleclor, Medchal Malkajgiri district At Keesara
- The Revenue Divisional, Officer, Malkajgiri division Medchal Malkajgiri distric.
The Tahsildar, Kukatpally mandal Medchal Malkajgiri district.
The Hyderabad Melropolitan Wafer Supplies and Sewerage Board, Hyderabad,
rep. by ils Vice-Chairman gnd Managing Direclor Khairathabad, Hyderabad.
The Mega Engineering and Infrastructures Put. Lid, S-2 Balanagar, Techno
Crales'Industrial Estales, Andhra.Bank Road, Hyderabad, represented byits ~
Managing Dlreclor, L : :

CRCAYN

&

...Respondenis
(Respondents in-do-)
‘Counsel for the Potitioners : 5ri APRABHAKAR RAQ
Counsel for the Respondent No.1: GP FOR MCPL ADMN URBAN DEV~
Counsel for the Respondent Nos.2 to 4 : GP for Revenue ~
Counsel for the Respondent No.5 : Sri T. Sudhakar Reddy .—

Pelition under Seclion 151 CPC praying that in the circumstances slaled in the
afiidavil filed In support of the pelition, the High Court may be pleased lo direct the
respondents not to construct STP plant in the lands of the pelitioner i.e., in Sy.No.
1904, to an exlent of Ac.5.00 gts, which Is covered by basement with wooden gale,
sltuated al Moosapet village, Kukatpally mandal, Medchal Malkajgiri district, pending
disposal of WP No.. 28313 62021, on the file of the High Court. 2

The court while directing issue of notice 1o the Respondents herein to show cause
as lo why this application should not be complied with, made the following.(The receipl
of this order will be deemed 1o be the receipt of nolice in the case),

ORDER:

Written instructions dated 12.11.2021 on behall of respondent No.5 is
placed on record. However, a perusal of the said written instructions would
indicate that, while the respondents claim that they are proceeding with the
construction of sewerage plant in Sy. No.336 only, Lut the same does not address
the contention of the petitioner that tho said Sy. No.336 is siluated on the south
west of the tank, while'Sy. No.190 of the petitioner is on the south east of the tank
and more so thesald Sy. No.336 where the respondents claim lo be constructing
the:sewaerage plant is behind the Sy. No.183 and near the bund of the tank. Thus,
the written instructions do not provide any clarity as to the claim being made by
the respondents. ’

,‘
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etre OGS SR vig i

= h’r'ﬂé\& of 'Ehéi".ﬁ'bovg, ;'mncﬂng further orders, there shall be interim
diréction ot to uridertake any construction of STP in the lands of the petitioner in
Sy. b{gs:l&ﬂﬁ, 190/1 of Moosapet village, Kukatpally Mandal, Medchal Malkajgiri
Distrlet. =t ;i : ;

| SD/~ I.Hﬁ_ci_;a LAKSHMI
» : '« ASSISTAMT REGISTRAR
/ITRUE COPYY/ L s

. : : SEGTION OFFICER
1 o,

1. The Principal Secretary, haiunicipa! Administration and Urban Development
Depariment, State of Telangana, Secretariat, Hyderabad.

The District Cdlleclor, Medchal Malkajgiri district. Al Keesara _

The Revenue Divisiunal.ﬂfﬁcer/Malk'a]girl division Medchal Malkajgiri district.
The Tahsildar, Kukatpally mandal Medchal Malkajgiri district.

~ The.Vice-Chafrman a
Supplies and Sew

g & owoN

d Mapaging Direclor, Hyderabad Metropolitan Water
ge Board, Hyderabad, Khairathabad, Hyderabad. =

ireclor, Mega Engirieering and lnfraétruclures Pvl. Lid, S-2
echno Crates Industrial Estales, Andhra Bank Road, Hyderabad.(1
to6 ByRPAD) _— -

CC to SRI A PRABHAKAR RAO Advacale [OPUC]

8. Twa CCs to GR-FOR MCPL ADMN & URBAN DEV, High Court at Hyderabad.
ouT]
9. Two CCs lo GP FOR Revenue, High Court al Hyderabad. (OUT) ™

10.One spare copy
mvj

09—
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-~ RANGA REPDYDISTRICT

IN THE HIGH COURT FOR THE
STATE OF TELANGANA
ATHYDERABAD

I.A.No. 0f 2022
In

W.P.NO. 28313 of 2022

VACATE STAY PETITION

Filed on: 25.4.2022

Filed by:

T.SUDHAKAR REDDY (12127)

Advocate,
Standing Counsel for HMWS&SB,

1-9-312/B/A/1, Achyuthareddy Marg,
Vidyanagar, Hyderabad-44.

Counsel for the Petitioner/
Respondent No.5
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- s RANGA REDDY : DISTRICT
HIGH COURT AT HYDERABAD

LA.NO. OF 2021
IN
W.P. NO. " OF 2021
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T 3 M/s A.PRABHAKAR RAO (35),
' Counsel for Petitioners
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HIGH COURT FOR THE STATE OF TELANGANA A'PHYDERABAD

CONTEMPT CASE No. ‘7’,}- OF 2022
IN
I.A.No. 1 of 2021
In -
W.P.No. 28313 of 2021

RUNNING INDEX

SiiNo. |  Description of the document Date:of : | Dateof | Page No.
document filing. :
1. | Contempt case 03.01.2022 | 03:01.2022 | ( — 7
2. | Copy of order in WP.NO.28313 16.11.2021 o=
OF 2021 ' ; . (o ~11
3. | Copy of Petition and affidavit in -do- fo g
W.P.No0.28313 of 2021 Cf
4. | Copy of the judgement.and 26.10.2018 do- _[,¢_ e _
decree in 0.5.No.618 of 2007 :
5. | Copy of the Joint inspection
report . ﬁf_z‘ 5565
6. Copy of the Map ¢ é
7. Copy of the representations 23.11.2021 -do- ('{_j{_ Q_c;
8. Copies. of photographs -do- ’g“Q,rS )
9. [Vvakalath 03.01.2022 €
DATE: 03.01.2022 = —
Hyderabad Counsel for the Petitioner

—ita—




MEMORANDUM OF CONTEMPT OF:CASE.

(UNDER SEC. 10 TO 12 OF CONTEMPT/OF! COURTS ACT)
HIGH COURT FOR THE STATE OF TELANGANA AT-HYDERABAD

CONTEMPT CASE No. &9~  OF 2022
INAS

I.A.No. 1 of 2021
In i,
W.P.No. 28313 of 2021
Between: - _
1. Chinthapatla Hanumantha Rao S/0.Ch.Venkaiah

Aged about 82 years, occ: Business, R/o.

H.No.5-3-113, Kukatpally village & mandal

Medchal Malkajgiri district represented by GPA Holder

Ch.Anil Kumar S/0.Ch.Hanumantha Rao, aged about

54 years, occ: Business, VillaNo.37, Devi Stana

Venkatrao Nagar, Kukatpally, Hyderabad.

2. Chinthapatla Jamuna W/o.late Chinthapatla Padma Rao
Aged about 65 years, occ: Household,
RJ/o.H.No.Villa No.48, Devi STana Venkatrao Nagar,
Kukatpally village & mandal

Medchal Malkajgiri district. .Petitioners

1. Sri.S.Harish, IAS
The District Collector,
Medchal Malkajgiri district.
At Keesara

2. Sri.Mallaiah,
The Revenue Divisional Officer

Malkajgiri division
Mechal Malkajgiri district.

3. Sri.R.Govardhan,
The Tahsildar,
Kukatpally mandal
Medchal Malkajgiri district.

4. Sri.Dana Kishore,
Vice-Chairman and Managing Director,
The Hyderabad Metropolitan Water Supplies &
Sewerage Board, Hyderabad,.

i %




5. Sri. Snnivﬁs_’I'ilak

‘Works Manager,
The Mega Engineering and Infrastructures Pvt. Ltd., :

S-2 Balanagar;, Techno Crates Industrial Estates,
Andhra. Bank.Road, Hyderabad, represented by its
Managing Director.

6. G.Srikanth; Slo‘zNar_smah, aged 25 j]‘

Occ: Manager{(Eng Sub-Dmsg?n
Project‘Dlmsmn«-IV IMWS&SB,.EI?dembad ...Respondents.

=

For the reastmsst
Hon'ble Court may be pleased:to take cqntcmpt case on its fi
the respondents and punish them under the Contempt of Courts Act for del
and willful violation of the orders passed in LANo.1 of 2021 in WP.No.28313 of

2021 dated 16. 11.2021 by His’ Lordship: Justlce 8ri.T.Vinod Kumar, and to pass
this Hon‘bl& Court may deem fit and proper in the

ated in the acéé:t%panj?ing affidavit it is prayed that this
le and issue notice to
iberate

such othcr order or orders as

circumstances of the'case.

Hyderabad f : p
Counsel for Petitioners

Date: 03.01.2022._._

—y
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HIGH-COURT FOR THE STATE OF TELANGANA AT HYDERABAD

CONTEMPT CASE No. -+ Q% OF 2022
IN
I.A.No. 1:6f2021
In
'W.P.No. 28313  ‘of 2021

Between: :
1. Chinthapatla Hanumantha Rao S/o0,Ch.Venkaiah

AND

Aged about 82 years, occ: Business, R/o.

H.No.5-3-113, Kukatpally village & mandal

Medchal Malkajgiri district represented by GPA-Holder
Ch.Anil Kumar S/0.Ch.Hanumantha-Rao, aged about
54 years, occ: Business, VillaNo.37;Devi Stana
Venkatrao Nagar, Kukatpally, Hyderabad.

Chinthapatla Jamuna W/o.late Chinthapatla Padma Rao.
Aged about 65 years, occ: Household, -
R/0.H.No.Villa:No.48, Devi STana Venkatrao Nagar,
Kukatpally village & mandal

Medchal Malkajgiri district. .Petitioners

Sri.S.Harish, IAS

The District Collector,
Medchal Malkajgiri district.
At Keesara

Sri.Mallaiah,

The Revenue Divisional Officer
37/18/37, 1* Cross Road,

Verka Residency

Vayupuri, Sainikpuri, Neredmet
Secunderabad

Telangana - 500 094

Sri.R.Govardhan,

The Tahsildar,

Kukatpally mandal

Kukatpally Housing Board Coiony,
Medchal Malkajgiri district.

Sri.Dana Kishore,

Vice-Chairman and Managing Director,

The Hyderabad Metropolitan Water Supplics &
Sewerage Board, Khairathabad,

Hyderabad.

e “5‘....
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5. Sri.Srinivas Tilak

Works Manager. sl L

The Mega Engineering and Infrastructures Pvt. Ltd.,
S-2 Balanagar, Techino Crates Industrial Estates,
Andhra Bank Road, Hyderabad, represented by its
Managing Director.

6. G.Srikanth, S/o.Narsaiah; aged 25 years,
Occ: Manager (Engg), Sub-Division-II,
Project Division<FV, HMWS&SB,
Khairathabad; Hyderabad. ...Respondents.

AFFIDAVIT
I, Ch.Anil Kumar S/0.Ch.Hanumantha Rao, aged about 54 years, occ:
Business, Villa No.37; Devi S;gnn Group Housing, Venkatrao Nagar, Kukatpally,
Hyderabad. ~do hereby solemnly and sincerely affirm and state as follows:

1. I submit that I am the G.P.A Holder and son of the 1* petitioner herein and as
such 1 am well acquainted:with the facts of the case and also I am authorized to file

this affidavit on behalf of the 2™ petitioner herein.

2, 1 submit that-the above writ ‘petition is filed questioning action of the
respondents in proposing to construct sewerage treatment plant in the land in Sy.No.
190/1, to an extent of Ac.5.00 gts belongs to the petitioners by. treating the above
land as Government land in. Sy.No.336/P admeasuring Ac.3.33 gts, situated at
Kukatpally village and Ac.1.07 gts in Sy.No.183/2/P and Sy.No.190/2/P, situated at
Moosapet village, Kukatpally mandal, Medchal Malkajgiri district, total extent of
Ac.5.00 gts, adjacent to Pariki cheruvy, without following due process of law.

3. 1 submit that this Hon’ble Court after hearing the petitioner and the

respondents herein was pleased to pass an interim order dated 16.11.2021 in
I.A.No.l of 2021 in W.P.N0.28313 of 2021 whereby directing the respondents not

—16—
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to undertake any construction of STP in the land of the petitionerin Sy.No.189/1,
120/1 situated at Musupet village, Kukatpally mandal, Medchal-Malkajgirk district.
4. I submit that the copy of the order along with representatlon was served
on the respandents 2 to 4, The copy of the order was sent from this Hon'ble
Court was served on all the respondents including the 2" respondent and 5™
respondent. The respondents are aware of the orders passed by this. Hon’ble
Court directing them not to undertake any construction of STP in our lands in
Sy.No.189/1, 190/1 of Musapet village.

5. 1 submit that on 23.11:2021 the employees of the 4" rfespondent and the
Tahsildar and- his staff visited our lands and made a marking for undertaking
Iconslruclztion of Sewerage Treatment Plant. Our employee by name , Potlapalli
Balakrishna S/o.late _Sri. Chalamaiah obstructed them from entering into our land
:and marking the site for construction of Sewerage Treatment:plant and also
shown a copy of the order passed by this Hon’ble Court to the officials of the
Sewerage board and the Revenue officials. One Sri. G.Srikanth S/o.Narsaiah,
Manager (Engg) sub-division II, Project division-IV of Sewerage Board,
Hyderabad and the Revenue Officials did not allow our employee to enter into
our own land and threatened him with dire consequences. One Sri.G.Srikanth
filed a report dated 23.11.2021 against our employee Potlapally Balakrishna
S/o.late Chalamaiah alleging that my employee, Potlapally Balakrishna and
another criminally treépassed into working place and threatened us to stop the
work and obstructed the Government employee from discharging their legitimate
functions. The police on receipt of the report registered a case in Crime No. 968
of 2021 under section 447, 353 JPC. The police threatened my emm

dire consequences if I again interfere with the construction of Sewerage

treatment plant. The police issued notice under section 41-A of CrP.C. to

Potlapally Balakrishna S/o.late Chalamaiah.
6. I submit that pursuant to the orders of the Hon’ble Lokayukta dated

28.11.2013 in Lr.Dis.No.3613/2012/B1/L0OK/6243/2013 the Assistant Director
of Survey and Land Records, Ranga Reddy district and the Revenue Offigials

- VR




; isuch .as The Revenue Divisional Officer, Malkajgiri division, The Revenue
Divisional Officer, Rajendranagar and the Tahsildar, Qutubullapur mandal
conducted spot inspection of Sy.No.183, 184, 186, 187, 188, 189 anc’ 190 of
Musapet village and surveyed the lands in afore said survey numbers with tonch
maps and village maps and fixed the boundaries and noticed the land in Survey
| No.348 of Qutubull’z}gm village was shown as ovcr lapping with the patta land
of petitioners i.e., Sy.No.187 admeasuring Ac.0.22 gts, Sy.No. 188 admeasuring
_Ac.7.30 gts, Sy. No. 189 admeasuring Ac.2.10 gts and Sy.No. 190 admeasuring
: Ac 4.14gts, total 10 an extent of Ac.14.36 gts. The petitioner constructed a
basement in accordancc with the boundaries fixed by the survey and revenue
_-ofﬁmals The boundanes are in existence i0 the knowledge of one and all
i mcludmg the reveriug officials.
7 1 submit that the respondents herein dug pits into my land and- erected
poles around:the land about 5 acres in Sy.No.189/1, 190/1 of Musapet village on
10.12.2021 aﬁd a-ﬁbbon-displaying the name of 5™ respondent was put on the
wooden polés crectcd by them. Our employees are not allowed to enter into our
own land. Tliercis-ﬁ;:cattle shed adjacent to our land. Warning was given to our
employees for: removal of cattle shed. The copies of photographs showing
erection of wooden poles, digging of pits in our land are filed herewith for

perusal of the Hon ble Court.
8. I submit that yesterday i.e., 29.12.2021 machinery of Hitachi make was

brought to the site for the purpose of excavation. I submit that the respondents
fully aware as per their own record that no land in Sy.No.336/P, 183/2/P and
Sy.No.190/2/P exists at the site. The land in Sy.No.336/P is under occupation of
various persons for the last several years. No vacant land in Sy.No.336/P is
available adjébent to our lands. The land in Sy.No.183/2/P and the land
inSy.No0.190/2/P is covered by water body. The respondents despite of having
knowledge about non existence of Government land at the site, high handedly
encroached into our land and started making construction of Sewerage Treatment

Plant. Thus the action of the respondents in undertaking construction of

i =



sewerage treatment:plant into our land which is a private patta land.is m violation
of the ‘vrdeis passed by this Ilon’ble Court. The respondents _delibcralt:cly.hnd
willfully ‘entered -into our land and commenced ‘constructive ‘ol sewéragc
treatment plant. 7 ¢ 1

9. I submit that”the respondents 1 to 4 - are responsible Go;fcrnlﬁcnt
officials. The 5™ respondent is a renowned contractor in Telangana. 'I-'héy are
bound by ‘the orders passed by this Hon’ble Court. When our cmﬁloyee
obstructed the respondents from. proceeding with the:construction activities he
was-booked in a criminal case in Crime No. 968 of 2021 under section 447, 353
IPC. The action of the respondents clearly displays that they have no respect to
the orders passed by this Hon’ble Court and in deviation to the orders passed by
this Hon’bleCourt proceeding with construction of Sewerage treatment plant.
The respondents have-not filed any counter in the above writ petition. The
respondents have committed an offence punishable under Contempt of Courts
Act. Notice maybe issued to the respondents under Contempt of Courts Act-and
action according to law fnay be taken against them for deliberate, willful
violation of the orders-passed by this Hon’ble Court dated 16.11.2021 in
1.A:No.1 of 2021 in W.P.No.28313 of 2021.

10.  I'submit that:we filed O.S.No0.618 of 2007 in the Court of the XIII Addl.
District and Sessions Judge: Ranga Reddy district at L.B.Nagar, Hycd :rabad
against the Government of Andhra Pradesh, rep. by the Diétrict Collector,
R.R.District at Lakdikapul, Hyderabad, The Mandal Revenue Officer, Balanagar
at KPHB, R.R.District, The Mandal Revenue Officer, Qutubullapur mandal at
Qutubullapur, R.R.District and A.P.Housing Board, rep. by its Vice-Chairman
and Managing Director, Gruha Kalpa, Hyderabad seeking relief of permanent
injunction in respect of lands in Sy.No.183, 184, 186, 187, 188, 189 and | 90
admeasuring Ac.104.22 gts situated at Musapet, Hyderabad west Tajuk,
Hyderabad. The Trial Court after full pledged trial decreed the suit in pur
favour. The land where the respondents are undertaking construction of

sewerage treatment plant is belongs to us and the same is within their knowled ge

=it 2;%/
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they are parties to the suit which decreed in our favour and also the orders
passed by this Hon’ble Court. It is relevant to submit here that the Revenue
Officials and Survey officials conducted joint survey in respect of the afore said
lands and demarcated the boundaries. It is in the knowledge of the respondents
that the work which is undertaken by the respondents is within the boundaries
fixed by the Revenue officials and the officials of Survey Department, yet, the
respondents high handedly proceeding with the construct of Sewerage: treatment
plant with deliberate and willful violation of the orders passed by, this Hon'ble
G i ANo.l of 2021 in W.PNo:28313 of 2021. In Dharan Portal land
held by us clearly shown. 1 submit that the land in Sy.No.190/2 and the land in
Sy.Nb.189I2 and the land in Sy.No.188/2/were acquired by-the Government for
Pariki Cheruvu and paid compensation in our favour. The remaining land in the
above Sy Nos.were assigned as survey Nos. 190/1 and the land in Sy.No.189%/1
snd thie Jaid in Sy No.188/1. | The Government land fn Sy No336 1 not located
in between the land in Sy.No.190/2, and 190/1, 189/2 and 189/1 and 188/2 and
188/1. But the respondents high handedly proceeding with the construction in the
lands mw belongs to us as is evident from the copy of the
plan préﬁared by the Irrigation department showing the location and-existence of
afore said survey numbers. Itis a clear case of contempt committed by the
respondents. The respondents are required to be tried and punished-under the
Contemipt of Courts Act in accordance with law.

11. In view of the above stated facts, it is prayed that this Hon'ble Court may
be pleased to take contempt case on its file and issue notice to the respondents and
punish them under the Contempt of Courts Act for deliberate and willful violation of
the orders passed in 1A.No.1 of 2021 in WP.No.28313 of 2021 dated 16.11..2021
by His Lordship Justice SriT.Vinod Kumar, and to pass such other order or orders
as this Eon’ble Court may deem fit and proper in the circumstances of the case.

Solemnily and sincerely affirm this
the 03" day of January, 2022 and signed
his name in my presence.

ADVOCATE : HYDERABAD



"ICATION STA

I, Ch.Anil Kumar S/o.Ch.Hanumantha Roo, aged about 54 years, occ:

Business, Villa No.37, Devi Stana Group Housing, Venkatrao Nagar, Kukatpally,
Hyderabad, being the petitioner/ person acquainted with the facts-do hereby verify
and state that the contents of the above paras of the Aftidavit are true and correct to

the best of my knowledge. Hence verified at on this the day of 03.§-

— = 63
ADVOCATE DHF
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INFHE HIGH'COURTFOR THE STATE OF TELANGANA AT HYDERABAD

TUESDAY, THE SIXTEENTH DAY DF'NO};’EEMBER TWO THOUSAND AND TWENTY
(9] — i

:PRESENT: o ou el
THE HONOURABLE SRI JUSTICE T.VINQD KUMAR —

IA No. 1 OF 2021 -
IN
WP NO; 28313 OF 2021 ~

Between: ] . ' .
1. Chinthapatla Hanumanthia Rao, S/o.Ch.Venkaiah ocﬁﬂuslmss R/o.H:Ne.5-3-
: 113, Kukatpally village and maridal Medchal’ Malkajgiri- district: represented by
GPA Holder Ch.Anil Kumar $/o.Ch,Hanumantha ‘Raa, Oct. Business, Villa
Ne.37; Devi Stana Venkalrao Nagar, Kukalpally, Hyderabad. -
2. Chinthapatia Jamuna, W/b.lale:Chinthapatla Padma’Rao. : 06
s - ners

{Pelittoners in WP 28313 OF 2021
:on the file of High Court)

AND )
The Stale of Telangana, Rep. by its Principal Secretary, Municipal Adminisiration
and Urban Development Depariment, Secretariat, Hyderabad.
The District Collector, Medchal Malkajgiri district At Keesara g
The Revenue Divisional, Officer, Malkajgiri division Medchal Malkajgiri district.
The Tahsildar, Kukatpally mandal Medchal Malkafgiri district.
The Hyderabad Metropolitan Waler Supplies and Sewerage Board, Hyderabad,
rep. by its Vice-Chairman dhd Managing Director Khairathabad, Hyderabad.
The Mega Engineering and Infrastructures Pyt. Ltd,.S-2 Balanagar, Techno
Crates’Industrial Estates, Andhra Bank Road, Hyderabad,; represented byits
Managing Direclor. g ’ '

-

mawn

a2

: ...Respondents
_ (Respondents in-do-)
Counsel for the Petitioners : Sri A PRABHAKAR RAO ;
Counsel for the Respondent No.1: GP FOR MCPL ADMN URBAN.DEV~

Counsel for the Respondent Nos.2 to 4 : GP for Ravenue  —
Counsel for the Res pondent No.5 : Sri T. Sudhakar Reddy .—

Pelilion under Section 151 CPC praying that in the circumstances staled in the
alfidavit filed in support of the petition, the High Court may be pleased to direct the
respondents not to construct STP plant*in the lands of the petitioner fe., in Sy.No.
190/, to an exienit of Ac.5.00 gits, which is covered by basement with’ wooden gale,
situated at -Moosapet village, Kukatpally marndal, Medchal Malkajgiri district, pending
disposal of WP No. 28313 of 2021, on the file of the High Count. 5

The court while directing issue of notice lo the Respondent;.s herein to show cause
as to why this application should not be complied with, made the following.(The receipt
of ths order will be deemed to be the receipt of nalice in the case).

ORDER:
Written Instructions dated 12.11.2021 on behalf of respondent No.5 is

n record. However, a perusal of the said written instructions would
that, while the respondents claim that they are proceeding with the
tion of sewerage plant i Sy. No.336 only, Lut the same does not addresg
.ention of the petitioner that the said Sy. No.336 is situated on the south
the tank, while Sy. Ne.190 of the petitioner Is on the south east of the tank
fe so the said Sy. No.336 where the respondents claim to be constructing
/erage plant is behind the Sy. No.183 and near the bund of the tank. Thus,
tten instructions do not provide any clarity as to the claim being made by

-pendents.
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. _.rrr‘VI_é_E?'( !of ‘ihél;abé\_;-gi p;pn_dl_ng further orders, there shall be interim
“dirgction-not to uridettaki-any construction of STP In the lands of the petitioner in
Sy. NU&'IBQH._ 19011 of Moosapet village, Kukatpally Mandal, Medchal Malkajgiri

. ..m%t' L " : LR il B : 1)
| : :;:"SD-/-I-NIXSM LAKSHMI -
ITRUECOPYS ¢ i
' _ SECTION OFFICER
"To,

1. The Principal. SBGI'Bia .Munlc‘liieli\dnﬁnlstmﬁon and Urban Development
Department, State, of Telangana, Secretariat, Hyderabad.”

2. The District Collector, Medchal Malkajgir district, At Keesara _
3. The Revenue Divisional,Officer Malkalgi division Medchal Malkajgiri district.
4. The Tahsildar, Kukalpally mandal Medchal Malkajgisi district.

5. The:Vice-Chafrman apd Mana I_bg_Dir_eclqr._Hﬂiglerabad-Matropolilah Water
Supplies and ‘St ige Bom_?é'ﬂydarabad.:!(_haimmabad, Hyderabad./

iretor, Mega Engirieering and Infrastructures Py, Lid, S-2
echno. Crates Industrial Estates, Andhra Bank Road, Hyderabad.(1
lo 6By RPAD) _— p vies

7. Ond'CC to SRI A PRABHAKAR'RAO Advocate [OPUC]

8. Two CCs to GRFQR MGPL ADMN & URBAN DEV, High Court at Hyderabad,
oury : ,
9. Two GCs to GP FOR Revenue, High Court at Hyderabad. (OUT]

10.One spare copy -

—=]2:3:~



MEMORANDUM OF WRIT PETITION [2.
(SPECIAL ORIGINAL JURISDICTION)
(UNDER ART. 226 OF THE CONSTITUTION OF INDIA)
HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
W.P. NO.. 28313 OF 2021 .

Betwegn:
1. Chinthapatla Hanumantha Rao S/o.Ch.Venkaiah . -

Aged about 82 years, occ: Business, R/0.

H.No.5-3-113, Kukatpally village & mandal

Medchal Malkajgiri district represented by GPA Hokder
Ch.Anil Kumar S$fo.Ch.Hanumantha Rao, aged abo#t: .
54 years, occ: Business, Viila No.37, Devi Stana

Venkatrao Nagar, Kukatpally, Hyderabad G W

2. Chinthapatla Jamuna W/o.late .Chlnﬂ'l'apatlafPadm-Rao
Aged about 65 years, occ: Household,
R/o0.H.No.Villa'No.48, Devi STana VenkatraoNagar; -
Kukatpally village & mandal
Medchal Malkajgiri district. .+ «Petitioners

AND

1.The State of Telangana,

Rep. by its Principal Secretary,
Municipal Administration & Urban Development

Department, Secretariat,
Hyderabad.

2.The District Collector,
Medchal Malkajgiri district.
At Keesara

3. The Revenue Divisional Officer
Malkajgiri division
Medchal Malkajgiri district.

4. The Tabhsildar,
Kukatpally mandal
Medchal Malkajgiri district.

5. The Hyderabad Metropolitan Water Supplies &
Sewerage Board, Hyderabad, rep. by its
Vice-Chairman and Managing Director »
Khairathabad, Hyderabad.

_'_uf._-
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6. The Mega Engineeri) band Infrastructures Pvt. Ltd.,
S-2 Balanagar, Techrio Crates Industrial Estates,
Andhra Bank Road;. Hyderabad, represented by its
Managing Director. ...Respondents,

The address for seﬁviﬁe on. the above named Petitioners is that
of their counsel Sri. APraB]i‘akar Rao. (35), Advocate;  Plot No.252A,
MLA’s colony, Road No.lZ,_,_,_Banjara Hills, Hyderabad — 38

For the reasons-stétjéd!ln: the accompanying affidavit, it is hereby
prayed that this Hon'ble Court may be pleased to issue a writ order or
direction particularly one in the nature of Writ of Mandamus declaring
action of the respondents in .prbpﬁslng to construct sewerage treatment
plant in the land in Sy:No.:.190/1, to an extent of Ac.5.00 gts
surrounded by basement and'a wooden gate, belongs to the petitioners
situated adjacent to Pariki Cheruvu towards east, situated at Moosapet
village, Kukatpally mandal, Medchal Malkajgiri district on the guise of
treating the above land as Government land in Sy.No.336/P
admeasuring Ac.3.33 gts, situated at Kukatpally village and Ac.1.07 gts
in Sy.No.183/2/P and Sy.No.190/2/P, situated at Moosapet village,
Kukatpally mandal, Medchal Malkajgiri district, total extent of Ac.5.00
gts, without following due process of law, as illegal, arbitrary and
consequently direct the respondents not to construct STP Plant in the
land of the petitioners in the above survey numbers, and pass such
other orde} or orders may deem fit and proper in the circumstances of

the case.

HYDERABAD
DATE: 30.10.2021 Counsel for the Petitioners

—
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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD

W.P.NO. 28313 OF 2021

Between:

1s

AND

Chinthapatla Hanumantha Rao S/o0.Ch.Venkaiah

Aged about 82 years, occ: BusingssiR/o. '
H.No.5-3-113, Kukatpally village*&»mandal

Medchal Malkajgiri district: reprgsented by GPA Holder
Ch.Anil. Kumar S/o0.Ch, Hanuman%l_‘ 230, aged about
54 years, occ: Business, VillaiNo:37:3Dévi, Stana
Venkatrao Nagar, Kukatpally, Hy_‘_ rabad.

Chtnthapatla Jamuna Wj/o:.late Gﬁlnmapatla Pddma Rao

Aged about 65 years, occ: Household,
R/0.H:Ne.Villa No.48, Devi S‘l‘ana-a\fenl@trao Nagar,

Kukatpally village & mandal
Medchal Malkajgiri district. _ ..Petitioners

The State of Telangana,
Rep. by its Principal Secretary,
Municipal Administration & Urban Development

Department, Secretariat,
Hyderabad.

The District Collector,
Medchal Malkajgiri district.
At Keesara

The Revenue Divisional Officer
Malkajgiri division
Mechal Malkajgiri district.

The Tahsildar,
Kukatpally mandal
Medchal Malkajgiri djstrict.

The Hyderabad Metropolitap Water Supplies &
Sewerage Board, Hyderabad, rep. by its
Vice-Chairman and Managing Director

Khairathabad, Hyderabad. s
The Mega Engineering and Infrastructures Pvt. Ltd.,

S-2 Balanagar, Techno Crates Industrial Estates,
Andhra Bank Road, Hyderabad, represented by its
Managing Director. ...Respondents.
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I, Ch.Anil Kumar S/0.Ch:Hanumantha Rao, aged about 54 years,
occ: Business,, ){_ﬂlg ,No.a.fr_,; Devi Stana Group Heusing, Venkatrao
Nagar, .Kukatpélly;f.'_ﬂydél;aﬁad; do hereby solemnly: and sincerely
affirm and stateasﬂfgtl_lrows
1. I submitthat I am the G.P-A Holder and son of the 1% petitioner
herein and as such T am well acquainted with the facts of the case and
also I am authorizéed to file' this affidavit on behalf of the 2™ petitioner
herein.
2. 1 submilt that the present writ petition is filed questioning action
of the respondents in proposing to construct sewerage treatment plant
in the land in Sy.No, 190/1, to an extent of Ac.5.00 gts belongs to the
petitioners on thé gulse of treating the above'land as Government land
in Sy.No.336/P admeasuring Ac.3.33 gts, situated at Kukatpally village
and Ac.1.07 gts In Sy.No.183/2/P and Sy:No0.190/2/P, situated at
Moosapet village, Kukatpally mandal, Medchal Malkajgiri district, total
extent of Ac:5.00 gts, adjacent to Pariki cheruvu, without following due-
process of law, as the same Is lllegal, arbitrary. Brief facts which are
necessary to appreciate the Issues. involved in this writ petition, are
stated hereunder.
3. I submit that my father and the husband of the 2™ petitioner
i.e., late Chinthapatla Padma Rao purchased the land in Sy.No.183
admeasuring Ac.12.29 gts, in Sy.No.184 admeasuring Ac.16.15 gts,
Sy.No.186 admeauring Ac.17.07 gts, Sy.No.187 admeasuring
Ac.15.05 gts, Sy.No.188 admeasuring Ac.10.18 gts, Sy.No.189
Ac.13.24 gts, Sy.No.190 admeasuring Ac.19.04 gts total
admeasuring Ac.104.22 gts under registered sale deed dated
02.09.1968 registered as document No.1225 of 1968 from Mir
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Fazalullah and others. Since then the petitioners are in possession
and enjoyment of the afore said land.

4, I submit that the Government has acquired the lands of the
petitioners in Sy.No.183, admeasuring Ac.10.20 gts out of Ac.12.19
gts, Sy.No.184 Ac.11.31 gts out of Ac.16.15 gts, Sy.No.186
admeasuring Ac.1.17 gts out of Ac.17.07 gts. In Sy.No,187 Ac.4.22
gts out of Ac.15.05 gts . In Sy.No.188 Ac.0.14gts out of Ac.10.18
gts, in Sy.No.189 Ac.8.39 gts out of Ac.13.24 gts,- in Sy.No.190
Ac.7.18 gts out of Ac.19.04 gts, total admeasuring Ac.45.01 for
pariki cheruvu and award was passed vide proceedings
No.G/4270/LA/ 72 dated 31.03.1978 awarding a sum of
Rs.17,988.97ps by the Special Deputy Collector, Land Acquisition
General Hyderabad. The extent of land owned by the petitioners
and the extent of the land 'acqu'ffed by the Land Acquisition Officer is
clearly stated in the tabular form as under.

Survey No. Total extent Land Acquired |Balance land
Acigts Ac.gts :f:gtadar 4t
Ac.gts
183 12-19 10-20 2-09
184 16-15 11-31 4.24
185 - bes -
186 17.07 1-17 15.30
187 15-05 4-22 10.23
188 10.18 0-14 10.04
189 13.24 8.39 + |4.25
190 19.04 7.18 11.26
Total 104.22 45.01 59.21
P
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5. I submit that the respondené%lt a tank bund to the Pariki
cheruvu 'and also erected a fendng covering the enfire land
acquired under Land Acquilsition Act. I submit that on an application
submitted by the petitioners'a team of survey officials consist of
Inspector df-Survey and L’a‘n‘d Records, Ranga Reddy district and
other officials visited the site and surveyed the land of the
Detitioners. e, I Sy:Noi183/t . admeasuring Ac2.09 gis,
Sy.No.184/1 admeasuring Ac.4.24 gts, Sy.No.186/1 admeasuring
Ac.15.30. gts, Sy.No.187/1 Ac.10.23 gts, Sy.No.188/1 Ac.10.04 gts,
Sy.No.189/1 Ac.4.25 gts, Sy.No.190/1 Ac.11.26 gts total
admeasuring Ac.59.21 gts on 130.05.2002 and demarcated the
boundaries under a panchanama vide file No.A3/920/2002 and
prepared a map vide proceedings K3/1669/2002 and PC No.425 of
2002. The: petitioners constructed basement and compound wall in
accordance with the boundaries fixed by the Inspector of Survey &
land records, Ranga Reddy District and other officials. The
petitioners laid a layout on the land held by us and sold an extent of
about 40 acres to various third parties and most of the purchasers
constructed their houses. The petitioners constructed a basement in
some extent and compound wall in other extents around the land in
Sy.No.183/1 admeasuring Ac.2.09 gts, Sy.No.184/1 admeasuring
Ac.4.24 gts, Sy.No.186/1 admeasuring Ac.15.30 gts, Sy.No.187/1
Ac.10.23 gts, Sy.No,188/1 Ac.10.04 gts, Sy.No.189/1 Ac.4.25 gts,
Sy.No.190/1 Ac.11.26 gts total admeasuring Ac.59.21 gts. The land
in Sy.No.183/1 admeasuring Ac.2.09 gts and 184/1 admeasuring
Ac.4.24 gts were situated towards west side of the Pariki Cheruvu.
Sy.No.186/1 admeasuring Ac.15.13 gts, Sy.No.187/1 admeasuring
Ac.10.23 gts, Sy.No.188/1 admeasuring Ac.10.04  gts, 189/1
admeasuring Ac.4.25 gts and Sy.No.190/1 admeasuring Ac.11.26

~
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gts are situated towards eastern side of Pariki Cheruvu as is evident
from the plan prepared by the officials of the Irrigation Department

6. I submit that the Mandal Revenue Officer, Balanagar mandal,
Mandal Revenue Officer, Qutubullapur mandal came to the land
belongs to the petitioners under a wrong premise that the said land
is a Government land falling under Sy.No.348 of Gajula Ramaram
village and proposed to construct houses under Rajiv Gruhakalpa
Scheme through A.P.Housing Board for weaker sections.. The
petitioners filed 0.5.N0.618 of 2007 in the Court of the XIII Addl.
District and Sessions Judge: Ranga Reddy district at L.B.Nagar by
making the Govt. of Andhra Pradesh represented by the District
Collector, R.R.District, at Lakdikapul, Mandal Revenue Officer,
Balanagar, the Mandal Revenue Officer, Qutubullapur mandal and

A.P.Housing Board, represented by Vice-Chairman and Managing -

Director as defendants with a prayer to grant permanent injunction
restraining the defendants in the above suit from interfering with
peaceful possession and enjoyment of the petitioners over the suit
schedule property.

7. 1 submit that while the above suit was pending for
adjudication, one Boina Venkatesh S/o.Narsaiah filed a complaint
before the Hon'ble Lokayukta alleging that the petitioners
encroached into Government land. In pursuance thereof, the
Hon'ble Lokayukta was pleased to pass an order dated 28.11.2013 in
letter Dis. N0.3613/2012/B1/LOK/6243/2013 directing the Collector,
R.R. District to conduct Joint Survey for ascertaining truth or
otherwise of the allegations made against the petitioners. In
pursuance thereof the District Collector, R.R.District by an order
dated 25.02.2014 in letter No.LP.4/581/2013 ordered joint
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inspection and survey. The team of officials comprising, Revenue
Divisional Officer, Rajendera nagar division, Revenue Divisional
Officer, Malkajgiri division;-Asst. Director Survey and Land Records
Ranga Reddy district and the Tahsildar, Qutubullapur mandal
conducted spot inspection: of the land and surveyed the land with
the help of village map and; prepared a report ifi respect of total land
held by the.petitioners in the above survey numbers. In the report it
was stated that the Government land in Sy.No. 348 pertains to
qutubullapur village is over lapping on the land of the petitioners in
Snyo.lBB-to 190 of Moosapet village which are recorded as private
patta land to an extent of Ac.14.36 gts which is to be deleted from
Sy.N0.348 of Qutubullapur village by obtaining orders from the
Competent Authority i.e., the District Collector and CCLA. The issue
relates to deletion of overapping is still pending with the District
Collector and the CCLA. The suit OS.No. 618 of 2007 was decreed
after due contest granting permanent injunction restraining the
defendants from interfering with suit scheduled properties
admeasuring Ac.59.21 gts in the afore said survey numbers vide
judgement dated 26.10.2018.

8. I submit that one Bade Anjaneya Prasad S/o.Mohan Rao filed
a complaint No.609/2020/B1 before the Hon’ble Lokayukta, State of
Telangana. against the District Collector, Medchal Malkajgiri district
stating that the revenue officials are interfering with his peaceful
possession and enjoyment over the house site purchased by him
from the petitioners herein. In the said case, the Tahsildar,
Kukatpally mandal, submitted a detalled report vide letter
No.B/1106/2020 dated 29.07.2021 to the Registrar, Honble
Lokayukta, State of Telangana in which he has furnished the details
of the land purchased by the petitioners and acquisition of land by
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the Government and the details of the land in occupation of the
petitioners. The Tahsildar submitted another report vide letter
No.B/1106/2020 dated 07.10.2020 to the Registrar, Hon'ble

Lokayukta, State of Telangana reiterating the same facts.
9. 1 submit that the District Collector, Medchal Malkajgiri district

issued orders in proceedings No. LC/2067/2021 dated 21.09.2021
pursuant to the requisition given by the Managing Director,
Hyderabad Metropolitan Water Supply and Sewerage Board for
alienation of Government land to an extent of Ac.6.32 gis in
Sy.No.336, situated at Kukatpally village and mandal, Medchal
Malkajgiri district for construction of sewerage treatment plants and
ancillary units, whereby granting permission to the Mananging
Director, HMWS & SB, Hyderabad to utilize government land in
Sy.no.336/P to an extent of }\c.3.33 gts and Ac.1.07 gts in
Sy.No.183/2/P and Sy.no.190/2/P situated at Moosapet village,
Kukatpally mandal total admeasuring Ac.5.00 gts for construction of
28 MLD capacity sewerage treatment plant ancillary units on certain
conditions. The District Collector in his orders directed the
Tahsildar, Kukatpally to handover the land in Sy.n0.336/P to an
extent of Ac.3.33 gts and Ac.1.07 gts in Sy.No.183/2/P and
Sy.no.190/2/P situated at Moosapet village, Kukatpally in favour of
Mg. Director, HMWS & SB, Hyderabad for construction of 28 MLD
capacity sewerage treatment plant and ancillary t]nits.

10. I submit that the Tahsildar, pursuant to the orders passed by
the District Collector, Medchal Malkajgiri district dated 21.09.2021
allotted the land of the petitioners in Sy.no.190/1 to an extent of
Ac.5.00 gts in favour of Mg.Director, HMWS & SB, Hyderabad. I
submit that the Collector passed orders in respect of the
Government land in Sy.No.336/P, admeasuring Ac.3.36 gts, an
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extent of Ac.1.07 in Sy.No.183/2/P and Sy.No.190/2/P situated at
Moosapet village, whereas the Tahsildar, Kukatpally has entered into
the land of the petitloners which is covered by basement and
compound wall, gave marking to an extent of Ac.5.00 gts in
Sy.No.190/1. Thus the action of the Tahsildar, Kukatpally is illegal,
arbitrary and contrary to. the decree passed in 0.5.No.618 of 2007
dated 26.10.2018. '

18 ey ¢ 'submit that it Is relevant to submit here that the land of the
petitioners in Sy.No.183 to 190 was surveyed by the team of
Fevenue officials and survey officials twice and demarcated the
boundaries. After acquiring the land by the Government, the land
held by the petitioners numbered as Sy.No.183/1, 184/1, 186/1,
187/1, 188/1, 189/1, 190/1. = Whereas the land acquired by the
Government was numbered as survey numbers i.e., Sy.No.183/2;
184/2, 186/2, 187/2, 188/2, 189/2, 190/2. In pursuance of the
survey and demarcation of boundaries by the survey and land
records officials the petitioners constructed a basement and
compound wall to some extent in accordance with boundaries fixed
by the Survéy officials and Revenue officials.to protect the land from
encroachment. The respondents after acquiring the lands of the
petitioners for Pariki Cheruvu constructed a bund covering the entire
land acquired by them. The Government did not leave any land in
Sy.No.183/2/P and Sy.No.190/2/P outside the bund as the land
acquired in Sy.No.183/2 and Sy.N0.190/2 is within the boundary i.e.,
bund. The land in Sy.No.336/P is also not available at the site. The
entire land in Sy.No.183/2 and Sy.No.190/2 is covered by water
body and bund. No land in Sy.No.183/2 , Sy.No.190/2 and
Sy.No.336/P is available at the site as is evident from the plan
prepared ijy the respondents after conducting survey. I submit that

/
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in the award passed by the Land Acquisition officer in proceedings

No.G/4270/LA/72 dated 31.03.1978 clearly shown the boundaries of
the land acquired by the respondents in respect of Sy.No.183/2,
184/2, 186, 187/2, 188/2, 189/2, 190/2. In any of these survey
numbers, the land in Sy.No.336/P was not shown as a boundary.
Further the land of the betitloners in the above survey numbers
were shown towards the boundary of the lands acquired by the
respondents. The Tahsildar without any proper verification of the
boundaries of the lands of the petitioners wrongly allotted the land
of the petitioners to the Mg. Director, HMWS & SB, Hyderabad
without following due procedure who in turn allotted to Megha
Engineering and Infrastructure Limited. The employees of the 6"
respondent visited the land of the petitioners where marking was
given by the Tahsildar and tried to commence the work. The
petitioners objected from proceeding with the work by stating that
the proposed work is on the land of the petitioners. The action of
the respondents in allotting the land of the petitioners to the

respondent No.5 is illegal, arbitrary.

12, I submit that I have no other alternative remedy except to
invoke the extraordinary jurisdiction of this Hon’ble Court under Article

226 of the Constitution of India.

13. I submit that I have not filed any writ petition, suit or initiated
any other proceedings before any Court of Law for the reliefs sought

herein this writ petition.

14.  In view of the above stated facts, it is prayed that this Hon'ble
Court may be pleased to issue a writ order or direction particularly one

(o
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in the nature of Writ of Mandamus declaring action of the respondents
in proposing to construct sewerage treatment plant in the land in
Sy.No. 190/1, to an extent of Ac.5.00 gts surrounded by basement and
a wooden gate, belongs to the petitioners situated adjacenf to Pariki
Cheruvu towards east, situated at Moosapet village, Kukatpally mandal,
Medchal Malkajgiri district on the guise of treating the above land as
Government land In Sy.No.336/P admeasuring Ac.3.33 gts, situated at
Kukatpally village and Ac.1.07 gts In Sy.No.183/2/P and
Sy.No.190/2/P, situated at Moosapet village, Kukatpally mandal,
Medchal Malkajgirl district, total extent of Ac.5.00 gts, without
following due process of law, as llegal, arbitrary and consequently
direct the respondents not to construct STP Plant in the land of the
petitioners in the above survey numbers, and pass such other order
or orders may deem fit and proper in the circumstances of the case.

15.  For the reasons stated above, it is prayed that this Hon'ble Court
may be pleased to direct the respondents not to construct STP plant in
the lands of the petitioner i.e., in Sy.No. 190/1, to an extent of Ac.5.00
gts, which is covered by basement with wooden gate, situated at
Moosapet Vvillage, Kukatpally mandal, Medchal Malkajgiri district,
pending disposal of the above writ petition and pass such other order
or orders may deem fit and proper in the circumstances of the case.

Solemnly and sincerely affirm this
the 30" October, 2021 and signed

his name In my presence.
DEPONENT

ADVOCATE : HYDERABAD

=35
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VERIFICATION STATEM

I, Ch.Anil Kumar S/o.Ch.Hanumantha Rao, aged about 54 years,
occ: Business, Villa No.37, Devi Stana Group Housing, Venkatrao
Nagar, Kukatpally, Hyderabad, being the petitioner/ person acquainted
with the facts do hereby verify and state that the contents of the above
paras of the Affidavit are true and correct to the best of my knowledge.

Hence verified at on this the day of 30.10.2021.

ADVOCATE DEPONENT

—I13%6—
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IN THE COURT OF XIl ADDL.’ DISTRICT AND SESSIONS JUDG :
RANGA REDDY DISTRICT, AT L.B.NAGAR , HYDERABAD. - :
- PRESENT:SRI B:SURESH, iy
X1l ADDL-DISTRICT & SESSIONS:JUDGE, e
RANGAREDDY DISTRICT. is
DATED THIS THE 26TH DAY OF OCTOBER, 2018
©.5.No. 618 OF- 2007 : g
BElwue": . " r % i ’Hrln;‘.ﬂ' ’-h;'-’:-:‘ = :" .g- ?‘l
1,Ch.Hanumantha Rao S/o Ch.Venkalah . ; iy AT er :

aged sbout 70 yenrs, occ: Agricuiture,
H.No.5-3-113,)Kukatpally village,

L S i
Balanagar Mandal, R.R.District. NS 49_@"4"—[@ t
L]

2.Ch.Konda Rao S/o Rdina Rau, . : s i ; !l [[\

“ i:;..--; LT .9'

ngad about 46 years, occ: Businass, "t i
splatirEosted v 3 1y

R/o.Plot No.365, Vivekananda Nagar coloriy, )
Kukatpally, R.R.District.

AND.
1.The Governmént of Andhra Pradesh;

rep. By District Collactor,
R.R.District at Lakdikapool, Hyderabad.

2.Mandal Revenue Officer, Balanagar Mandal, = ._-.: o, iz

g

ltg*
tey.

40
i,
.o’

at K.P.H.B. R.R.District.

3.Mandal Revenue Officer, Qutubullapur Mandal,
at Qutubullapur, R.R.District

4.Andhra Pradesh Housing Board, -
rep. By its Vige Chairman and Managing Directors :
ot Gruhakalpa, Hyderabad, : ...Defendants.

LLAIM:-Suit for injunction restraining the defendants or any berson claiming

through them from interfering with the peaceful possession and enjoyment of

tl'lla suit schedule property.

The suit is valued at Rs.11,00,000/- and paid court fee of Rs.13,426/- u/s. 26(c) of ABCF
lan'd SV Act. -

Lavse of action and Jurisdiction:-
Cause of action arose on 18-5-2'{)075 when the Héfen’dénts came along with

their henchmen and tried to interfere and encroach upon a portion of the suilt
schedule property.

L

. And this court got jurisdiction to try the sult as the properties are
situated at Moosapet Ranga Reddy District. '

Plaint Presented on 11-07-2007
Plaint Numbered on  : 11-07-2007

his suit js coming on this day before me. for final disposal in the
¢ of Sri.K.Janardhan Reddy, Advecata for the Plaintiff and of 5ri K.Jaya
Reddy, Advgeate for Defendant Nos.1 to 3 and defendant No.4

exparte and upon hearing the counsel for plaintiff and this court doth
decree as follows:- . -

W T T T
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: 1, ° That 'the -ﬂl-lit éf-tha plah‘lﬂﬁ be : nd ti‘le sa- Ex T 5 . -) ,
ARt me Is hereb

; gll:mi:gg &mﬁﬂgf iblunctlo? tt;as&ulglﬁg ‘the dafendants o"r-‘i."iffiim&‘f
e al L 7 '-fl'_ﬁi .!n rfari L I]_ t > . i ‘

.; enfoyment of the pl. Tﬂm over-the sultr%d':é' ule ::QP?:;? il e Ll
e * . .! ik i {1 i 3 - ! ’!I
. LA e LD e R e " il
2.  That t{m_ bdth pprties aré:directéd to bear theirown costs. . | :

- T

- ;.-'.I" s e I ;- Ee
Given undef my hand and the seal oitth_'e court on'this the 26™ day of October,, . -
. T ottt : . : e

© 2018. s f .
LR ;)
End L2
i : i
£y s
- 1 ! ;v S
1. Stamp on Plaint' _ i
2. Stamp on vakalat RSy 7@k 2/- exparte
3. Stamp on process " * Rs 200/- J -
4. Advocate Fée (Senior) | Rs. = l
(3unior) A
Pk : i
T . Rsi 1§28/
' il e 2 0,
) ?:.'lll ADDL.DISTRI

All that the'agri -ultural !_am_i bearing Sy.Nos.183/1 admeasuring Ac.2-09 Gts 184/1
admeasuring Ac.2:09 Gts 184/1,admeasuring Ac.4-24 Gts llﬁ_l.ad_measuring Ac.15-30
Gts 187/1, admeasuring Ac.10-23 Gts 188/1,admeasuring Ac.10-04 Gts 189/1,

admeasuring Ac.12-25 ts 190/1, admeasuring Ac.3-26 total admeasuring Ac.59-21 Gts,
ﬂgupus bounded by:-
A PR North: Village boundary of Gajularamaram.
ra,5 ARy South: Kukatpally sivar lands and.Parkicheruvu
East: ! Kukgtpally village buun'da-]y
-1} West:# Villdge boundaries are Gaju
Parkicheruvu). -

situated at village Moosapet, R.R.District con
i § sL. W “

laramram and Kukatpally (part of
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* INTHE COURT OF THE XIII ADDL.DISTRICT AND SESSIONS JUDGE,
| RANGA REDDY DISTRICT AT L.B.NAGAR.

PRESENT: B.SURESH, -
© " XIII ADDL.DISTRICT JUDGE,
RANGA REDDY DISTRICT.
] .
' DATED THIS THE DAY 26" pAY OF OCTORER, 2018..

: Q.5. No. 618 of 2007

Belween:-
ol Ch. Hanumantha Rao
2 Ch. Kondal Rag - ( ... Plaintiffs
! : And & !
4 ]
1. The Government of Andhra Pradesh
, Rep. by District Collector, R.R. District
e MRO, Balanagar Manda]
3. MRO, Quthbullapur Mandal !
st
4. Andhra Pradesh Housling Board - Defendants

This suit is coming before me on 28-08-2018.for fina hearing in
- the presence’of Sri k. Jenardhan Reddy, Counsel for the Plaintiffs ang
Srl K. Jaya Bharatha Reddy, Counse! for Defendant Nos, 1 to 3 and
Defendant No. 4 reinained exparte and upon hearing both sides,

perusing the material on recorg and having stood over the matter for
consideration til} this day, this court passed the following:-

JUDGMENT

L. This sult s filed by the sole Plalntiff for the relief of Injunction
restraining the Defendants or any person claiming through them from
interfering with the Peaceful possession and enjoyment of the suit

schedule property and tg decree the s'ult accordingly with costs,

2. The brief averments of the plaint are as fbuows:
a)  The Plaintiff herein along with one ch, Padma Raop (elder brother
of Plaintiff Ng. 2) jointty Purchased the agricultural langd admeasuring

 109.22 guntas in Sy, Nos, 183, 184, 186, 187, 188, 189 and 190
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of Moosapet,  the then Taluq West, Hyderabad District presently :
Balanagar Mandal, R.R: District. The Plaintiffs got purchased the said
land through registered salg deed bearing document No. 1275/1968, |

_ Dt 04/09/1968. The said property being hillock and shikmitala, there
are no cultivations, as, such possession Is not recorded In Pahanies
excep'vl: the names of pattedar. While the matter stood thus, the
" Government of A.P. has acquired the land to an extent of Ac. 45.01
guntas out of the land to an extent of Ac. 104.22 guntas of the plaintiff”
hereln for the purpose of percolation tank called as Parkicheruvu. At
_the time of acqulsiudn proceedings, the notices Iwem Issued to the
Plaintiff No, 1 and.late Pa'drna Rao and they app@ared before the

’ enquiry and received compensation amount. The .Plafnt!ffs were left
over an extent of Ac. 59 21 guntas Le., In Sy. No. 183/1 admeasunng

| Ac. 2.09 guntas, Sy. No. 184/1 :.dmeasuring Ac. 4.24 guntas Sy. No.
185/1 admeasuring Ac. 15.30 guntas, Sy. No. 187/1 admeasuring Ac.
10.23 guntas, Sy. No. 188/1 admeasuring Ac. 10.04 guntas, Sy. No.

L]
189/1 admeasuring Ac. 12.25 guntas, Sy. No. 190/1 admeasuring Ac.

3.26 guntas.

' b) In the year 2002 some third parties tried to enter info the fand
of plaintiffs, as such fo.r protection and proper [dentification of the
plaintiffs land, they got filed an application for survey 'and demarcation
of the remaining land of the 'plalr;tlﬁs herein.  Accordingly, on
30/05/2002 the Inspector of Survey and Land Records conducted

survey and panchanama In file No. A3/920/2002 and fixed the

- ,J-M_-__.-':?'“x\
”6 :: i .\\'\ boundarles of plaintiffs land and copy of the panchanama and tounch
{’..; ."{f\:.’:':;, \
WA "\ plan was ‘furnished to the plaintiffs. The Plaintiffs were also lssued'

i'\‘:: ‘\ -
AN E.,,-_,r '—-/ pattadar passbooks during the year 1976 showing that they are: the o

\.)\" s
&MH\!‘“"‘/’ . [
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owners and possessors of the sult schedule property. Though they
were the owners and possessors of spit schedule property, they could
not mutate the land In their names till date and thelr vendors’ names

are recorded as p'attedars and the land Is shown padava.

c) After panchanama, the plaintiffs have develéped the sald land
and plotted I:hﬁ.'l land @ B0 square yards each and sold to weaker
section people and the said land consists of hillocks and surroundings
the hillock some portions of the land adjacent to the Gajularamaram
Village and Jagathgirigutta Village. As the land‘being a vacant land,
many people tried to encroach the_; l_and- and to avold the same, the
Plaintiffs made the land Into small plots of 80 square yards each and
some of the plots were sold to all the weaker sectlon’ members to
avold the, encroachment and stlll some portion off the land Is still *

vacant and In physlcal possession of the plaintiffs. *

d) In the month of December, 2006 Defendant.Nos. 2 and 3 came

. to the said land alleging that they have allotted fand In Sy. No. 348 to

homeless persons under Rajiv Gruh Kalpa Scheme while allotting the
land In Sy. No. 348 they have wrongly shown a portion of the plaintiffs .
land a's part of Sy. No. 348 of Gajularamaram Village and on the basls
of sald orders, the A.P. Housing Board was asked to construct house
for weaker section and the defendant No. 4 was also allotted the work
to the contractor when they started the construction work and tried to

enter into a portion of the suit land belonging to the Plaintiffs, they

apprfaached MRO of Quthbullapur Mandal and Balanagar Mandal l.e.,

Defendant Nos. 2 and 3 and orally represented and also filed

representations to the Collector and others not to encroach Into any

— 141

] o T g Wi dan g




" - portion of the plaintiffs land. Inspite of glving complaints and

representations, the Défendants have not taken any action but the

'esjcmachment was stépped.

e) While the matter stood thus, the Defendants agaln made an:

attempt on 13[06[1{0_07 to en;rnach upon a portion of the land
belonging to Plaintiffs l.e., about‘_Ac. 6.00 guntas and tried to allot the
sald land to APHB:- for construction of the house u;der Rajiv Gruha
* Kalpa Scheme and the Minister for housing acco:'-npanled by MRO,
. Quthbullapur came to the site. Having coming to know about the

same, the Plaintiffs, have approached them and gave an objection

petition along with documents. “he defendants time and agaln tried to

encroach upon the sald vacant l:nd belonging to the plaintiffs to aliot
the said land for construction of houses. The defendants high
handedly t;:ylpg to encroach upon the sald land and allot for houses
without any right whatsoever. The Defendants are powerful and
capable to encroach and occupy the patta lands of the plaintiffs.
Unless the defenﬂants are restrained by way of perpetual injunction,

there is every likely hood that the defendants may again come to the

sult land and encroach. The Plaintiffs being owners and possessors of *

sult schedule property are entitled to protect lthnalr possession and
plaintiffs have no other alternative except to approach the Court for
.protectlan. The acts of the defendants are high handed and malafide

" and there Is no sufficient time to Issue notice under‘section 80 of CPC
before filing the sult, as such ﬂléd an application under séction B0 (2)
of CPC to dispense with the Issuance of notice in view of urgency in
Therefore, the plaintiffs filed the suit for the relief of
,‘a
— tha -

5 [}
Hhjunction restraining the Defendants or any person claiming thn:)ughI

v gl
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them from Interfering with the peaceful possession and enjoyment of

the sult schedule property and ':.!_a_n decree the sult accordingly with

costs,

3.  Atter filing of the sult, summons were Issued to Defendants. The

" Defendants falled to appear beﬁi:e the Court and as such they were

set exparte, Howe\;e;', the Defendant Nos. 1 and 3 filed petition for
setting aside the epxa.rtE order amf.mereby the exparte order was set
aslde against them and whgrﬁas, Defendant No. 3 filed written
statement and Defendant No."1'filled memo adopting the written
statement of Defendant No.- 3. The brlef averments of written

statement filed by Defendant No. 3 are as follows:

"~ .
‘e

~a) This Defendant denied all'other allegations mac_le in the plaint,

except which are speclhcally admitted herein and contend that the -
allegations are not tenable lh the eye of law and thus, the suit is llable
to be dismissed. fhe Plaintiffs have s;xppressed the material facts and _
not apprpached the Cour£ with clean, hands and thus the suit Is llable
to be dl'sm:ssed. As per.the revenue records the land In Sy. No. 348/1

an ektent of AC. 687.38 guntas of Quthbullapur Village Is recorded as

. Janglath Sarkari belongs to Gr sernment and covered by hillocks and

rocky. The land In Sy. Nes. 133 -to 190 situated at Moosapet Village of
Balanagar Mandal aré adjolaing lands to government land in Sy. No.
348/1 of Quthbullapur vi,, :;2, *.. per the regulation recelved from the
Collector, R.R. D. . de .. V¢ ' 480/05; Dt. 04/07/2005 the
Mandal Surveyor has demuizate . ... ..citified an extent of Ac. 2.00
guntas and Ac. 6.12 guntas In Sy. No. 348/1 for allotment to A.P.

Housing Board for construct of houses.under Rajiv Gruha Kalpa

' =3
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Scheme and physical possession of the land has already been handed .

over to A.P. Housing Board under cover of Panchanama.
1]

b) These Defendants are no ‘way concerned with tl:e ownership of
patta lands in Sy. No. 183 to 190 of Moosapet Village and not tried to
encroach any of the p!a_intlffs' patta land. Only the Goverpment land .
avallable In survey No. 348/1 has been allotted to A.P. Houslng Board
for construction of houses under Rajlv Gruha Kaipa.Scheme for the
benefit of weaker section peop'le. : The government of A.P. has.
acquired a portion of the land admeasuring Ac. 45,01 guntas out of the
sald land for the purpose of percolation tank called as Park|cheruvu for
which the Plaintiff shall be put to strict proof of the same. The
plaintiffs have sold out thelr aveilable adjacent patté land and with an

Inbentlon to grab the adjacent avallab!e land In Sy. No. 348/1 of :
Quthbullapur the plalntlffs have filed the suit, The contents of the
plaint are created and concocted for the purpose of present suit.

Thus, the suit Is liable to be dismissed. The plaintiffs have not_
properly explained to dispense the notice under section 80 of CPC
which Is reported in 2007 (1) ALT SC 43 and thus, the sult is llable to

be dismissed. The Plaintiffs have suppressed the material facts and the

sult Is liable to be dlsmis_sed and finally prayed to dismiss the suit.

4, .Baséd on the above pleadings, the following Issues are framed

for trial:

1)  Whether the Plaintiffs are entitled for the relief of
perpetual Injunction against the defendants and thelr men

) as prayed for?

.’;\\
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2)  Whether the Defendants acquired possession of
land admeasuring Ac. 45.01 guntas for the -purpose of

percolation tank called Parkicheruvu?

!
3) Whether the sult is maintainable withoyt Issuing

notice under section 80 of CPC by the plaintiff to the
defendant?

4)  To what reller?

6. In support of their contentions, on behalf of Plaintiff, her

i
husband is examined as PW1 and Exs. Al to A9 were marked. On the

~ other hand, on behalf of Defendants, Defendant No. 4 s examined as

DW1 and got marked Exs. B and B2.

7.  Issue Nos. 1 and 2: The contention of the Piuintiff is that

Plaintiff No. 1 along with one Ch, Padma Rao (elder brother of Plaintiff -
No. 2) jointly purchased the agricultural land admeasuring Ac. 104.22
guntas In Sy. Nos. 183, 184, 186,-187, 188, 189 and 190 of Moosapet,

the then Talug West, Hyderabad District presently Balanagar Mandal,

R.R. District 'and out of whlch:an extent of Ac. 45.01 guntas was -

acquired by the Government an;:l they are left over an extent of Ac.
59.21 guntas. It Is further contention of the Plaintiffs that adjacent
land belonging to the government and they have encroached Into their
land as such they got filed the sult restraining the Defendants from
encroaching the land of the Plalntiffs hereln. But the Defendants
herein denled the contention of the Plaintlffs and mainly contend that
the land In Sy. INo. 348/1 an extent of AC. 687.38 guntas of
Quthbullapur Village Is recorded as Janglath Sarkari belonging to

Government and the lands In Sy.{ Nos. 183 to 190 situated at Moosapet

\ illage of Balanagar Mandal are 'adjolning lands to government land in

R e = ' ] . e omp
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Sy. No. 348/1 of Quthbullapur v[llage and they. denled ‘that they

t : " encroaching into the land of the Plalntlffs

8. In support of the contentions of the Plaintiffs, they got examined

purchased the land to an extent of Ac. 104.22 guntas In Sy. Nos. 183,

184, 186, 187, 188, 189 and 190 of Moosapet relled upon Ex..Al. On

' perusal of Ex. Al, It discloses’ that the Plalntiff got purchased Ac.
104.22 guntas In Sy. Nos. 183, 184, 186, 187, 188, 189 and l190 of

" Méﬁéﬁpet. Further, PW1 contended that out of the sald land an extent

i of Ac. 45.01 guntas_of the land was acquired by the government for

the sake of Parkicheruvu. In support of the sald contention, he relled

showing the records with regard to the 'enhancerrﬁht of the
compensation for the land acqulred by them. So, thereﬁfter the
plaintiffs were I_eﬁ: over with Ac. 59.21 guntas le., sult schedule
. property. The plaintiffs further contend that the defendants are trying
to encroach the land of the Plaintiff herein. The Pla:lntlffs also relied
upon Exs. AS to A24, 'which are certified coples af the pahanies for the

~ years 1996-97 to 2003-04 (not for continuous period), fand sisth

passbook jssued by Ta-haslldar, representations given by the plaintiffs

to MROs, Assistant Director of Survey and Settlement, District

Collector, Special Deputy Collector, photographs etc.

. 9. Apart from the above oral and documentary evidence, the

e other tha;n the Inspector of

Z7\, Plalntiffs relled upon PW3 who Is non
-.9.,,\
Medchal and he deposed that the fands in Sy. Ng. 187 to 190

s '.' urve‘Yl
tta lands. Whereas DW1 who is t\k\_Special

NAY
)

~ Ao~ 3

Plaintiff No. 2 as PW1 and In support of their conteption that they got.

upon Exs. A2 to A4, which are judgment and decree along,with rnap
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Deputy Collector cu:'n Tahaslidar, Quthbullapur Mandal, R.R. District

deposed that he do not know whether the lands in sy. Nos. 183 to.
185, 187 to 190 of Balanagar are patta lards. Whnen the government
official who Is In custody of the land records coming to the Cqun and

deposing with regard to the facts of the case, he is expected to know

" about the suit lands as to whom the Jand balong's. Moreover DW1

deposed that he does not know whether the plaint schedule properties
are patta lands or not. So, that Itself discloses that he did not come
prepared to thé|Court to give evidenc_e on behalf of the Defendants
herein. Whereas coming to the e\fldence of Pw3 it discloses that the :
sald lands are patta lands and even achrdlng to Exs. Alto A4 the sald

lands are patta lands, as such the Government acquired the land from

L

) them for the purpose of parkcheruvu,

10. To establish the contention of the Defendants herein they relled
upon Exs. B1 to B17, whereas Exs. B1 to B16 are pahanies for the
years from 1984-85 to 2011-12 (not for continuous perlod) with
regard to I:he land In Sy. No. 348/1, which Is shown as authorized land -
l.e., land belonging to the government. Ex. B17 is the sketch showing

the land In Sy. No. 348 of Quthbullapur Village, wherein there are

. existence of houses, Industrial area etc. But the surrounding lands or

survey number are not shown in Ex. B17 to appreciate the facts that
the Iand in Sy. Nos. 183, 184, 185 and 187 to 190 are adjacent lands
in Sy No. 348/1 of Quthbullapur Viiage. PW3 who Is the government
official, deposed that report was prepared as per the instructions of

[ . |

the District Collector, R.R. Dlstrjct vide letter No. LP4/581/2013, Dt.

ﬁ*ﬁ\zmzmm and In the light of the directions Issued by the Hon'ble
- e ]
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23/11/2'013. He further deposed that a team of officlals 'éom'pﬁslng

the Revenue Divisional -Officer, Rajendranagar Divislon, RDO,

Malkajgiri, Ass!stant Director, Survey of fand records, R.R. District and
Tahsildar, Quthbullapur Mandai conducted spot inspection of Sy. Nos.
183, 184, 186, 187, 188, 189 and 157 l.e., most of the lands of the

_ sult survey numbers and Sy. No. 374 of Kukatpally of Balanagar and

- original repo

Sy. No. 374 of Kukatpally was allotted to Quthbullapur and resurvey
numbered as 348 and filed a report stating that there Is an overiap of

the land available l.e., as per Ex. A23 Sy. No. 348 of Quthbullapur

Village Is overlapping Sy. No. 187 to an extent of Ac. 0.22 guntas, Sy. ’

No. 188 to an extent of Ac. 7.30 guntas and Sy. No. 1;.89 to an extent
of Ac. 2.10 guntas and Sy. No. 190 to an extent of Ac. 4.14 guntas of
Moosapet Village. Ex. A26 Is the t;dglnal sketch a|_1d Ex. A2S Is the
't of Ex. A23 of Report. EX. A26 Is the original sketch of
Ex. A24 certifled copy o.f sketch. ~ So, the evidencq of PW3 establishes

the fact that the land in Sy. No- 348/1 Is overlapping and the land in

sy. Nos. 187, 188, 189 and 150, as such there s every possibility of

defendant claiming the land of the plaintiff to be of their land and
allotting the said land to A.P. Housing Board for construction of the

house. On perusal of Ex. AZ3 Report It discloses as follows:

A detailed sketch showing the overlapping area is
prepared & enclosed herewith. Thus, the overlapping area
_requires deletion from the Sy. No. 348 pertains to
Quthbullapur Village, the Sy. No. 348 of Quthbullapur
Village Is a Gavemmeht land and where as the Sy. Nos.
183 to 190 of Moosapet Village are recorded as private

....-]Lr.g... !

. .
J.f.'l;l

patta lands.” 0" K
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11, Even in the sald report It Is-held that out of Ac. 104.22 guntas In

Sy. No. 183 to 196, they acquired an extent of Ac. 45.01 guntas for

the sake of Parkicheruvu and It Is supporting the contention of the

Plaintiffs. So, the report which Is belﬂg conducted by a team of official
persons ot Revenue Divisional Officer, Rajendranagar Division,” RDO,
Malkajgiri, Assistant Director, Survey of land records, R:R. District and .
Tahsildar, Quthbullapur Mandal, itself discloses that there was oper
land in Sy. No. 348 of Quthbullapur \mla_ge in the surrounding survey

numbers 183 to 190 which are recorded as patta land. So, there Is

. 3
* every likellhood of defendants  encroaching Into the land of the

Plaln;iffs.

12. Fufther, In support of the conlention of the Plaintiffs they got
examined. PW2 who Is alleged to “be a person who purchased the fand -

of the Plaintlffs herein when he ay out the lands into plots and sold

“the sald plots and without forming inte a society. According to him

also the Defendants are trylng to encroach Into the land of the
Plalntiff Though PW2 has not filed any document with regard to
purchase of the land or with regai'd to formation of the soclety but hls
evidence discloses that the government officlals came to the suit land
and they surveyed the sald lanc! which Is also supported by the
evidence of Pw2, So, the evidence of PW2 also supports the
contentl:m of the Plaintiffs with regard to conducting of survey by

government officials. Whereas pv. 1 in the cross examination deposed

that the claim of the Plaintiffs Js in f.y. Nos. 183 to 18, 187 to 190.

13.  As it can be seen that when P W2 has purchased the sald lands,

Is claiming the said land and he I not claiming any land in Sy. No.

—/49~ -
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348/1 or any other survey number. Even according-to DW1, he

deposed that the Plaintiff Is claiming: government: land of Quthbullapur

. Village™sut he faliled to establish whether he encroached info any part

of the Jand In Sy. No. 348/1 or whether he occupled,any land In that
survey number or whether he Is in pogsession of any of the extent of

the land. But the entire pleadings as well as the evidence of the

Plaintiffs go to show that they are clalming land In Sy. Nos. 183 to 185

and 187 to 190 as admitted in the evidence. He further dkposed that
he Is deposing evidence based on the records available at Medchal and

that he has not verified any records from the District Collector, MRO,

Balanagar, MD, APHP. He further deposed that he has not perused the

dacuments filed by the Plaintiffs. It Is thé case of the Defendants that

the Plaintiff herein Is encroaching or occupying the land of the

Dafendants but the Defendants also falled to establish the same by.

cogent and convincing evidence. It Is contended that It Is the Mandal

Surveyor who Informed that the Plaintiffs are claiming government

land in sy. No. 348/1. If at all such fact Is true, at least when DW1 is

- coming to the court he could have known as to whether the Plaintiff

occupled any land In ‘sy. No. 348/1 of Quthbullapur Village and

claiming the fand.

14. DW1 deposed that the Mandal Surveyor Informed that the-

plaintiff's were claiming government land Iin Sy. No, 348/1 of

Quthbullapur under the patta lands In Sy. No. 183 to 190 of Moosapet

village. He further deposed that he has not verified any facts prior to
iving of evidence. So, there is no evidence let In EIY the Defendants
t the Plaintiffs are trying to grab the land of the defer!dar_;ts. On the
probabilities esta:nf;'li_shed that

L
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there was overlapping of the land pertaining to Sy. Nos. 348/1 and~

land in sys Nos. 187 to 190. It Is an admitted fact that the defendants

herein have acyuired an cxtent of Ac. 45.01 guntas of the plaintiffs’

land for the purpose of parkicheruvu. So, the plaintiff hereln could

" establish that the Defendants herein claiming the-property -_which Is the
government land and. tr'ving to enter Into the land of the: Plaintiffs, as
such 'thelPlalntlffs sre entitled to perpetual-injunction restraining the
Defendants from encroaching Into the land of the -p‘lﬂnﬂﬂ‘ herein. _

Hence, these issues are answered.in favour of the Plaintiff3.

b 47 ;ﬂe__l'!g-_;i: This Issue Is wlsﬁ regar;:l to notice under section
80 of CPC. The Plaintiff hereln in the plaint contend_ed‘that because of
" the fact that defendants are trying high handedly and with malafide
intention to grab the p-mperty and as there Is no sufficient tdme to
issue notice under section 80 of CPC before fling of the sult, they have
filed application under section 80 (2) -of CPC to dispense the Issue of-,
notice in view of the urgency afid requested to permit the plaintiffs to
file the suit. So, even law Is permitting to dispense the notice when
there Is urgency in the matter. Hence, the sult Is filed properly by
. dispensing the notice under section 80 of CPC. Hence, this issue ts-

answered accordingly. -

. :
16. Issue No. 4: As the .Plaintiff could establish that he Is in
possession alnd enjoyment of the sult schedule property and as there ,

is threat of dispossession of the Plaintiff, the Plaintiff herein s entitled

for perpetual injunction as prayed for.

17. In the resuilt, the st}lt of the Plaintiff Is decreed granting

permanent injunction restralning the Defendants or any person

L3 y e
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claiming ‘through them from Interfering. with the peaceful. possession
and enjoyment of the Plaintiffs over the sult schedule property. In
view of the facts and drcumstances of the case, both the parties are

directed to bear their.own costs..

Dictated to the Stenographer, transcribed and typed by him, pronounced and
corrected by me In Open court, on this the 26™ day of October, 2018.
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APPENDIX OF EVIDENC
ON BEHALF OF PLAINTIFFS: -
|

PW1: Sri Ch. Kondal Rao
PW2: Sri P. Balakrishna
PW3: Sri M. Ramchander 4

ON BEHALF OF DEFENDANTS:

DW1: Sri M. Krishna ey
. EXHIBITS MARKED
ON BEHALF OF PLAINTIFFS: :

- Ex, Al: Certified copy of Sale:deed bearing document 1
No, 1225/1968, Dt. 04/09/1968

Ex. A2: Certifled copy,of judgment in OP No. 276/1978 on the file
of I Addl. Judge, City Civil Court, Hyderabad

Ex. A3: Certified copy of decree In OP No. 276/1978 on the file
of I Addl. Judge, City Civil Court, Hyderabad L

Ex. A4: Certified copy of tounch plan in file No. K3/1669/2003,
Dt. 09/08/2002

Ex. AS5: Certified copy of Panchanama Issued by Inspector of
Survey and Land records :
- EX.-A6: Certified copy of Pahanl for the year 1976-77 y
Ex. A7: éehlﬂed copy of Pahani for the year 1999-2000
Ex. A8: Certified copy.of Pahanl for the year 2000-2031
Ex. A9: Certified copy of Pahani for the year 2001-2002
Ex. A10: Certified copy of Pahanl for the year 2002-2003

N12: Land sisth pass book issued by Tahsiidar P

13: Representation glven by Plaintiff to MRO, Balanagar Mandal
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Ex. Al4: Letter glven by Plalntiff No. 1 to MRO
Ex. AlS5: Letter given by Plaintiff No. 1 to Asst. Director of Syrvey

Ex. Al16: Letter given by Plaintiff No. 1 to District Collector

Ex. A17. Letter given by Plaintiff No. 1 to MRO, Quthbuilapur Mandal

Cx. A18: Letter yiven by Plaint)ff No. 1 to MRO, Quthbullapur Mandal

! Ex. A19: Letter given by Plaintiff No. 1 to MRO, Balanagar Mandal
Ex. A20: Letter given by Plaintiff No. 1 tb District Collector

Ex. A21: Letter given by Plaintiff No. 1 to Special Deputy
* Collectur cum MRU, Balanagar Mandal

Ex. A22: Rough sketrh plan of the sult schedule property

Ex. A23: Certified copy of joint Inspection report submitted by
Additional Director Survey and Land Records, R.R. District

Ex. A24: Certified copy of plan attached to Ex. A23
Ex. A25: Original Report of Ex. A3
Ex. A26: Original sketch. plan of Ex. A24

ON BEHALF OF'DEFENDANTS:
Ex. B1: Certified copy of pahani for the year 1984-85

Ex. B2: Certified copy of pahani for the year 1987-88
Ex. B3: Certified copy of pahanl for the year 1992-93
Ex. B4: Certified copy of pahani for the year 1993-94
Ex. B5: Certified copy of pahani for the year 1994-95
Ex. B6: Certified copy of pahani for the year 1996-97
Ex. B7: Certifled copy of pahani for the year 1998-99
Ex. B8: Certified copy of pahani for the year 2001-02
Ex. B9: Certified copy of pahani for the year 2002-03
Ex. B10: Certified copy of pahani for the year 2003-04
Ex. B11: Certified copy of pahani for the year 2004-05
Ex. B12: Certified copy of pahani for the year 2006-07
Ex. B13: Certifled copy of pahani for the year 2007-08
Ex. B14: Certified copy of pahanl for the year 2009-08
Ex. B15: Certified copy of pahani for the year 2010-11
Ex. B16; Certified copy of pahani-for the year 2011-12
Ex. B17: Original sketch
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onsgcontaqu in’ thc Cd%r Rangn Reddv

}gm-'vey f"'_' 'L;;L& Rmrds ‘Ranga Reddy District and Tahsildar, |
canducted lhespot mspectmn oTSy No 187 & 190 ¢
2 wnhihehelpof V’Ll]aga maps, and on thebasis of report <.

}rnsgecm:' bf‘Survey and ng Sk&:ches As could seen ﬁ'om the Vxllage mep, -
*fh.ll:’t@*{pwﬂm survey the old Sy qg 166.( popularly called as “Parki T: alab) was -

S  dlvited tito (7) parts assignic Sy No (ol {5 asSyNo 185, 184, 186,187,
n. Tto7 ; f, * i
5 BEIBYad 190 and conelatedas fb‘ﬂgm- e, i ;;f'fi-' Sl _i-
186 L -_Ac17 076£s~ W,
By Acls-05Gs ;
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190 L Ac19—gs Gis
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e 18 D Acighsgs
183 .~ Acl2-29Gis
"_'fi - 028 The: Fteld beundaries of ‘above Sy No’s have been re-fixed by Inspecior of
g Tve _,'f__ g ETS Machine and foam& tim there js a averlap an the: ground i,
S Beweusbo the villges of Mossapet. & Quubulahpur, sindlidy we have
5 vcﬁﬁaéﬁ ”ground ‘position of Sy No 348, of Qumbuliahipur Vilibge, it was |
& oliced ol _";mfei'me Sy No 34§ pertains to Sy No 374 aﬁ!(ihkatpnily village,
!_n : agar i idal; ‘Later on the said Sy No 374 of Kukatpally has transferred ang
g5 clubbbd m ’Qumbuifahpur village, und being recorded as Sy No 348 in
S Qumbuuahpnrwilage ' ‘ ’
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Ab?-3&gw,3y No 189 extent Ac 2-10 £, !,{ j
Mﬁéium m&igmingﬁc 14,36 gts}. v ;} i
e Wﬁﬂﬁt -ﬂld&tgm ofAc. 4501 gts was acquired out of Ili g
435 as in Sy NoT:16'190 for' Perki ‘Cheruvu vide file. number ,-' 4 f
Dalelf 31-5—1.973 thn detauts are as under :- 3 !
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disppt%x shall be dealt under section 90 and 91 of !




'SURVEY & LAND RECORDS
- RANGA REDDY DISTRICT

-:"1'.0.'
ST

. .’. oy
ey s AT
"t X K
3%5,
R 1 AR

¥
{.“

P

== 18h="

o o ——— "1




STEVE Ay

Qeu‘l'l_ 8" r

VILLALE -- MOt

. <K
i ]
| 24
|
|
|
|
i
.
FL. X
%f;t'f
vk
oA AR ST RACT '
/ " —
BSHL:I PaxGieadon | Syno-ffrea | Hank '[N DEX
A .' | £ _g' 3 el I . r
- o, Sixan }E&[’..{:""ﬁ.— 37- [nu ’ "LLQHM ]-Q,_.‘At’
I F-7- a0 1] Qi = |
o B 183/ 2-0§ ] ==
" m/y o3 £ F-Tri =1
y " | 18%/yLi-20 3 | Bewad
lewkalrally | 38¢ |4-17 | s
'S'I-GG' '
| I ;
| P
’I
| A
{2 o N
/

TR T T




i

Date: 23.11.2021

To

The Tahasidar

: Kl.lkﬂpﬂly m,

Medchal Malkajgiri district

Sir,

Ref; Order In|.ANo.1 of 2021 In W.P.No.28313 of 2021-Reg.

|, Chinthapatla Hanumantha Rao S/o.Venkaiah, R/o.H.No.5-3-113,
Kukalpally vilage & mandal, Medchal Malkajgini district represented by GPAHolder, Ch.Ani
Kumer, S/0.Ch.Hanumantha Rao submit -

That | filed W.P.N0.28313 of, 2021 questioning the action of the
respondents in proposing to construct sewerage treatment plant In the land in
Sy.No. 190/1, to an extent of Ac.5.0D gts belongs to the petitioners on the
guise of treating the above land as Govemment land in Sy.No.336/P
admeasuring Ac.3.33 gis, situated at Kukatpally: village and Ac.1.07 gis in
Sy.No.183/2/P and Sy.No.190/2/P, situated at Moosapst village, Kukalpally
mandal, Medchal Malkajgisi distiict, total extent of Ac.5.00 gts, adjacent to
Pariki cherovy, without following due process of law. The Hon'bleHigh Court
by hearing the counse! forthe respondents was pleased to pass an order in
I.ANc.1 of 2021 in W.P.N0.28313 of 2021 directing all the respondents in the
writ pelition not fo underteke any consiruction of STP in the lands of the
pelitioner in Sy.No.189/1, 190/1 of Noosapet vilage, Kukatpally mandal,
Medchal Malkajgiri district. The copy of the order is enclosed for your
perusal.

I, therefore, request you nol to make any construction jn Sy;No.189/1, 1901
of Moosapet village, Kukatpally mandal, Nedchal Makajgiri district in accordance with
the orders passed by the Hon'ble Courl in the above writ pelition, olherwise | may
take such sleps as is necessdry for implementation of the orders passed by the Hon'ble

Court

aithfully,

(Chintapatia Anil Kumar)
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Dater 23.11.2021

To

The Revenue Divisional Officer,
Medchal Malkajgiri district

&

Sir,
Ref: Order in | ANo.1 of 2021 in W.P.No28313 of 2021-Reg.

I, Chinthapatia Hanumentha Reo S/oVenkaich, RioH.No.5-3-113,
Kukaipally vilage & mandal, Medchal Malkajgiri district represented by. GPAHolder, Ch.Ani
Kumar, {/o.Ch.Hanumantha Rao submit:

That | filed W.P.N0.28313 of 2021 questioning the action of the
respondents in proposing to consiruct sewerage treatment plant in.the'land in
Sy.No. 190/1, to an extent of Ac.5.00 gis belongs to the petitioners-on the
guisa of treamg thé above 1and as Govamédt tand in Sy.NO.336/P
admeasumg Ac.3.33 gts, situated at Kukatpally village and Ac.1.07 gts in
Sy.No.183/2/P and Sy.No.t90/2/P, situated-at Moosapet village, Kﬁkatpally
mandal, Medchal Malkajgiri district, total axtent of Ac.5.00 gts, adjacent to
Pariki cheruvy, without following due process of law. The Hon'ble High Court
by hearing the counsel for the respondents was pleased to pass an order in
LANo.1 of 2021 in W.P.N0.28313.of 2021 dlrecthg all the respondents in the
writ petition not to uridertake any construclion of STP in the lands of the
petitioner in Sy.No.189/1, 190/1 of Noosapet village, Kukatpally mandal,
Medchal Malkajgiri district. The copy of the order is enclosed for your
perusal,

I, therefore, request you not to make any construction in Sy.No.189H, 190/1
of Moosapel village, Kukatpally mandal, Nedchal Makajgir district in accordance with
the orders passed by the Hon'ble Court In the above wril petition, otherwise | may
take such steps as is necessdry for implementation of the orders passed bz the Hor'ble
faithfully,

(Chintapatia AnX Kumar)
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Cf‘? Date: 23.11.2021

To

The Vies-Chaliman Managing Dirsctor,
Hyderabad Melropolitan water supply &
Sewssage Board,

Khalratabad, i yderabad,

Sir,
Ref: Order in .A.No.1 of 2021in W.P.N0.28313 of 2021-Reg.

I, Chinthapatla Hanumantha Rao S/o.Venkaiah, Rfa.H;No.bS;'sg 13,
village & mandal, Medchal giri district represented PA -
e 2

. That | filed W.P.N0.28313 of 2021 questioning the action of the
respondents in proposing to construct sewerage treatment plant In the
land in Sy.No. 190/1, to an extent of Ac.5.00 gts belongs to the
petitioners on the guise of treating the above land as Government fand in
Sy.No.336/P admeasuring Ac.3.33 pts, situated at Kukatpally village and
Ac1.07 gts in Sy.No.183/2/P and Sy.No.t90/2/P, situated at Noosapet
village, Kukatpally mandal, Medchal Nalkajgiri district, total extent of
Ac.5.00 gts, adjacent to Pariki cheruvu, Without following due process of
law. The Hon'ble High Court-by hearing. the. counse! for the. respondents
was pleased to pass an order in LA.No.1 of 2021 in W.P.No.28313 of 2021
directing all the respondents in the writ petition not to undertake any
construction of STP in the lands of the petitioner in Sy.No.189/1, 150/1 of
Noosapet village, Kukatpally mandal, Medchal Malkajgiri district. The copy
of the order is enclosed for your perusal. _

I, therefore, request you not to make any construction in
Sy.No.189/1, 190/1 of Moosapet vilage, Kukatpally mandai, Nedchal
Malkajgiri disirict in accordance with the orders passed by the Hon'ble
Court in the above writ pelition, otherwise | may take such steps as is
NEcessury for impremertation of b orders passed by e Hombhe CourL

Thanking you,
Yours faithfully,

(Chinthapa il Kumar)
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CONTEMPT CASE No. OF 2022
IN
L.A.No. 1 of 2021
In

© W.P.No.28313  of 2021

MEMO OF CONTEMPT CASE

Filed By:

A.PRABHAKAR RAO (35)
Advocate
Counsel for Petitioners
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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

C.C. No. 97 of 2022
IN
I.ANo. 1 of 2021
IN
W.P.No.28313 of 2021

Between:

Chinthapatla Hanumantha Rao,

S/o Ch. Venkaiah, Aged about 82 years,

Occ: Business, R/0. H.No.5-3-113,

Kukatpally village and mandal, Medchal Malkajgiri district
represented by GPA Holder Ch. Anil Kumar,

S/o Ch. Hanumantha Rao, aged about 54 years,

Occ: Business, Villa No. 37,

Devi Stana Venkatrao Nagar,

Kukatpally, Hyderabad and another.
....Petitioners

Sri S. Harish, IAS,

\The District Collector,
Medchal Malkajgiri District
At Keesara & 5 Others

..Respondents

COUNTER AFFIDAVIT FILED BY THE
RESPONDENT No. 4 & 6

I, Sri M. Dana Kishore, son of Sri M. Mejuri, Aged 54

years, Resident of Hyderabad, Occupation: Government Service,

AGING DIRECTOR

}!i“:ﬂAarfabﬁ Metropoli‘;aé\mor

2 L Supply & Sewerage )
L ' mm’{:f‘uad Hyderebad-4.




working as the Managing Director, Hyderabad Metropolitan Water
Supply and Sewerage Board (HMWSSB), Hyderabad, State of

Telangana, do hereby sincerely state on oath as follows:-

1. 1 submit that I am the deponent herein and Respondent No. 4
in C.C. No. 97 of 2022 presently I am working as Managing
Director, Hyderabad Metropolitan Water Supply & Sewerage
Board and as such 1 am well acquainted with the facts of the case
and competent to file this Counter Affidavit on my behalf and on

behalf of Respondent No.6.

2. I humbly submit that in the year 1989, the then Legislature
of the State of Andhra Pradesh made an enactment ca]le::l the
Hyderabad Metropolitan Water Supply and Sewerage Act, 1989
(Act 15 of 1989) and came ‘into force from 1.11.1989.  Under
Section-3 of the Act, the Board by the name Hyderabad
Metropolitan ~ Water éupply and  Sewerage  Board
(HMWSSB/Board) was constituted. The Board’s main duties are
_thé-t (a) supply of potable water, including, planning, design,

construction, maintenance, operation and management of water

supply system; and (b) sewage disposal and sewage treatment
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works including planning, design, construction, maintenance.,'
operation and management of all sewerage and sewage treatment
works in and around the twin citiess of Hyderabad and
Secunderabad and surrounding Municipalitics and upto ORR. The
Board has also been implementing several Schemes in its
jurisdiction meant for all categories of people, viz, generally poor,
below poverty line, slum dwellers, cluster hutments, public taps,
etc., and also undertaken several developmental Schemes, laying of
new pipelines, etc., keeping in view the future demand of the twin

cities and surrounding municipalities and upto ORR.

3. The Hon’ble High Court has passed the following Interim

Order in I.A.No.l of 2021 in W.P.No0.28313 of 2021 on 16-1 1-2021

as follows:-

“Written instructions dated 12.11.2021 on behalf of
respondent No.5 is placed on record. However, a perusal of
the said written instructions would indicate that, while the
respondents claim that they are proceeding with the
construction of sewerage plant in Sy.No.336 only, but the
same does not address the contention of the pelitioner that
the said Sy.No.336 is situated on the south west of the tank,
while Sy. No.190 of the petitioner is on the south east of the
tank and more so the said Sy. No.336 where the respondents
claim to be constructing the sewerage plant is behind the
Sy.No.183 and near the bund of the tank. Thus, the written

— (66~




instructions do not provide any clarity as to the claim being
made by the respondents.

In view of the above, pending further order, there
shall be interim direction not to undertake any construction
of STP in the lands of the petitioner in Sy.Nos.189/1, 190/1

of Moosapet village, Kukalpally Mandal, Medchal
Malkajgiri District. ©

In compliance of the above Order, the Respondent No.4 has
_not carried out any work in the said Sy. No.189/1, Sy. No. 190/1 of
Moosapet village, Kukatpally Mandal, Medchal Malkajgiri

District.

4. Inreply to Para - 1, needs no reply.

5. In reply to Para — 2, it is submitted that the Collector,
Medhcal-Malkajgiri District vide Proc.No.LLC/2067/2021, dated
21-09-2021 has accorded permission to the MD, HMWSSB to
utilize the Gov. land in (i) Sy.No.336/P to an extent of Acs.3-33
gts. and extent of Acs.1-07 gts. in Sy.Nos.183/2/P & 190/2
aggregating Ac.5.00 gts., Pariki Cheruvu Shikam situated at
Moosapet Village, Kukatpally Mandal for construction of 28 MILLD
capacity Sewerage Treatment Plant and ancillary units etc., and

also directed the Tahsildar, Kukatpally Mandal to hand over the
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land to the Respondent No.4. Accordingly, the possessiorn of the
land was handed over vide Panchanama dated 28-10-2021 and the
HMWSSB has taken up the leveling of site for construcﬁo_n of
Sewerage Treatment Plant. The Respondent No.4 herein have
utilized the land allotted by the Collector, Medchal-Malkajgiri
District. Further, as per Pahani for thcl ycar 20 15:12:;;6 land in Sy.
No. 336/P is recorded as Gairan Sarkari. The Collector, Medchal-
Malkajgiri District has discussed in the orders issued that the land
in Sy.No0.336/P is recorded as Gairan Sarkari and Sy.No.180/2/P &
Sy.No.190/2/P are recorded as Pariki Cheruvu Shikam.
Accordingly, orders are issued with due procedure for handing
over advance possession of the land. The Respondent No.4 has not
entered into the land of the Petitioner in Sy.No. 189/1 and 190/1.
The Petitioner has been claiming Gairan Sarkari (Govermﬁent) m
Sy. No.336/P, Sy Nos. 183/2/P & 190/2/P of Pariki Cheruvu

Shikam with a malafide intention to grab the Government land and

filed present Contempt Case.

6. Inreply to Para- 3 & 4, it is submitted that the Respondent

No.4 has complied with the Orders of the Hon’ble High Court,
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dated 16-11-2021 and not carried out any work in Sy.No.189/1 &

Sy. No.190/1.

The representation dated 23-11-2021 from the Petitioner has
been considered and he has requested the same as averred in Writ
Petition and requested not to make any construction in Sy.No.189/]
& Sy. No.190/1 of Moosapet Village for which the Respondent has
explained to the Petitioner that the construction is carried out in.lhe
Sy.Nos. allotted by the Revenue authorities. As the matter is under
subjudice, we have not issued any written communication in

respect of his representation.

7, In reply to Para — 5, it is submitted that despite our repeated
request made to the Petitioner, Petitioner’s represer;tative has
interfered in the construction work being carried out at the site in
Sy.No.336/P, Sy. No.183/2/P & Sy.No.190/2/P. As the
representative of the Petitioner was obstructing the work at site, the
Respondent No.4 has no other alternative except to file an F.I.R.
against the Petitioner which has been registered as Case No. 968 of

2021 and the Police has accordingly taken necessary steps to

e o M4 - MANAGIEE LicEiL UK
S { é 7 = Hydersbad Metropolitan Watar
Supply & Cewsrage Soand,
Khelratzabed, Hyderabad-+,
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advise the Petitioners not to interfere into the government

developmental work.

8. In reply to Para — 6, needs no reply.

9. In reply to Para — 7, it is submitted that. the allegations made
herein are false and as the Petitioner has been unnecessarily
interfering and disturbing the work in progress at the site being
carried out by the Respondent No.4. The Respondent No.4 has

advised the Petitioner not to interfere and disturb the Respondent.

10. Inreply to Para — 8§, it is submitted that the allegatioﬁs made
by the Petitioner herein that no land exists in Sy.No.336/P, Sy.No.
183/2/P & Sy.No.190/2/P is a false allegation. The Petitioner is
taking advantage of his land being situated adjacent to the land
belongs to the Respondent No.4 and creating all sorts of nuisance
to the officials of the Respondent No. 4 and un- necessarily
interfering into the work being carried out by the Respondent for
construction of sewerage treatment plant which is meant for the
public purpose. The Respondent No.4 has never entered into the

land belongs to the Petitioner.

MANAGING DIRECTOR
Hyderabad Metropclitan Water

T Supply & Sewerage Board,
[To Knaltazbad, Hydarabad-4,




11. Inreply to Para -9, it is submitted that the allegations made
by the Petitioner that the Respondent No.4 has violated the Orders
of the Hon’ble High Court dated 16-11-2021 is false and far from
truth. The Respondents have not violated the orders of this Hon’ble
Court. However, the Respondent No.4 is carrying out the work in

the Sy.Nos.336/P, Sy.No.183/2/P and Sy.No. 190/2/P for which the

land has been allotted by the Revenue authorities.

12. Reply to Para — 10, it is submitted that the Respondent No.4
is not a party in O.S.No.618 of 2007 which stated to be decreed in
favour of the Petitioners. The Respondent is not at all Party in the
above Q.S.No. nor the subject land mentioned herein is in no way
concerned with the Respondent. Thus, the Respondent has never

interfered into the lands of the above petitioners nor violated the

———rTT T Y
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orders of this Hon’ble COUi‘l?HE);VﬁVBI‘. the Petitioners asked the S"r‘*
respondent to stop the work till the matter is decided by this

Hon’ble Court. y

The averments made by the Petitioner that the government
Jand in SyNo.336 is not located in between the land in

Sy.N0.190/2 & Sy.No.190/1, Sy.No.189/2 & Sy.No.189/1 and

iy MANAGH DIRECTOR
n , ! A x “”Uggelan W&f(.r
d, Hyderabad-4,



Sy.No.188/2 & Sy.No.188/1 appears to be false allegations. It is
submitted that the Respondent No.4 has proceeded according to
allotment of the land made by the Revenue authorities in
Sy.No.336/P to the extent of Ac.3.33 gts. and an extent of Ac.1.07
gts. in Sy.No.183/2/P and Sy.No.190/2/P, aggregating Ac.5.00 of
land situated at Pariki Cheruvu Shikham sitliated at Moosapet
Village for construction of 28 MLD capacity Sew;:rage Treatment

Plant and Ancillary units.

The Respondent No.4 has never interfered into the land
belongs to the Petitioner. However, the Petitioner has been making
false allegations and creating lot of nuisance to the’Respondent
No.4. As the Respondent No.4 has never entered into the lands of
the Petitioner as also the lands as mentioned in the Hon’ble High
Court Order in Sy.Nos.189/1 & 190/1. Hence, the respondents are

not committed any contempt of court orders.

13. It is further submitted that the Petitioners have been
obstructing in performing the duties by the Officials of the
Respondent No. 6 that one Mr. Potlapalli Bala Krishna (Mobile

No. 90105 79775) and another person trespassed into the workin

MANAGING DIRECTOR
Metropolitan Water
—— TR ~ Supply & Sewsrage Board,

Khnirataberl Hvdlerahael-4
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place and threatened the Respondents to stop the work. It is an
unwanton action on the part of the Petitioners/their representatives
obstructing the duties of the Government officials, which has been
witnessed by Mr. M. Sagar, Site Engineer and Mr. T. Shiva,

Supervisor, who are working in the above site.

14, 1Itis su‘bmitted that the allegation of the Petitioner not taking
action on his Representations, willful, intentional and deliberate is
not at all true. This Respondent has highest regard to the Orders of
the Hon’ble High Court. This Respéndent sincerely tender his
unconditional apology to the Hon’ble High Court, as the action
taken in this case for compliance of the order of the Hon’ble High

Court is official and in terms of the Provisions of HMWSS Act.

I also further submit that the contempt case filed by the
Petitioner U/S. 10 to 12 of the Contempt of Courts against the 4"
and 6" Respondents are not in violation of any provision of the
Contempt of Court Act, nor violated the orders of this Hon’ble
Court, therefore the contempt case is liable to be dismissed as

against these respondents.

— 73 —
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It is respectfully submitt(;d that this Respondent has highest
regard and respect to the orders of this Hon’ble Court and never
violated the Orders of this Hon’ble Court either intentionally,
deliberately or wantonly, therefore, the C.C.No. 97 of 2022 filed by

the Petitioner is liable to be dismissed against Respondent No.4&6.

15. It is submitted that the intention of the Respondent is bona
fide and the action of the Respondent may be exempted and this
Hon’ble High Court may please treat the action of Respondent
Ufs.13(b) of the Contempt of Courts Act, 1971, which reads as
follows:-

“13. Contempt's not punishable in certain cases:-

Notwithstanding anything contained in any law for the time
being in force:

(b) The Court may permit, in any proceedings for contempt
of Court, justification by truth as a valid defense if it is
satisfied that it is in public interest and the request for
invoking the said defense is bonafide”.

16. In view of the submissions made above, these respondents
neither violated the orders of the court passed on 16.11.2021 nor

disobeyed, either intentionally or deliberately and strictly adhered

MANAGING DIRECTOR

Hyderab
—( Th— Supply & Sewerage Board
[Khatratabad, Hyderabad-4
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the orders of this Hon’ble Court, therefore the contempt is liable to

be closed against these respondents.

It is therefore prayed that this Hon’ble Court may be pleased
to close the contempt proceedings in C.C.No0.97 of 2022 as against
these respondents and pass such other and further or order deemed

fit and proper in the interest of justice.

MANAGING DIRECTCR
Hyderabad Mﬁ&ﬂﬂi‘ Gabr
Supply & Sewerage Board,

1 ] Khairatabad, Hyderabad-4.
Sworn and signed before me

on thisthe  day of April, 2022 at Hyderabad.

VERIFICATION

I, M. Dana.Kishore working as Managing Director of HMWSSB,
do hereby verify and declare that the contents of the above
Affidavit are true to the best of my knowledge, information, as per
official records, legal advice and believe the same to be true, hence

verified on this the day of April, 2022 at Hyderabad.

Counsel for the Respondents 4 & 6 ﬁ‘rﬂﬁm Hyderabad-4.
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HINTHE HIGH' GOURTFOR THE STATE OF TELANGANA AT HYDERABAD
TUESDAY: THE‘SI&&EE#J—TH- DAY Oi:‘r{ngHBER TWO THOUSAND AND TWENTY

E e

- :PRESENT:
THE HONOURABLE SRI JUSTICE T.VINOD' KUMAR —

1A No. 1 OF 2021 .-
IN
WPNO: 28313 OF-2021 —

‘Botwedn: o .
Chinthapalla Hanumantha Rao, S/0.Ch.Venkaiah occ. Business, R/o.H:No.5-3- _

1. ) - - - -
113, Kukatpally village and maridal Medchal Malkajgiri district represented by

GPA Holder Ch:Anil ‘Kumar S/o,ChHanumantha Rao, Oce. Business, Villa
No,37, Devi'Stany-Venkalrac:Nagar, Kikatpally, Hyderabad.
2. Chinthapatia.Jamuna; W.late:Chinthapatia Padma:Rao.
g : ...Pelitioners
i (Pelilioners in WP 28313 OF 2021
onthe file of High Couri)

The State of Telangana, Rep. by.its: Principal Secretary, Municipal Administration
and Urban Development'Department, Secretariat, Hyderahad.

The District Collector, Medchal Malkajgiri district At Keesara _

The Revenue Divisional, Officer, Malkajgiri division Medchal Malkajgiri district.
The Tahsildar, Kukatpally mandal Medchal Malkafgin‘ district.

The Hyderabad Metropolitan Water Supplies and Sewerage Board, Hyderabad,
rep. by its Vice-Chainman gnd Managing. Director Khairathabad, Hyderabad.

The Mega Engineering-and Infrastructires Pit. Ltd, S-2 Balanagar, Techno
Crales'Industrial Estales, Andhra.Bank Road, Hyderabad, represented by its °

Managing -Direclor.
- ...Respondents
o (Respondents in-do-)

-

@ cawn

Counsel for the Petitioners  : Sri A PRABHAKAR RAO
Counsel for the Respondent No.1: GP FORMCPL ADMN URBAN DEV~
Counsel for the Respondent Nos.2to 4 ; GP for Revenue —

Counsel for the RespondentNo.5 : Sri T. Sudhakar Reddy —

Petition under Section 151 CPC praying that in the circumstances staled in the
affidavit filed in support of the pelition, the High Court may be pleased to direct the
respondents not to construct STP plant'In the lands of the petitioner i.e., in Sy.No.
190M1, to an exterit of Ac.5.00 gis, which is covered by basement with wooden gale,
situaled at Moosapet village, Kukalpally maridal, Medchal Malkajgiri district, pending
disposal of WP No. 28313 of 20271, on the file-of the High Couri./

The court while directing issue of notice o the Respondents herein to show cause
as to why this application should not be complied with, made the following.(The receipt
of this order will be deemed to be the receipt of nolice in the case).

ORDER:
Written instructions dated 12.11.2021 on behalf of respondent No.5 s

placed on record. However, a perusal of thé said written instructions would
indicate that, while the respondents claim that they are proceeding with the
construction of sewerage plant fir Sy. No.336 only, Lut the same does not address
the contention of the petitioner that tho sald Sy. No.336 is situated on the south
west of the tank, while'Sy. No.190 of the petitioner is on the south east of the tank
and more so the said Sy. No.336 where the respondents claim to be constructing
the-sewerage plant is behind the Sy. No.183 and near the bund of the tank, Thus,
the written instructions do not provide any clarity as to the claim being made by
the respondents, '

”
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R 3 *In‘ vﬁw of - iﬁa abnva panding further’ orders, there .shall be Interim
e -dhﬂcﬁon fog’ &mﬁdnrﬁ: ke any construction of STP In:the lands of the petitioner in
Sy Nus.'!’BSM dsoﬂ of Moosapet wllage. Kukatpally Mandal, Medchal Malka;giri

e, ~Il £ ). e _ll‘_'._:.a;-‘ ‘,ﬂ sl =2 b
a0 e = o’ i , snj-LNAGA LAJ{-SHMI
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SECTION OFFICER

u 1. ‘The Principal, s:rcrei'a , Municipal Administration and Urban Development
' Dapartrne SEte ofiT ‘elangana, Secretarial, Hyderabad. _

'2. Tha Dlstﬂct"c:cﬂoclor Medchal. Malkajgiri district. At Keesam =
3. Tha Revenue: EJMslonal.Ofﬂcer Malkajgiri division Medchal Malkajgiri district.
4, The Taﬁsl}%al; Kukamalhr mandal Medchal Malkaijgiri district.

' 5’ 'Ihar\ﬂcelchafrman ‘apd Managing Director, Hyderabad. Metropolitan Water
. «Slipplies’ aﬂd WO ga Board, Hyderabad Khairathabad, Hyderabad. _

6. The Managi 'Irecior. Mega Engirteering and Infrastructures Pwt. Lid, 8-2
: /T8chno: ‘Crates Industrial Estales, Andhra Bank Road, Hyderabad. (1

! -B TWtcjs_l?Cs lmGR»FQR MGPL ADMN & URBAN DEV, High Court at Hyderabad.
(0 A

9. Two CCs.to GP FOR Revenue, High Court al Hyderabad oun—
10.0nesparecopy -
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FORM-I
NOTICE FOR APPEARANCE IN PERSON AFTER ADMISSION
(SEE RULEK 18)
IN THE IGH COURT FOR THE STATF OF TELANGANA
AT HYDERABAD
(Original Jurisdiction)
FRIDAY, THE ELEVENTH DAY OF MARCH, (11 03 .2023)
TWO THOUSAND AND TWENTY { WO

:PRESENT:
THE HON'BLE SRIJUSTICE T.VINOD KUMAR

CONTENMPT CASE NO. 97 O 2022

Hemeen:
o Chinthapatka Hanumantha Rae. S'o. Ch. Venkaiah. R’ H No, 3-3-113, Kukatpally
\illaze & Mandal. Medchal Malkajgiri District. represented by GI'A Tolder CLL Ani!
o, Sv¢ Ch, Hanumantha Rao, Villa Noo 37, Devi Stina Venkmeay Nagar,
Kukeipally, Hyderabad.

2. Chinthapathy Jamuna. Wo. late Chinshapatla Padima Rae Rlo. HENe Villa No 48, Dev
Stana Venkatrazo Nagar, Kukatpally Village & Mandal, Medehal Mathaieirt Duaie

Petitioners

AXND
i, Sri S. Ihaish, 1AS. The District Collector, Medchal Malkejgirt District, at Keesara
2 Spi Madlaiah, The Revenue Divisional Officer. Malkajgirt Diviston, Medehal Malkajzin H
District
v N1 R, Govardhan. The Tahsildar, Kukaipally Mandal. Medehal Matkajgiv District 1
4. Srt Duna Kishore, Vice-Chairman and Managing Divecte:. The Hyderabad
Meiropolian Water Supply & Sewerage Board, Hyderabad,
S Sninivas Tilak, The NMeea Epzmeering and Inlrastruciures Py Lds 52 Bajanagiy,
Techno Crates Industrial Estates. Andhea Bank Road. Hyderabad, represented by s
Anaging Director.
6 G Srikanth S'o. Narsaizh. oce: Manager (Lnggz.). Sub-Division-1. Praject Division-1V,
HAMWS & "‘B, Hyderabad
- Respondents
W REAS the petitioners have presemed the Conmempt Case under Sections 10w 12 of |
the Contempt of Courts Aot 1971 through their counsel S A Prablakar Rac. praxing the
Fhigh Court o ke contempt case en its file and issue notice to the respordents and punish 1
them Tor deliberate and williul vielation of the orders of the Hon'ble Fligh Court passed m 1A :
No For 2028 in WP No. 28313 o 2024, dined 16-11-2021: i

Counscd tor the Petttioners : SRIEALPRABHAKAR RAO

Counsed Tor the Respondents Yoo 4 &6 0 SRETSULDHAK AR REDDY
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WIHEREAS the said case coming on for hearing. and whereas the High Cowt, upon
perusing the atfidavit filed therein, made the following:

ORDER:

“Sri T Sudhakar Reddy. learnced Standing Counsel appearing for the respondents
submits that, pursuant to handing over the land by the revenue authorities under a
panchanama, the respomdents, in turn. have awarded the contract in favoor of the 3%
respondent to construct an STP plant in the said land and thus it is Tor the revenue
authorities to establish that the land allotted to the HMWS& SS Board is in Swv. No.336

and not in Sy. Na.189°1 and 190/1 of Moosapet village, being claimed by the petitioners.

Sri T, Sudhakar Redd; . learned Standing Counsel appearing for respondent Nos.4

and 6 sceks time to file counter.

Issue notice in Form 1 to respondent Nos.1,2, 3 and 5 returnable in four weeks.

List on 08.04.2022.

1. St S, Harish. 1\S., District Collector., Medcehat Malkajeiri District. at Keesara

2 Srit Mallaiah, Revenue Divisional Officer. Malkajgiri Division, Medchal Malkajeiri

District.

Sri R. Govarchan. (zhsildar, Kukaipaily Mandal. Medehal Mealkaigiri District

4. Sri Srinivas Tilik, Man.zing Director. The Mega Engincering and infrastructures Put.
Ltd.. 8- Balanagar, 'echno Crates Industrial Estates. Andhra Bank Road. Hyderabad.

WHERLAS vour stembine is neces A i answer the charge under Sections 10 10 12 of
Contempi of Courts A 1 viz e delibeise uid willtul violaten of the orders of the Hon'ble
High Court passedin 1y N FIO20 in Wt N, 28313 o 2000, dared 16-11-2024:

Theretore, vou. viz:

Lo 5 S, Harish. 1S, Disteet Collet r. Modehal Malkaizrt District, ar Keesara

2 Sri Maligiah, Revenue Pivisiona’ O cer Malkaigin Division Nedchal Malkajgiri
Disiriet.

St R Govardhe n. Tohst dar. Kukatpailyv Mandal, Medeial M: ikajeiri Distric:.

Sri Srinivas Til k. Menaging Direcior [ he Mega Enginvcering and Infrastructures Pyt
id.. 5-2 Balan gar. echno Crates Industrial Estates, tndhra Bank Road. Hyderabad,

o ik
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are hereby required 1o appear in person before the High Court for the State of Telangana, at
Hyderabad on 08.04.2022 at 10,30 a.m and show cause as to why you shall not be punished or
other appropriate order be not passed against you for coatempt + 1 the erders of the High Court
for the State of Telangana. at Hyderabad,

You shall auend he High Court for ihe State of Telangana, in person on
08.04.2022 ar 10.30 a.m. and shall continue 1o attend the High Court on all davs thereatier to
which datc the case against you stands adjourncd. and until Hnul orders are passed on the
charge against yvou.

Herein tail not.

ol

DEPUTY REGISTRAR

To

1. The District Judge. Ranga Reddy District, at |.B. Nagar. (BY SPL. MESSENGER in duplicate
along with a copy of petition and affidavit o serve on the Respondents No. |, 2.3 & 3 and 10
return to this Court before 08.04.2022)

2. Sri S. Harish, 1AS. District Collector. Medchal Malkajgiri District. at keesara

Sri Malluah., Revenue Divisional Ofticer, Malkajgiri Division. Medehal Malkajziri

District.

4 Sri R Govardhan, Tahsildar. Kukawpally Mandal. Medehal Malkajyiri District.

5 Sri Srinivas lilak. NManaging Director. The Meea Engineerine and Infrastructures Pyve Lid

S-2 Balanagar, Techno Crates Industrial Estates. Andhra Bank Road. HHyderabad.

1 Addressees 2 10 6 BY RPAD aleng with a copy of petition 2 altidavit)

O)ne Sparce copy

(]
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DATE: 11-03-2022

NOTE: LIST ON 08-114-2022

NOTICE TO RESPONDENTS NO. 1,2,

FORAPPEARANCE

ORDER

C.C.NO. Y7 OF 2022

=%~

&S

J

ey



AN - VIR,

: IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT IIYDERABAD
(Original Jurisdiction)
FRIDAY, THE TWENTY SECOND DAY OF APRIL, (2 -0% 2621).
TWO THOUSAND AND TWENTY TWO

:PRESENT:

THE HON'BLE SRI JUSTICE T.VINOD KUMAR

CONTEMPT CASE NO. Y7 OF 2022
Between:

1. Chinthapatla Hanumantha Rao, S/0. Ch, Venkaiah, R/o. H.No. 3-3-113, Kukatpally
Village & Mandal, Medchal Malkajgiri District, represented by GPA Holder CH. Anil
Kumar. S/o. Ch, Hanumantha Rao. Villa No. 37, Devi Stuna Venkatrao Nagar,
Kukatpally, Hyderabad

2. Chimhapatla Jamuna, Wo, lawe Chinthapatla Padma Rao, R'o. HNo Villa No. 48, Devi
Stana Venkairao Nagar. Kukatpally Village & Mandal, Medchal Malkajgiri District

Petitioners
AND

}. Sri S. Harish, [AS. The District Collector. Medchal Malkajgiri District. at Keesara

2. Sri Mallaiah, The Revenue Divisional OfYicer. Malkajgiri Division, Medchal Malkajgiri
District

53 Sri R Govardhan. The Tahsildar, Kukatpally Mandal, Medchal Malkajgiri District.

4. Sri Dana Kishore. Vice-Chairman and Managing Dirccior, The Hyderabad
Metropolitan Water Supply & Scwerage Board, Hyderabad.

5. Sri Srinivas Tilak. The Mega Engincering and Inlrastructures Pvt. Lid., S-2 Balanagar,
Techno Crates Industrial Estates, Andhra Bank Road, Hyderabad, represented by its
Managing Director.

6. G Srikanth S/o. Narsaiah, oce: Manager (Engg.), Sub-Division-11, Praject Division-1V,

FINIWS & SB. Hyderabad.
Respondunts

WHERLAS the petitioners have presented the Cantempt Case under Sections 10 to 12 of
the Contemipt of Courts Act. 1971, through their counsel Sri A.Prabhakar Rao, praying the
High Court 10 take contempt case on its file and issue notice to the respondents and punish
them tor deliberate and willful violation of the orders ol the Hon ble High Court passed in IA.
No.l of 2021 in \WP. No 28313 of 2021. dated 16-11-2021:

Counscl for the Petitioners 0 SRIAPRABHAKAR RAQ

Counsel for the Respondents No. 1o 3@ SRIB.RAIVINDER

Counsel for the Respondent No, 3 : SRIKNV.SUBBA REDDY
Counsel for the Respondents No.4 & 6 ¢ SRIT.SUDHAKAR REDDY
’

— 18—
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WHEREAS the said case coming on for hearing, and whereas the High Court, upon
perusing the affidavit filed therein, and the carlier order dated | 1-03-2022, made the followine;

ORDER:
“Contemnorsirespondents 1 to 3 are present before this Court.

Despite issuance of notice in Form-1 to 5™ respondent and the same is served, he is
not present before this Courr.

Issue NBWs (o 5% respondent returnable by next date of hearing.

Counter affidavit of respondents 4 & 6 is filed.

Sri B.Ravinder, learned Counsel submits that he has entered appearance on behalf of
respondents 1 to 3/Contemnars No.1 to 3 and also filed counter affidavits on their behalf
vide USR.N0.38138. 38129 and 38140 on 22.04.2022.

Registry to verify and put up the counter affidavits in the bundle.

The further appearance ol 17" respondent/Contemnor No.1 alone, is dispensed with,
Pl I p

Liston 27042022,

Sd/- K.SRINIVASA RAO
JOINT REGISTRAR
IRUE COPY// '

[\
SECTION OIFICER

. The Commissicner of Police, Cyberabad District, Cyberabad. (BY SPL.
MESSENGIER along with entire material papers)

Sti Srinivas Tilak.  Managing  Director, The Mega Engincering and
Intrastructures Pat. Lid., S-2 Balunagar, Techno Crates Indusirial Estates,
Andhra Bank Road. Hyvderabad. (BY RPAD along with a copy of petition and
aftidavirn)

5 Two CCs o GP for Revenue, Nigh Court of Telangana, at Hyderabad (OUT)

4. One CC 1o dti B, Ravinder, Advocate (OPUC)

5. One CCw Sii \ Prabhakar Ruo. Advocate (OPUC)

6. One CC 1o Srf | Sudhakar Reddy . Advocate (OPLC)

7 One CC w0 Sn K V. Subba Reddy. \dvocare (OPUC)

8 One Spare com

Jd

Vo 5o



HIGH COURT
TVK.

DATE: 22-04-2022

NOTE: LIST ON 27-64-2022

ORDER

C.C. NO. 97 OF 2022

DISPENSING WITH THE \PPFARANCE
OF THE 1™ RESPONDEN |

— 184 —
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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD
(Original Jurisdiction)
WEDNESDAY, THE TWENTY SEVENTH DAY OF APRIL,
TWO THOUSAND AND TWENTY TWO (2.4 7623

:PRESENT:
‘THE HON’BLE SRIJUSTICE T.VINOD KUMAR

CONPENIT CASE NG 97 OF 2022
Berween:
1. Chinthapatla [lanumantha Rao, S/, Ch. Venkaiah, R/o. H.No. 5-3-113, Kukatpally
Village & Mandal. Medchal Malkajgiri Disirict, represented by GPA Holder CH. Anil
Kumar. S/o. Ch. Hanumantha Rao, Villa No. 37, Devi Stana Venkatrao Nagar,
Kukatpallv. Hyderabad
2. Chinthapatla Jamuna, W o. late Chinthapatla Padma Rao, Rio. H.No. Villa No. 48, Devi
Stana Venkatrao Nagar, Kukatpally Village & Mandal, Medchal Malkajgiri District.

Petitioners

AND

I. Sri S. Harish, IAS. The District Collector. ivledchal Malkajgiri District, at Keesara

Sri Mallasali. The Revenue Divisional Ofticer. Malkajgiri Division, Medchal Malkajgiri

District.

Sri R. Govaridhan. The Tahsildar, Kokapally Mandal, Medchal Malkajgiri District,

4. Sri Dana Kishore. Vice-Chiairman and Manazinge Directlor, The Hyderabad

Metropolitan Water Supply & Sewerage Board, Hyvderabad.

Sri Srinives Tilak. The Mega Enginecring and Infrastructures Pyvt, Lid., S-2 Balanagar,

Techno Crawes Industrinl Estates. Andhra Bank Road. Hyderabad, represented by its

Managing Director. _

6. G.Srikanth S'o. Narsaiah, vce: Manager (Fnge.). Sub-Division-11, Project Division-1V,
HMWS & SB, Hyderabad.

I~

d

L

Respondents

WHEREAS the petitioners have presented the Contempt Case under Sections 10 o 12 of
the Contempt of Courts Act. [971. throegh their counsel Sri A.Prabhakar Rao, praying the
High Count to take contempt case on its file and issue notice o the respondents and punish
them for deliberate and willicl violation of the orders ot the Hon’ble High Court passed in 1A,
No 1 of 2021 in WP No. 283132 of 2021, dated 10-11-202t:

Caounsel for the Petitioners : SRIAPRABHAKAR RAO
Counsel for the Respondents No. 1o 3 SRIB.RAIVINDER
Counsel for the Respondents No. 4 & 6 @ SRIT.SUDHAKAR REDDY

Counsel tor the Respondent No. 3 o SRV SUBBA REDDY
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WHEREAS the said case coming on for hearing, and whereas the High Court, upon
perusing the affidavit filed thercin. and the earlier order dated 11-03-2022 & 27-04-7022. made
the following;

ORDER:

“Contemnors/respondents 2 and 3 are present in person before this Court.

Insofar as contemnor/respondent 5 is concerned, learned Government Pleader has
placed before this Court 1 letter dt.26.04.2022 issued under the signature of the Viee
President ~ HR of the 3" respondent informing that there is no person by name Srinivas
Tilak. who worked with the said organization.

Learned counsel for the 5™ respondent, on being shown the photograph of the person
who was on site by the counsel for the petitioner, submits that the said person was
previously working as Works Manager and his name is Sri P.V.K Kalvan Srinivas.
Learned counsel for the petitioner submits that, he will take steps to 2 nend the name of
the 3" respondent in the contempt case.

Pursuant to the direction of this Court, dt.08.04.2022, learned t o ernment Pleader
has placed before this Court the Village map of Kukatpally Village,

A perusal of the said map would show that survey Nos. 189 and 190 o Voesaper
Village arce not contizuous o survey No.336, as sought to be contended by the learned
Government Pleader on enrlier oceasion.

Learned Government Pleader, in order to clarify the same. wounlc «abmit that survey
Nas 189 and 190 form part of Moosapet Village, while survey Ne. 36 forms part of
Kukatpally Vitlage and he would fairly submit that there is overlappin = of surves No.336
into survey No.190 of Moosapet Village and the same needs to be reso’y o,

However, considering the fact that the petitioner is claiming his find to he in surve
Nos. 189 and 190, in which the respondents are claiming some pint of Lind in survey
N0.336 is overlapping, thiz Court is of the view that in order to reaslve the dispute,
direction should be issuer! to the respondents to conduet a joint surv-s of surves Nos. 189
and 190 of Moosapet and survey No.336 of Kukatpally and demarcate the boundaries of
the respeetive survey numbers with their sub-division of the L acquired by the
Governmient earlier and alo identify the extent of kand in survey Ne.? 6 overlapping into
snrvey No.190 of Moosapet Village. The survey shall be conduect> with the help of

teapons of the respective air ey numbers,
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Learned counsel for the petitioner submits that the petitioner is having teapons of
survey Nos.183 and 190, where the petitioner’s land is situated and he would produce the
same if the respondents communicate o non-availability of the said teapons with the said
authority for the purpose of condueting the survey.

Further, having regard to the issue involved, this Court is of the view thar the
respondents are 1o be directed to make o request to the Commissioner of Settlement o
depute a senior authority for the purpose of conducting the aforesaid survey. Upon
conducting of joint survey, as directed above after issuing notice to the petitioner, the
respondents shall pliace the report before this Court by the next date of hearing.

List on 17.06.2022.”

Sd/- K.SRINIVASA RAO
JOINT REGISTRAR

HTRUL COPY/

SECTION OFFICER

To
I. Sri S, Harish. [AS, District Collector, Medchal Maikajgiri District, at Keesara

2. Sri Mallaizh Revenue Divisional Qfficer. Malka giri Division, Medchal Malkajgiri
District.

3. Sri R. Govardhan, Tahsildar, Kukatpally Mandal, Medchal Malkajgiri District.

4. Sri Dana Kishore. Vice-Chairman and Managing Director, The Hyderabad
Metropaolitan Water Supplvy & Sewerage Board, Hyvderabad.

3. Sri Srinivas filak, Mega Fngincering and Infrastructures Pvi. Lid., S-2 Balanagar,

Techno Crates Industrial Lstates. Andhra Bank Road, Hyderabad, represented by its
Managing Director.

6. G.Srikanth Sio. Narsaiah. ace: Manager (Engg.). Sub-Division-I1, Project Division-1V.
HMWS & S, Hyderabad

7. Two CCs to GP for Revenue, High Court o) Telangana, at Hyderabad (OUT)

8. Onz CC 1o Sr1 B. Ravinder. Advacawe (OPLIC)

9. One CC 1o Sri A Prabhakar Rao. advocate (OPLC)

10, One CC 1o S 1. .Sudhakar Redéy. Advocate (OPLC)

L. One CC o st KLV, Subba Reddy. Advocate (OPUC)

12 One Spare cup

o




IMGH COURT

TVK,J

DATE: 27-04-2022

NOTE: LIST ON 17-06-2022

ORDER

C.C. NQ. 97 OT 2022

DIRECTION

=28
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IN THE HICH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD
(QOriginal Jurisdiction)
FRIDAY. THE TWENTY NINTH DAY OF JULY.
WO THOUSAND AND TWENTY TW
WO THOUSAND AND TWENTY TWO (f)_q.- @{am‘@
PRESEND
THE HON'BLE SRIJUSTICLE T.VINOD KUMAR

CONTEMPT CASE N0, 97 OF 2022

Between:
i, Chinthapatla Hanumantha Rae, Sio. Ch. Venkaiah. Rio. H.Ne. 3-3-113. Kukatpalh
Village & Mandai, Medchal Malkajgirt District, represented by GPA Holder CH. Amil
Kumar, S'o. Ch. Hanumantha Rao. Villa No. 37, Devi Stuna Venkatrao Nagar,
RKukatpally, yderabad

2 Chithapada Jamuna. Wio. late Chinthapatla Padma Rao. R/o. H.No. Villa No. 48. Devi
Stana Venkatrao Nagar, Kukatpally Village & Mandal, Medchal Matkeagiri District

Petitioners
AND

S S Harishe TAS, The District Collector, Medehal Natkajgiri Disirict, at Keesara

. S Malladah, The Revenue Divisional Officer, Malkajgiri Division, Mecdchal Malkajgii
District

Ao 80 R Govardhan, The Tahsildar, Kukatpatly Mandal, Medchal Malkajeiri District.

4 Sri Duna Kishore, Vice-Chairman and Managing Director. The Hyderabad
Metropolitan Water Supply & Sewerage Board, Hyvderabad.

3. Nei Srinivas Dilak. The Mega Engineering and Infrastructures Pyt Lid., 5-2 Balanagar.
echne Craics Industial Lstates. Andhra Bank Road, Hyderabad. represented by its
Minazoing Dircctor. ; : )

¢. G.Srikanth S/o. Narsainh. oze: Menzger (Engg.). Sub-Division-IL. Project Division-IV .
JEINIW'S & SH. My dorabad.

Respondents

WHEREAS the potitioners have presented the Contempt Case under Scctions 10t 12 of

the Conivnpt ol Courts Aciy 1971, through their counsel Sri A.Prabhakar Rae, praving the

Fiigh Court o ke contempt case on is e and issire notice 1w the respondents and puaish

them for deliberate and willlud violation of the orders passed in 1A, Nool or 2021 10 WP N\

I35 0 2021, dated 16-11-20210:

Counsel fur the Petitioners : SRIAPRABHAKAR RAO

Counsel lor the Respondents No. 1 tod 1 GOVT. PLEADER FOR REVENULE
Counsel lor the Respondenis No. 4 & 600 @ SRIT.SUDHAKAR REDIY

Counsel for the Respondent Yo, 3 o SREKASUBBA REDDY

— (99 —
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Sd/- € 1LVENKATESWARLU
DEPUTY REGISTRAR
STRUE COPY Y/ bl

A

SECFRON OFFICER
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Sri S, Harish. TAS, District Collector, Medchal Malkajuiri District. 2t Keesara

511 Mallaiah. Revenue Divisional Officer, Malkajgiri Division, Medchal Malkajgiri
District.

Sri R. Govardhan. Tahsildar. Kukatpally Mandal. Medchal Malkajeiri District.

Sti Dana Kishore, Vice-Chairman and Managing Director, The Hyderabad
Netropolitan Water Supply & Sewerage Board, Hyderabad.

Sri Srinivas Tilex, Managing Director, Mega Engineering and Infrastiuctures Pyt Ltd.,
$-2 Balanagar, Techno Crates Industrial Estates, Andhra Bank Road. Hyderabad.
G.Srikanth S/o. Narsaiah, occ: Manager (Engg.). Sub-Division-11. Project Division-IV.
HMWS & SB. Hvderabad. (Addressees | to 6 BY RPAD)

Two CCs w0 GP for Revenue. High Court of Telangana a1 Hyderabad (QL )

Onz CC w0 511 A Prabiwka Rav. Advocate (OPUC)

One CC 1 Sri T Sudhakar Reddy. Adyocate (OPLC)

10. One CC te Sri K.V, Subba Reddy. Advocate (OPUC)
Il One Spare copy

e b
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NOTE: LISTON 180 52022 01 LIS pam.

ORDER

C.O.NO97 01 200

DIRECTIOM
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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD
(Original Jurisdiction)
FRIDAY. THE TWENTY FIRST DAY OF JULY. :
TWO THOUSAND AND TWENTY THREE («1 | e ) 'zaz\%)

:PRESENT:
I'HE HON'BLE SRI JUSTICE T.VINOD KUMAR

CONTEMPT CASE NO. 97 OF 2022 -

Retween:
I. Chinthapatla Hanumantha Rao, S/0. Ch. Venkaiah. Ko, J1.vo. 3 3 1135, Kukatpally
\illage & Mandal, Medehal Malkajgiri District, represented by GPA FHolder CH. Anil
Kumar. S/o. Ch. Hanumantha Rao. Villa No. 37, Devi Stana Venkatrac Nagar.
Kahatpally, Hyderabad.

> Chinthapatla Jamuna. W o. late Chinthapatla Padima Rao. R'o H No. Villa No 48, Devi
Stana Venkatrao Nagar, Kukatpally Village & Mandal. Medchal Malkajgiri District.

Petitioners
AND

[ Sri S Harish. IAS. The District Collector, Medchal Malkajgirt District. at Keesara

Sri Mallaiah. The Revenue Divisional Officer. Malkajgiri Division. Medchal Malkajgeir

District.

sti R. Govardhan. The Tahsildar, Kukatpally Mandal. Medchal Malkajgin Disirict.

Sri Dana Kishore, Vice-Chairman and Managing Director, The Hyderabad

Vetropolitan Water Supply & Sewerage Board. Hyderabad

5 Sri Srinivas Tilak, The Mega Engineering and Infrastructures Pyt 1wd . §-2 Balanagar.
I'echno Crates Industrial Estates. Andhra Bank Road. Hyderabad. represented by its
Managing Director,

6 G sahanth oo, Narsaiah, oce: Manager (Engg.). Sub-Division-11. Project Division-FV.
HAIWS & SB. Hyderabad.

(o

L]

A

Respondents

Wi REAS the petitioners have presented the Contempt Case under Sections 10010 12 of
the Cantermpt of Coutts Act. 19710 through their counsel Sri A Prabhakir Rao. priving the
iligh Cour 10 ke contempr case on its fide and 1ssue notice W the respondents and punish
them for Jdeliberate and willtul violation of the orders passed in IA No L ol 2021 m WP, No
28513 of 2021, dated 16-11-2021:

Counsel for the Peritioners : SRIEAPRABHAKAR RAQO
Counsel for the Respondents No. 1to3: GOVT. PLEADER FOR REVENUE

Counsel for the Respondents Noo 4 & 60 ASST. GOV PLEADER REP.THE OFFICL
OF THE ADVOCATE GENERAL

Counsel T'or the Respondent No. 3 : SRIK.NV.SUBBA REDDY

e e




WHEREAS the said case coming on for hearing. and whercas the High Court, upon
perusing the affidavit filed thercin. and the earlier orders dated 11-03-2022, 22-04-2022.
27.04.2022 & 29-7-2022, made the following,

ORDER:

“Learned counsel appearing on behall of the petitioner submits that he is filing
objections to the survey conducted by the Regional Deputy Dircetor of Survey and Land
Records, Hyderabad. on 24™ and 25" of March, 2023, today into the Registry.

Counsel for petitioner is directed- to serve a copy of the objections to the counsel
appearing for the respondents and also 1o the learned AGP representing the Office of the
Advocente General to enable him to get instructions in the matter.

List on 04-08-2023."

ED/- K. SHYLETH!

DEPUTY REGISTRAR

TRUE COPY/ ll'-.

45
SECTION OFFICER

To
. Two CCs w Advocate General. High Court of Telangana, at Hyderabad (OU1)
2. Two CCs 1o GP for Revenue. Hhigh Court ol Telangana, at Hyderabad (OUT)
3. One CC to Sri A.Prabhakar Rao. Advecate tOPLC)
4. One CC 1o Sri 1 Sudhakar Reddy. Advocate (OPUC)
3. One CC o Sri K V. Subba Reddy, Adyoeate (OPL Q)
6. One Spare copy
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HIGH COURT

TVK,J

DATE: 21-07-2023

NOTE: LIST ON 04-8-2023

ORDER

C.C.NO.97 OF 2022

DIRECTION

— 95—
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IN THE IIIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD
(Original Jurisdiction)
THURSDAY, THE FIRST DAY OF FEBRUARY,
TWO THOUSAND AND TWENTY FOUR

TRESENT:
THE HON’BLE SRI JLSTICE T.VINOD KUMAR
e PR

CONTEMPT CASE NO. 97 OF 2022 afong wils C 39"

Between:
I. Chinthapatla Hanumantha Rao. $ o. Ch. Venkaiah, R'o. H.No. 5-3-113, Kukatpally

Village & Mandal, Medchal Malkajeir District, represented by GPA Holder CH. Anil

Kumar, S/o. Ch. Hanumantha Rao. Villa No. 37, Devi Stana Venkatrao Nagar,

Kukatpally, Hyderabad

2. Chinthapatla Jamuna. W /0. fate Chinthapatla Padma Rao. R/o. H.No. Villa No. 48. Devi
Stana Venkatrao Nagar. Kukatpally Village & Mandal, Medchal Malkajgiri District.
Petitioners
AND

I. Sri S. Harish, [AS. The District Collector. Medchal Malkajgiri District, at Keesara

2. Sri Mallaiah. The Revenue Divisional Olficer. Malkajgiri Division. Medchal Malkajgiri
District.
3. Sn R. Govardhan, The {ahsildar. Kukatpally Mandal, Medchal Malkajgiri District.

4. Sn Dana Kishore, Vice-Chairman and Managing Director, The Hyderabad
Metropolitan Water Supply & Sewerage Board. Hyderabad.

5. Sn Srinivas Tilak. The Mega Engineerimg and Infrastructures Pvt. Ltd.. S-2 Balanagar.
Techno Crates Industrial I'states. Andhra Bank Road. Hyderabad. represented by its
Managing Director.

6. G.Srikanth S/o. Narsaiah, occ: Manager (Engg.). Sub-Division-Il, Project Division-1V.
HMWS & SB, Hyderabad.

Respondents

WHEREAS the petitioners have presented the Contempt Case under Sections 10 10 12 of
the Contempt of Courts Act. 1971, through their counsel Sri- A.Prabhakar Rao. praving the
High Court to take contempt case on its file and issuc notice 10 the respondents and punish
them for deliberate and willtul viotation of the orders passed in 1A, No.l of 2021 in WP. No.
28313 of 2021, dated 16-11-2021:

Counscl for the Petitioners ¢ SRI A.PRABHAKAR RAO
Counsel for the Respondents No. 1to3:  GOV'l. PLEADER FOR REVENUE

Counscl for the Respondents No.4& 6 @ SRI GNARENDER REDDY. Standing Counsel
for HMWS & SB

Counsel for the Respondent No. 3 © SRIK.AVSUBBA REDDY

~ 16—




WHERI'AS the said case coming on for hearing, and whercas the High Court, upon
perusing the aftidavit filed therein, and the earlier orders dated 11-03-2022, 22-04-2022.
27.04.2022, 9.07-2022. 2] -.07-2023. made the following;

ORDER:

Sri G.\ Maheswara Haa, Deputy Director, Office of Multi Zone 11, Commissioner,

Survey and Land Kceord and the then Regional Deputy Director, Tivderabad present,
and had shown the village nap of Kukatpally and Moosapet and would submit that there
is an overlap between the 4 llage boundaries. .

It is alsn o he seen (hat the Assistant Director, Survey and Land Records, Ranga
Reddy District. at an cariier point of time, had §ubmincd a joint inspection report
regarding the boundary dispute in respect of Sy. Nos.187 to 190 of Moosapet village of
Balanagar Mandal and %y 5 0.348/1 of Qutubullahpur village and Mandal. wherein it has
been stated rhat there is a- werlapping arca between the village boundaries, and as per
the CCLA ¢reular Noo~ 10092011 dated 18-05-2011, the resolution ol village boundary
dispute should be dealt v :h under Section 90 and 91 of the AP (T\) LT Act, 1317 Fasli.

Admittedly. the said 1eport furnished is pending consideration before the CCLA
Authority for its consideration and no action has been taken in spite of nearly a decade
having been passed by,

This Court. by 1akize e of the aforesaid aspect. by order dated 16-11-2021 in
LANo.T of 2021 in W "' 28313 of 2021 restrained the respondent authority from
undertaking corstruction i TP in the lands of the petitioners in SV Nos IRYL, 19071 of
Moosapet village, KuKkatpalli Vlandal, Medchal-Malkajeiri Distrct. since it is contended
that the 3" respondent b ity was proceeding with the const uction of STP claiming

that the lands in Sy No %00 of Kukatpally and Sy.Nos.183 and V0 of Moosapet village

have been allotted by the " “spondent authoriry for the aforesaid purpose.

However. as per o coport submitted by the Assistant Director 1o the CCLA
Authority clearly indici o orlapping of boundaries between “he twao villages. Thus. it
would appropriate Yor 110 € (1A to finalize and take action on the report submitted by
the Assistant Direetor, vy and Land Records, Ranga Reddy District in the year 2014

or in the aliernative. the vospandent authorities may explore th: pessibility of acquiring

the land of the petitionc . 0 initiating appropriate proceedings unider the Right to Fair
o

=
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Compensation aixd Transparency in Land Acquisition, Relabilitation and Resettlement

Act, 2013 for construction of Sewcrage Treatment Plant (STP).

List the matter in usual course.

Liberty is granted to make a mention in the case of respondent authorities finding a

resolution to the issue.

To

—

Sd/- ILSHYLESH]
DEPUTY REGISTRAR
/[TRUE COPY//

SECTION OFFICER

Sn 8. Harish, TAS, District Collector, Medchal Malkajgiri District, at Keesara

2. Sri Mallaiah, Revenue Divisional Officer, Matkajgiri Division, Medchal Malkajgin

w

U

\© %0~

District.

Sri R. Govardhan, Tahsildar, Kukatpally Mandal, Medchal Malkajgiri District.

Sri Dana Kishore, Vice-Chairman and Managing Director, The Hyderabad
Metropolitan Water Supply & Sewerage Board, Hyderabad.

Sri Srinivas Tilak, Managing Director, Mega Engineering and Infrastructures Pvi. Ltd.,
S-2 Balanagar, Techno Crates Industrial Estates, Andhra Bank Road, Hyderabad.
G.Srikanth S/o. Narsaiah, occ: Manager (Engg.), Sub-Division-11, Project Division-IV,
HMWS & SB, Hyderabad. (Addressees | 10 6 BY RPAD)

Two CCs to GP for Revenuc, High Court of Telangana, at Hyderabad (OUT)

One CC to Sri A Prabhakar Rao, Advocate (OPUC)

One CC to Sri G.Narender Reddy. Standing Counsel for HMWS & SB (OPUC)

]0 One CC to Sri K.V. Subba Reddy, Advocate (OPUC)
11. One Spare copy
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HIGH COURT

TVK,J

DATE: 01-02-2(24

ORDER

C.C.NO.97 GF 2022

DIRECTION
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K. Ashok Reddy, ias

Managing Director Water Supply & Sewerage Roard
D.O Letter No, 1814/2020/2.9 4] 2 870 Date: 10.09.2024.
Dear Civ, "y
Sub- HMWSSB-Estate Wing-Pariki Cheruvu STP land dispute situated at

Mooasapet Village. Kukatpally Mandal CC No. 97/2022 in WP No.
483132021 hiled by Sri Chinthapatla Hanumantha Rao against
Government Agencies in the Hon'ble High Court - Hon'ble High Court
Order dated 01.02.2024 Expedite to resolve the dispute Req - Reg.

Ref- 1) The Collector, Medchal-Malkajgiri District Proc No.L.C/2067/2021

: Dated 21.09.2021.

2) Orders of the Hon'ble High Court dated 27.04.2022 in CC No. 97 of
2022.

3) RC No.F1/1005/2022, dt. 16.06.2022 from the Commissioner &
Director, SS&LR, TS. Hyderabad. ;

4) Report (Survey) of the Regional Dy. Director, Ofo. SS&L.R on

% 27.10.2022.

5) Report (Survey) of the Regional Dy. Director, Ofo. SS&L.R on

i 18.04.2023.

6) Lr. to CCLA No.MWSSB/Eslate Wing/MD/CC. No 97 of 2022/2024,

: dated’ 02.04.2024

I am to inform that the Collector, Medchal-Malkajgiri District vide Proc.

No.LC/2067/2021, dated 21.09.2021 (copy enclosed), in pursuance to requisition filed by the
HMWSSB, has allotted land to HMWSSB in Sy.Nos. 183/2, 190/2 (Ac.1.07 Gts) and
Sy.No.336 (Ac. 3.33 Gts) aggregating Ac. 5.00 Gts for construction of 28 MLD Capacity
Sewerage Treatment Plant, (STP), ancillary units, etc. Accordingly, the subject land has
been handed over vide Panchanama dated 28.10.2021 (copy enclosed) and the HMWSSB
has taken up the work at site for construction of STF.
2. As the matter stood, one Sri Chintapatla Hanumantha Rao who is the owner of the
adjacent lands, i.e., Sy.No. 183/1, 190/1, etc to the extent of about Ac 4.00 Gts of land has
filed @ WP No. 28313/2021 during July-August 2021 before Hon'ble High Court of
Telangana. The Hon'ble High Court has passed Interim directions in 1A No. 1 of 2021 in WP
No.28313 of 2021 on 16.11.2021 (copy enclosed) as follows:

". ..Not to undertake any construction of STP in the lands of the Petitioner in

2 T l) S.No. 1891, 190-1 of Moosapet Village"
3 The Orders of the Hon'ble High Court have been complied by this office. However,
_,.ggéc " the Pelitioner herein has filed a Contempt Case No 97/2022 claiming the violation of orders
wol*“'passed by the Hon'ble High Court in JA No. 1/2021 in WP No.28313/2021 dated 16.11.2021,
where the Hon'ble High Court has passed for the orders dated 27.04.2022 (Copy enclosed)
as under:
" This court i5 of the view that the respondents are lo be directed to make
a request to the Commissioner of Seltlement to depute a Senior authorty for the
purpose of conducting the aforesaid survey, upon conducting of joint survey, as
directed above after issuing nolice to the Petitioner, the Respondents shall place the
Report before this court by the next hearing date Le, on 17.06.2022"

.. Water is Precious, Every Drop Counts ./

Khairatabad, Hyderabad - 500 004, Telangana Staie, India Tel : + 91-40-23442844
—-Ro| —
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4, In compliance with the above orders of the Hon'ble High Court, the Collector,
Medchal- Malkajgiri District vide Lr.No.LC/2067/2021, dated 25.05.2022 has requested the
Commissioner & Director. SS&LR. Narayanguda, Hyderabad to conduct Survey in Sy.Nos.
336 of Kukatpally Village and Sy.Nos. 183/2/p and 190/2/p situated at Moosapet Village of
Ku katpally Mandal, so as to submit the Survey Report before the Hon'ble High Court at the
next date of hearing, so as to enable us to get the Stay Order vacated and take up the
construction of STP in the subject lands. Accordingly, the Regional Deputy Director. Survey
& | an Recurds, Hyderabad conducted the survey of subject lands and submilted Reporls
vide reference 4 & 5 cited.

The above Surveys have been necessitated by Hon'ble High Court directions as there
obscrved to be overlapping of lands of the owner and 1IMWSSD. In the process, the 1%
Survey, 2™ Survey and 3d Survey (by RDD) have been conducted and Survey Reports have
confirmed that there is over-lapping of lands between Petitioner's Sy.Nos. of 183/1 & 190/1
with HMWSSB's Sy. Nos. 183/2 & 190/2 (Ac. 1.07 Gts).

5, The Hon'ble High Court has after considering the RDD's Survey Report has passed
the following order in CC/97/2022 dated 01.02.2024 as follows:-

"SI G.V.Maheswara Rao, Deputy Director, Office of Multi Zone I
Commissioner. Survey and Land Record and the then Regional Deputy Director,
Hyderabad present, and had shown the Village map of Kukatpally and Moosapet and
would submit that there is an overlap between the Village boundaries.

it is also lo be seen that the Assistant Director, Survey and Land Records,
Ranga Reddy District, at an earfier point of time, had submitted a joint inspection.
Report regarding the boundary dispute in respect of Sy. Nos. 187 to 190 of Moosapet
village of Balanagar Mandal and Sy. No. 348fiof Qutubullahpur viliage and Mandai,
wherein it has been stated that there is an overlapping area between the village
boundaries, and as per the CCLA circular No. 51/1009/2011 dated 18-05-2011, the
resolution of village boundary dispute shouic be dealt with under Section 90 and 91
of the AP (TA) LT Act. 1317 Fasi).

Admittedly, the said Report furnisied is pending consideration before the
CCLA Authority for its consideration and ne action has been taken in spite of nearly a
decade having been passed by”.

This Court by taking note of the aferesaid aspect by order dated 16-11-2021
in LANo.1 of 2021 in W.P.No. 28313 of 2021 restrained the respondent authority
from undertaking construction of STP in the lands of the petitioners in Sy Nos
189/1,190/1 of Moosapet Village. Kukatpally Mandal, Medchul-Malkajgiri District.
since it is contended that the 5 respondent Authority was proceeding wilth (he
construction of STP claiming that the lands in Sy No. 336 of Kukatpally and Sy. Nos.
183 and 190 of Moosapet village has been allotted by the 2 respondent authoritics
for the aforesaid purpose.,

However, as per the Report submitted by the Assistant Director (o the CCLA
Authority clearly indicates overlapping of boundaries between the two villages. Thus,
it would appropriate for the CCLA to finalize and take action on the Report submitted
by the Assistant Director, Survey and Land Records, Ranga Reddy District in the year
2014 or in the alternative, the respondent authorities may explore the possibility of
acquiring the land of the petitioners bf initiating appropriate proceedings under the
Right to Fair Compensation and Transparency in Land Acquisition, Rehabilitation and
Resettlement Act, 2013 for construction of Sewerage Treatment Flant (S5TF).
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List the matter in usual course.
Liberty is granted to make a mention in the case of respondent authorilies
finding a resolution to.the issve....”
6. It may be observed from the above Interim Order as per Para 2 and 5, the following
options have been suggested:-
(1) Over-lapping of the Sy. Nos. 183/2 & 190/2 has becen identified by the Revenue
Department in the year 2014 and such matter has been referred to CCLA, bul no
dedision is taken in spite of nearly a decade passed by.

(i) HMWSSB may explore the possibility to acquire the land of the Petitioner by
inilialing the appropriate proceedings under Right to Fair Compensation and
Transparency in Land Acquisition, Rehabilitation and Resettlement Act, 2013 for

construction of STP,

7. . HMWSSB has examined the entire issue taking into consideration the directions of
ite Honble High Court (matter before the Hon'ble High Court), while keeping in view the
urgent requirement of the land that the first optior. -as per the Para 6(i) above has been
suggested by the Competent Authority of HMWSSE. That the issue of over-lapping.

B. i{M4WSSB has also examined the second opiion given abové Lo acquire the land of
the Petitioner ta the extent of Ac. 1.07 Gts in Sy.No:183/2 and 190/2. But this option may
nnt be feasible in view-of-the said land was aiready zcquired by the Revenue Department
fro: the Petitioner herein and allotted to HMWSSE

2 ‘#le hereby request the District Collector i expedite the decision in respect of
deonsie of aver-ianping as explained above in vizw of reterence made te you during the year
3434, at the earliest so that we will be able o rastar tne construction of proposed STP of
2% Ml at Pariki Cheruvu, We would also like to inform tha: ihere ds urgendy in construction
o the zbave STP both from the point of view of treating erratic flow of sewer in the
~rrnunding areas as also to adhere to the time fine fixad by ‘he Hon'bie National Green
Trinansl, F.:ir.cfpic- Bench, Wews Delhi. vide its order dam2d 26.09.20221r OA MNo0.606/2018.

Yo soficii early action in the matter.

Vilith S ‘hﬂ- ’ | B
7 ;‘aaﬁ Yours faithfully,

JF Lfﬁﬂ%ﬁg}\%

Managing Dir\e

Encls: ks zbove (List of Enclosures)
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Shri Gowsithemn Potru, TAS

Crliectar, Medcnzl -Malakjgirt District,

uacehzl-Mzivajgin Integrated District Collector Office,
Secundersbad - 501 301.
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